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LOK. SABJIA 

BULLETIN-PART I 

[Brief Record of ProceecUngs] 

MondAy, August 3, 1959/ST4vana 12, 1881 (Salce) 

No. lin 

1. oath or AfIlrmatton 

Shri S. N. Ramaul made and subscribed the oath in Hindi and took his 
RIlt in the House. 

Forty-seven Starred Questions (Nos. 1-47) were put down on the order 
paper out of which seventeen were called. Ori,iaalllOtices of Starred Ques-
tions Nos. 11, 16, 18, 28 and 38 were received in Hindi. 

Sixteen Starred Questions (Nos. 1-5, 7-15, 43 and 45) were orally 
answered and supplementary questions were asked On all of them. Replies 
to the remaining questions (including Starred Qt1estion No. ~ of which the 
questiener was absent) were laid on the Table. 

3. tJDStarred Questions 

Seveniy-four Unstarred Questions (Nos. 1-47 and 49-75) w~eput down 
on the order paper. U:astarred Question No. 48 was transfel'l'ed to the liat 
at questions for the 10th August. 1959. Original notices of Umstarred QUetl-
tions Nos. 32, 36, 37, 40, 41, 43, 45-47, 51 and 52 were reaived in Hindi. 
Replies to Unstarred Questions were lai~ on the Table. 

4. Obituary References 

The Speaker made references to the passing away of Shri P. C. Bose, who 
was a sitting member of Lok Sabha, Shri M. D. Ramaswami who was • 
member of First Lak 5abha and Shri Jehangir K. Munshi wbo WaJ 8 member 
at the former Ce:atl:al Leeislative, Assembly. 

Thereafter Members stood in silence for a milaUtl! ... mark of respect 
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5. Adjournment MotiODll 

The Speaker withheld hisconscnt t-o the moving of the following three 
<ltl.jcurnment motions given notice of by' the members shown against 
tnenl.--

(i) Alleged failure of the Cen-
tral Government to control 
the situation alleged to 
have been created by the 
Vimochana Samar Samiti 
in Kerala after the dis-
missal of the State Gov-
ernment there. 

.( ii) Alleged failure of the Gov-
ernment to control the 
rising prices of sugar in 
the country. 

G. Papers laid 9D the Table 

Notices by Sarvashri A. K. Gopa-
lan, T. C. N. Menon, P. T: Pun-
noose, P. K. Vasudevan Nair, 
V. P. Nayar and S. Easwara Iyer. 

Notices by Sarvashri Braj Raj 
Singh, S. M. Banerjee, K. T. K. 
Tangamani and M. Elias. 

The following papers were laid on the Table:-
(1) A cOP1 of the Proclamation issued by the President on the 31st 

July, 1959 under article 356 of the Constitution, assuming to 
himself all the functions of the Government of Kerala, under 

• clause (3) of article 356 of the Constitution. . 

(2) A copy of notification No. G.S.R. 811 dated the 11th July, 1959, 
under sub-section (4) of Section 38 of the Industrial Disputes 
Act, 1947, making certain further amendments to the Industrial 
Disputes (Central) Rules. 1957. 

(3) A copy of notification No. S.O. 1041 dated the 9th May, 1959, 
under sub-section (6) of Section 3 of the Essential Commodities 
Act, 1955, making certain further amendment to the Iron and 
Steel {Control) Order, 1956. 

(4) A copy of the Public Wakfs (Extension of Limitation) Ordinance, 
1959 (No.2 of 1959) promulgated by the President on the 20th 
July, 1959, under provisions of Article 123(2) (a) of the Consti-
tution. 

(5) A copy of each of the following notifications under sub-section (3) 
of Section 8 of the Cinematograph Act, 1952 making certain 
further amendments to the Cinematograph (Censorship) Rules, 
1958:-

(i) G.S.R. Nos. 585 and 586 dated the 16th May, 1959. 
(ii) G.S.R. No. 639 dated the 30th May, 1959. 
(iii) G.S.R. No. 746 dated the 27th June, 1959. 
(6) A copy of each of the following papers under sub-section (2) of 

Section 16 of the Tariff Commission Act. 1951:-
(i) Report of the Tariff Commission on the determination of fair ex-

works price and fair selling price of acetate yarn produced by 
Sirs-ilk Limited. 

(ii) Government Resolution No. 26(l05)TEX(D) /57, dated the 16th 
June, 1959. 
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(7) A copy of each of the following Notifications under sub-section (6) 
()f section 3 of the Essential Commodities ~ct, 1955:-

(i) S.O. No. 952 dated the 2nd May, 1959 making certain further 
amendment to the Cotton Textile (Production by Handlooms) 
Control Order, 1956. 

(ii) S.O. No. 1152 dated the 23rd May, 1959 making certain further 
amendments to the Textiles (Production by Powerlooms) Con-
trol Order, 1956. 

(iii) 8.0. No. 1386 dated the 20th June. 1959 making certain further 
amendment to the Textile (Production .by Powerlooms) Control 

Order, 1956. 

(8) A copy of notification No. G.S.R. 598 dated the 23rd May, 1959 
under sub-section (3) of section 25 of the Rubber Act. 1947. 
making certain further amendment to the Rubber Rules. 1955. 

(9) A copy of the statement correcting the reply given on the 8th May, 
1959 to a Supplemen~ary by Shri K. T. K. Tangamani on Starred 
Question No. 2308 regarding enquiries into Dalmia Concerns. 

(10) A copy of each of the following notifications under sub-section (2) 
of Section 3 of the All India Services Act, 1951:-

(i) G.S.R. No. 694 dated the 20th June, 1959 making certain amend-
ment to the Indian Administrative Service (Fixation of Cadre 
Strength) Regulations, 1955. 

(ii) G.S.R. No. 695 dated the 20th June, 1959 making certain amend-
ments to Schedule III to the Indian Administrative Service 
(Pay) Rules, 1954. 

(iii) G.S.R. Nos. 696 and 697 dated the 20th Ju~, 1959 making cer-
tain amendments to the Indian Police Service (Fixation of 
Cadre Strength) Regulations, 1955. 

(iv) G.S.R. No. 750 dated the 4th July, 1959 making certain amend-
ment to the Indian Police Service (Fixation of Cadre Strength) 
R~.gulations, 1955. 

(v) G.S.R. No. 817 dated the 18th July, 1959 making certain amend-
ments to the Indian Administrative Service (Recruitment) 
Rules, 1954, the Indian Police Service (Recruitment) Rules, 
1954, the Indian Administrative Service (Cadre) Rules, 1954, 
the ·Indian Police Service (Cadre) Rules, 1954. the Indian 
Administrative Service (Pay) Rules, 1954, the Indian Police 
Service (Pay) Rules, 1954, the All India Services (Discipline 
and Appeal) Rules, 1955. 

(vi) G.S.R. No 818 dated the 18th July, 1959, containing the All 
India Services (Extension to Jammu and Kashmir) Rules, 1959. 

(viil G.S.R. No. 819 dated the 18th July, 1959 making certain amend-
ment to the Indian Administrative Service (Cadre) Rules, 1954. 

(viii) G.S.R. No. 820 dated the 18th July, 1959 making certain amend-
ment to the Indian Police Service (Cadre) Rules, 1954. 

(11) A copy of notification No. G.S.R. 688 dated the 13th June, 1959. 
under sub-section (4) of Section 38 of the Industrial Dispute~ 
Act, 1947, making certain further amendments to the Industrial 
Disputes (Central) Rules, 1957. 

IP.T.O. 



(12) A copy of each of the following notifications under sub-section (2) 
of section 7 of the Employees' Provident Funds Act, 1952, making 
certain further amendments to the. Employees' Provident Funds 
Scheme, 1952:-

(i) G.S.R. Nos. 583 and 584 dated the 16th May, 1959, 

(ii) G.S.R. No. 711 dated the 20th June, 1959 . 

• (3) A copy of notification No. G.S.R. 433 dated the 9th April, 1959, 
under sub-section (3) of Section 169 of the Representation of the 
People Act, '1951, making certain further amendments to the Re-
presentation of the People (Conduct of ElectiOns and Election 
Petitions) Rules, 1956. 

**(4) A copy of notification No. G.S.R. 4152 dated the 21st April, 1959, 
under sub-section (3) of Section 28 of the Representation of the 
People Act, 1950, making certain further amendments to the 
Representation of the People (Preparation of Electoral Rolls) 
Rules, IP56. 

,. President's Assent to BUIs 

(i) Secretary laid on the Table the following Bills passed by the Houses 
of Parliament during the last Session nad assented to by the President since 
the last report made to the House on the 4th May, 1959:- . 

(1) The Appropriation (No.3) Bill, 1959. 
(2) The Appropriation (Railways) No.3 Bill, 1959. 
(3) The Bengal Finance (Sales Tax) (Delhi Amendment) Bill, 1959. 
(4) The Census (Amendment) Bill, 1959. 
(5) The Cost and Works Accountants Bill, 1959. 

(ii) Secretary also laid on the Table copies, duly authenticated by the 
Secretary of Rajya Sabha, of the following Bills passed by the Houses of 
Parliament during the last Session and assented to by the President since the 
last report made to the House on the 4th May 1959:-

(1) The Indian Railways (Amendment) Bill. 1959. 
(2) The Chartered Accountants (Amendment) Bill, 1959. 
(3) The Indian Lighthouse (Amendment) Bill, 1959. 
(4) The Coal Grading Board (Repeal) Bill, 1959. 
(5) The Displaced Persons (Compensation and Rehabilitation) Amend-

ment Bill, 1959. 

8. 'Parllamentary Committees-SWIlJD&ry 8f Work'-Lald Oil the Table 

Secretary laid on the Table a copy of the 'Parliamentary Committees-
Summary of Work', pertaining to the SeYenth Session of the Second Lok 
Sabha . 

. -.-.------ ------ _. __ ._-_.-
'"The notification was previously laid on the Table on the 24th April, 1959, 

and was re-laid under Rule 234(2) of the Rules of Procedure. 

**The notification was previously laid on the Table on the 7th May, 1959, 
and was re-Iaid under Rule 234(2) of the Rules of Procedure. 
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(i) Shri C. R. Pattabhi Raman presented the Report of the Joint Commit-
tee on the Banking Companies (Amendment) Bill. 1959. ,. 

(il) Shri J. M. Mohamed Imam presented the Report of the Joint Commit-
tee on the State Bank of India (Subsidiary Banks) Bills, 1959. 

till) Shri J. M. Mohamed Imam presented the Report of the Joint Com-
mittee on the State Bank of India (Amendment) Bill. 1959. 

10. EvId~ on BiDs-LaId OIl the Table 

(i) Shri C. R. Pattabhi Raman laid on the Table a copy of the evidence 
tendered before the Joint Committee on the Banking Companies (Amend-
ment) Bill, 1959. 

(ii) Shri J. M. Mohamed Imam laid on the Tablt; a copy of the evidence 
t~ndered before the Joint Committee on the State Bank of India (Subsidiary 
Banks) Bill, 1959. 

11. Statement by Deputy MiDJster of Home Affairs 

The Deputy Minister of Home Affairs made a statement correcting the 
reply given on the 21st April, 1959 to a Supplementary by Shri T. Sanganna 
on Starred Question No, 1945 regarding Indebtedness of Adivasis. 

12. Statement by Minister of Irrigation and Power 

The Minister of Irrigation and Power made a statement on the latest posi-
tion regarding the Indo-Pakistan Canal Water Dispute. 

13. Motion for Elect1en to Committee 

Shri R. M. Hajarnavis moved the following motion:-

"That a Joint Committee of the Houses to be called the Joint Com-
mittee on Offices of Profit be constituted consisting of fifteen 
members, ten from this House and five from Rajya Sabha, . 
who shall be elected from amongst members of. each House 
according to the principle of proportional representation by 
means of the sinile transferable vote; 

that the iuDctions of the Joint Committee shall b&-

(i) to examine the composition and character of all existing "com-
mittees" (other than those examined by the Joint Committee 
to which the Parliament (Prevention of DisquaUft.cation) Bill, 
1957 was referred) and all "committees" that may beea:fter 
be constituted, membership of which may disquaJiIy a person 
for being chosen as and for being, a memBer of either House 
of" Parliament under article 102 of the Constitution; 

(ji) to recommend in relation to the "committees" examined by it 
what offices should disqualify and what otfteet; should not dis-
qualify; 
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(iii) to scrutinise from time to time the SChedule to the Parliament 
(Prevention of Disqualification) Act, 1959, and to recommend 
any amendments in the said Schedule, whether by way of 
afition, omission or otherwise; 

that the Joint Committee shall, from time to time, report to both Houses 
of Parliament in respect of all or any of the aforesaid matters; 

that the members of the Joint Committee shall hold office for the dura-
tion of the present Lok Sabha; 

that in order to constitute a sitting of the Joint Committee, the quorum 
shall be one-third of the total number of members of the Committee; . 

that in other respects, the Rules of Procedure of this House relating to 
Parliamentary Committees will apply with such variations and modifications 
as the Speaker may make; and 

that this House recommends to Rajya Sabha that Rajya Sabha do join in 
the said Joint Committee and communicate to this House the names of mem-
bers to be appointed by Rajya Sabha to the Joint Committee." 

The motion was adopted. 

14. Extension of time for Presentation of Reports of Joint Committees 

(i) Sardar Hukam Singh moved that the time appointed for the presen-
tation of the Report of the Joint Committee on the Companies (Amend-
ment) Bill, 1959 be extended up to the last day of the first week of the 
next Session. 

The motion was adopted. 

(ii) Shri Upendranath Barman moved that the time appointed for the 
presentation of the Report of the Joint Committee on the Arms Bill, 1958 
be extended up to the 13th August, 1959. 

The motion was adopted. 

15. Government Bills-Introduced 
(1) The Rajasthan and Madhya Pradesh (Transfer of Territories) Bil'l, 

1959. 
(2) The Wakf (Amendment) Bill, 1959. 
(3) The Public Wakfs (Extension of Limitation) Bill, 1959. 

16. statement re: Ordinance-Laid on the Table 
Statement explaining the circumstances which necessitated immediate 

legislation by the Public Wakfs (Extension of Limitation) Ordinance, 1959, 
was laid on the Table under Rules 71 (1) of the Rules of Procedure and 
Conduct of Business in Lok Sabha. 

17. Government Bill-Passed 
The Road Transport Corporations (Amendment) .Bm, 1959. 

The motion for consideration of the Bill was moved by Shri Raj Bahadur. 
The following members took part' in the debate:-

(1) Shri Mahavir Tyagi. 
(2) Shri Naushir Bharucha 
(3) Shri Harish Chandra Mathur 

~ 



(4) Shri Braj Raj Singh 
( 5) Shri Sinhasan Singh 
(6) Shri Radhelal Vyas 
(7)Sardar Iqbal Singh 
(8) Shri Shree Narayan Das 

Shri Raj Bahadur replied to the debate. 

The motion for consideration was adopted and clause·by-clause con·, 
sideration was taken up. 

Clauses 2 to 13 were adopted. 

Clause 1, the Enacting Fonnula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Raj Bahadur. 

The motion was adopted and the Bil'l was passed. 

18. Govenunent BUI-under consideration 

The Employment Exchanges (CompulstW1,l Notific4tion of Vacancies) BtU, 
1959. 

The motion for consideration of the Bill was moved by Shri Gulzarilal 
Nanda. 

The following members took part in the debate:-
( 1) Shri Mahavir Tyagi 
(2) H.H. Maharaja Pratap Keshari Deo 
(3) Shri Arun Chandra Guha 
(4) Shri Balkrishna Wasnik 

The discussion was not concluded. 

19. Report of Business Advisory ColDlDlttee 

Shri Shivram Rango Rane presented the Thirty-ninth ~port of the 
Business Advisory Committee. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 4th August, 1959.) 

1M 
GIPND-L.S.I.-905 (D) L.8.-3-8-58-900. 

M. N. KAUL, 
Secretar)'. 



LOK. SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesdall. A.ugust 4, 1959/Sravana 13, 1881 (SaM) 

No. 188 

1. Starred Questions 
Fifty six Starred QUe$tions (Nos. 48-103) were put dOwn on the order 

paper out of which seventeen were called. Original notices of Starred 
Questions Nos. 88, '14 and 94 were t'eceived in Hindi. 

aixteen Starred Questions (!\ios. 48-60, 62, 63 and 86) were orally 
answered and supplementary questions were· Bilked on all of them. Replies 
to the remaining questions (including Starred Question No. 61 of which the 
questioner was absent) were laid on the Table. 

2. UDStarred Questions 

Eighty three Unstarred Questions (Nos. 76-158) and a statement to be 
laid by the Deputy Minister of Food and Agriculture correcting the replies 
to Unstarred Questions Nos. 1193, 507, 1036 and 3382 on the 9th December, 
1958, 19th February, 1959; 27th February, 1959 and 28th April, 1959 res-
pectivelyand another statement to be laid by the Deputy Minister of Rail-
ways correcting thEl reply to Unstarred Question No. 1867 on the 17th 
December, 1958 were put down on the order p!iper. Original notices of 
Unstarred Questions Nos. 117, 132, 140, 141, 149, 157 and 158 wet'e received 
in Hindi. Replies to Unstarred Questions and the statements by the Deputy 
Ministers of Food and Agriculture and Railways referred to above were 
laid on the Table. 

3. Papers IaJd OIl the 'h),)1e 

The following papers were laid on the Table:-

(1) A copy of notification No. G.S.R, 803 dated the 11th July, 1959, 
under sub-~tion (5) of Section 7 of the Indian Telegraph Act, 
1885, making certain further amendments to· the Indian Tele-
graph Rules, 1951. . 

(2) A copy of Inter-State Water Disputes Rules, 1959 published in 
notification No. G.S.R. 765 dated the .4th July, 1959, under sub-
section (3) of SectiOn 13 of the Inter-State Water Disputes Act, 
1156. 
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-(3) A copy of the Rice. Milling Industry (Regulation and Licensing) 
Rules, 1959, published in notification No. G.S.R. 510 dated the 
22nd April, 1959, under sub-section (4) of Section 22 of the 
Rice Milling Industry (Regulation) Act, 1958. 

(4) A copy of each of the following notifications under sub-section 
. (6) of Section 3 of the Essential Commodities Act, 1955:-

(i) G.S.R. No. 531 dated the 2nd May, 1959 rescinding the Delhi 
Wheat (Export Control) Order, 1959. 

(il) G.S.R. No. f)32 dated the 2nd May, 1959 containing the Wheat 
(Uttai' Pradesh) price Control Order, 1959. 

(iii) G.S.R. No. 533 dated the 5th May, 1959 making certain amend-
ment to the Wheat (Regulation of Use in Roller Mills) Order, 
1958. 

(iv) G.S.R. No. 534 dated the 5th May, 1959 making certain amend-
ment to the Punjab Roller Mills (Regulation of Use of Wheat) 
Order, 1959. 

(v) G.S.R. No. 551 dated the 9th May, 1959 containing the Sugar-
. cane Press-mud (Control) Order, 1955. 

(vi) G.S.R. No. 558 dated the 6th May, 1959 containing the Wheat 
(Uttar Pradesh) Second Price Control Oi'der, 1959. 

(vii) G.S.R. No. 559 dated the 6th May, 1959 containing the Uttar 
Pradesh Wheat (Restriction on Movement) Order, 1959. 

(viii) G.S.R. No. 560 dated the 8th May, 1959 making certain further 
amendments to the Rice (Madhya Pradesh) Second Price 
Control Order, 1958. 

(ix) G.S.R. No. 561 dated the 11th May, 1959 making certain further 
amendments to the Rice (Uttar Pradesh) Price Control Order, 
1958. 

(x) G.S.R. No. 562 dated the 11th May, 1959 making certain further 
amendment to the Uttar Pradesh Paddy and Rice (Restriction 
on Movement) Order, 1958. 

(xi) G.S.R. No. 563 dated the 12th May, 1959 making certain further 
amendments to the Rice and Paddy (Andhf'a Pradesh) Price 
Control Order, 1959. 

(xii) G.S.R. No. 609 dated the 23rd May, 1959 making certain amend-
• ment to the Uttar Pradesh Wheat (Restriction on Move-

meLt} Order, 1959. 
(xiii) G.S.R. No. 614 dated the 25th May, 1959 making certain amend-

ment to the Wheat (Uttar Pradesh) Second Price Control 
Order, 1959. 

(xiv) G.S.R. No. 636 dated the 30th May, 1959 making certain further 
amendment to the Rice (Southern Zone) Movement Control 
Order, 1957. 

(xv) G.S.R. No. 637 dated the 30th May, 1959 rescinding the Punjab 
Sugarcane (Prohibition of Use for Manufacture of Gur) 
Order, 1959. 

(xvi) G.S.R. No. 638 dr.tt>t' the 30th May, 1959 making certain amend-
ments to the Sugar (Control) Order, 1955. . 

-The Rules were previously laid on the Table on the 1st May, 1959, and 
were re-Iaid under Rule 234(~ of the Rules of Procedure. 



(xvii) G.S.R. No. 841 dated the 27th May, 1959 making certain further 
amendment to the Inter-zonal Wheat Movement Control 
Order, 1957. 

(xviii) G.S.R. No. 642 dated the 28th May, 1959 containing the Delhi 
Sugar (Export Control) Order, 1959. 

(xix) G.S.R. No. 643 dated the 30th May, 1959 containing the Bombay 
Roller Flour Mills (Regulation of Use of Wheat) Order, 1959. 

(xx) G.S.R. No. 644 dated the 30th May, 1959 making certain further 
amendment to the Manipur P'oodgrains (Movement) Control 
Order, 1956. 

(xxi) G.S.R. No. 673 dated the 3rd June, 1959 rescinding the Milled 
Rice (Bihar) Price Control Order, 1958. 

(xxii) G.S.R. No. 675 dated the 8th June, 1959 making certain amend-
ments to the Ri~ and Paddy (Madras) Price Control Order, 
1959. 

(xxiii) G.S.R. No. 676 dated the 9th June, 1959 containing the Rice 
and Paddy (Andhra Pradesh) Second Price Control Order, 
1959. 

(xxiv) G.S.R. No. 690 dated the 13th June, 1959 ~ntaining the Delhi 
Roller Flour Mills (Wheat Products) Price Control Order, 
1959. 

(xxv) G.S.R. No. 691 dated the 15th June, 1959 rescinding the Punjab 
Roller Mills (Regulation of Use of Wheat) Order, 1959. 

(xxvi) G.S.R. No. 692 dated the 15th June, 1959 making certain further 
amendment to the Uttar Pradesh Foodgrains (Export 
Control) Order, 1958. 

(xxvii) G.S.R. No. 693 dated the 15th June, 1959 containing the Delhi 
(Restriction on Import of Wheat Atta) Order, 1959. 

(xxviii) G.S.R. No. 708 dated the 20th June, 1959 making certain amend-
ment to the Rice and Paddy (Madras) price Control Order, 
1959. 

(xxix) G.S.R. No. 712 dated the 16th June, 1959 making certain fur-
th~r amendment to the Wheat (Uttar Pradesh) Second Price 
Control Order, 1959. 

(xxx) G.S.R. No. 713 dated the 20th June, 1959 containing the Uttar 
Pradesh Roller Mills (ReguJation of Use of Wheat) Order, 
1959. 

(xxxi)' G.S.R. No. 736 dated the 27th June, 1959 making certain further 
amendments to the Rice and Paddy (Madras) Price Control 
Order, 1959. 

(xxxii) G.S.R. No. 737 dated the 27th June, 1959 making certain further 
amendments to the Bihar Foodgrains (Export Control) Order, 
1957. 

(xxxiii) G.S.R. No. 738 dated the 27th June, 1959 making certain fur-
ther amendments to the Uttar Pradesh Foodgrains (Export 
Control) Order, 1958. 

(xxxiv) G.S.R. No. 739 dated the 27th June, 1959 making certain fur-
ther amendments to the West Bengal Rice (Movement Con-
trol) Order, 1958. 

[P.T.O. 
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"-(axv) G.S.R.No. 740 dated the 27th June, 1959 making certain amend-
- ment to the Imported Foodgrains (Prohibition of Unauthori-

zed S~e) Order, 1958. 
(l!!xxvi) G.S.R: No. 741 dated the '27th June, 1959 m8king certain fur-

ther amendment to the Madhya Pradesh Rice (Export Con-
trQI) Order, 1957. 

(xxxvii) G.S.R. No. 742 dated. the 27th June, 1959 making certain further 
amendmen~ to tIle _ Orissa Rice (Prohibition of bwrt) Order, 
1957. 

(x¥xvili) G.S.R. No. 747 dateP the 29th June, 1959 containing the Bom-
baySugar (Export Control) Order, 1959. 

(xxxix) G.S.R. No. 771 dated the 4th July, 1959 making certain amend-
ment to the Rice and PaeJdy (.Assam) Second Price Control 
Order, 1958. 

(~) G.S.R.- NQ. 77~ _ dated the 4th July, 1959 making certain further 
8lIlendment to the Rice (Madhya Pradesh) Second Price Con-
trol Order, 1958. 

{xli) G.S.a. No. '173 dated. the 4th. July, 1959 making certain amend-
Illeuts to t!l.el\ice and Paddy (Mysore) Pr~ce Control Order, 
1959. 

(Xlii) G.S.R. No. 774 dated the 4th July, 1959 making certain amend-
ments to the Rice and Paddy (Kerala) Price Control Order, 
~5~ .' 

(xliii) G.S.R. No. 775 dated the 4th July, 1959 making certain amend-
ment to the Rice and Paddy (Andhra Pradesh) Second Price 
Control Order, 1959. 

(xliv) G.S.R. No. 776 dated the 4th July, 1959 making certain further 
amendments to the Manipur Foodgrains (Movement) Control 
Order, 1956. 

(xlv) G.S.R. No. 784 dated the 6th July, 1959 making certain further 
amendment to the Uttar' Pradesh Foodgrains (Restricijon on 
Border Movement) Order, 1959. 

(xlvi) G.S.R. No. 804 dated the 11th July, 1959 making certain amend-
ments to the Uttar Pradesh Foodgrains (Res~uons on 
Borcler Movement) Order, 1959. 

(xlvii) G.S.R. No. 805 dated the 11th July, 1959 containing the Tripura 
foodgrains Movement Control (No.2) Order, 1959. 

(xlviii) G.S.R. No. 806 dated the 11th July, 1959 making certain further 
. . amendments to the Rice (BRuthem Zone) Movement Control 

Order, 1957. 
(xlix) G.B.R. No. 80'1 dated the 11th July, 1959 making certain amend-

ments to the Rajasthan Foodgrains (ltestrictiQDS on Border 
Movement) Order, 1959. 

(1) a.S.R. No. 808 dated the 11th July, ~p59 making certain further 
amendments to the Rice (Northem Zone) Movement Control 
Order, 1958. 

(li) G.S.R.No. 809 dated the 11th July, 1959 making certain amend-
ments to the Madhya Pradesh Foodgrains (Restrictions on 
:aof(lef Movement) Order, 1959 .. 

(in) G.S.R. No. 810 dated the 11th July, 1969. 
(liii) G.S.R. No. 814 dated .l!te 8th July, 1959 containing the Indian 

Maize (Prohibition of Use in Manufacture of Starch) Order, 
1959. 
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(5) A c:>py of not.ifi~ation No. O.S.lt. 524 dated the ~d. ·May, 1959, 
under sub-sectlon (3) of Section 5 of the Indian Ain:ra(t Act, 
1934, making certain further amendment to the Indian Aircratt 
Rules, 1937. 

<i. Statement by Deputy Minister 01 RaUw('ys 

The Deputy Minister of Railways made a s\ilt.ement correcting the reply 
given on the 9th April, 1959 to a Supplementary by Shri T. B. Vittal Rao 
on Starred Question No. 1770 regarding Abo'lition of Second Class on 
Railways. 

5. Statement by Minister of Railways 

The Minister of Railways made a statement on the constitution of 
Informal Consultative Committees of Members of Parliament for Zonal 
Railways. 

6. Motion Be: Thirty-Ninth Report of Business Advl.!ory Committee 

Sarder Hukam Singh moved the following motion:-
"That this House agrees with the Thirty-ninth Report of the Busi-

ness Advisory Committee presented to the House on the 3rd 
August, 1959." 

The motion was a~opted. 

7. Government Bill-Passed 

The Employment Exchange (CompulsOTtl Notijllcation of Vacancies) 
Bill, 1959 

Discussion on the motion for consideration of the Bill moved OD the 
3rd August., 1959, continued. 

The fonowing members took part in the debata:-
(1) Shri Ramsingh Bhai Varma 
(2) Shri K. T. K. Tangamani 
(3) Shri Dodda Thimmaiah 
(4) Shri Laisram Achaw Singh 
(5) Shri Kashi Nath Pandey 
(6) Shri S. M. Banerjee 
(7) Shri Uttamrao L. Patil 
(8) Shri Prabhat Kar 

Shri Gulzarilal Nanda replied to the debate. 

The motion for consideration was adopted and clause-by~claule consider-
ation was taken up. 

Clauses 2 and 4 to 10 were adopted. 
Clause 3 was adopted as amended. 
Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill, as amended, be JHlSSS4 was moved by 
Shri GulzariJal Nanda. 

The motion was adopted and the Bill, as amended, was passed. 
[P.T.O. 
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8. ,G&venimentBUt-o-under CoMidebtioD 
" 

The 'Indian Electricity (Amendment) BiH, 1958, a$T,ported by 
the Joint· Committee 
, . 

The motion for consideration Qj:the Bill, as reported by the Joint Com-
mittee, was moved by Hafiz Moh~m!TIad Ibrahim. 

" The' following membzrs took' part in the debate:-
( 1) Shri Naushir Bharucha 
(2) Shri Chintamani Panigrahi 
(3) Shri Sinhasan Singh 
(4), Shri Purusllottamdas R. Patel 
(5) Sardar Iqbal Singh 

The discussion was not concluded, 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 15th August, 1959.) 

. '~-.,-
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LOK SABIIA 

BULLET~-PART I 

[Brief Record of Proceedings) 

Wednesday, August 5, 1959/Sravana 14, 1881 (Saka) 

No. 289 

1. StarTed Questions 

Fifty Starred Questions (Nos. 104-109 and 111-154) were .put down on 
the order paper out of which sixteen were called. Starred Question No. 110 
was postponed. Original notices of StlH"red Questions Nos. 119, 122, 127, 130, 
134, 147 and 149 were received in Hindi. 

Sixteen Starred Questions (Nos. 104-109 and 111-120) were orally 
answered and su;?plem€ntary questions were asked on all of them. Replies 
to the remaining questions we,e laid on the Table. 

2, UnstarTed QuesUons 

Ninety-seven Unstarred Questions (Nos. 159-169. 171-248 and 
250--257) were put down on the order paper. Unstarred Question No. 170 
W(I!' withdrawn by the member. Unstarred Question No. 249 was trans-
fen'ed to the list of questions for the 12th' August, 1959. Original notices 
of Unstarred Questions Nos. 167, 217~219, 222, 223, 228. 232, 234, 235, 244. 
256 and 257 were received in Hindi. Replies to Unstarred Questions were 
laid un the Table. 

3. Papers Laid on· the Table 

The following papers were laid on the Table:-
(1) A copy of the Actuary's Report on the financial condition of 

the business Cif the Life Insurance Corporation of India 
including a valuation of the liabiliti~s of the Corporation al 
on the 31st December 1957. under Section 29 of the Life 
lnsuranee Corporation Act, 1956. 

(2) A copy of a Statement regarding the F'lood control programme 
and the flood situation in the country. 

(3) A copy of each of the following Notifications under sub-
section (1) of Section 28 of the Mines and Minerals (Regula-
tion and Development) Act, 1957:-

(i) G.S.R. No. 387 dated the 4th April, 1959 mRing certain amend-
ments to the Minerals ponservation and Development Rules. 
1958. 

[p.T.O. 
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(ii) G.S.R. No. 388 dated the 4th April, 1959. 
(iii) G.S.R. No. 729 dated the 27th June, 1959. 
(iv) G.S.R. No. 862 dcrted the 25th July, 1959 making certain 

amendment to the Mineral Conservation and Development 
Rules 1958. 

(4) A copy of each of the following notifications, under sub-
section (2) of Section 3 of the All_India Services Act, 1951:-

(i) G.S.R. No. 652 dated the 6th June, 1959 making certain amend-
ments to the All India Services (Provident Fund) Rules, 
1955. 

(ii) G.S.R. No. 653 dated the 6th June, 1959 making certain amend-
ments to the Indian Civil Service Provident Fund Rules, 
1942. 

(iii) G.S.R. No. 654 dated the 6th June, 1959 making certain amend-
ments to the Indian Civil Service (Non-European Members) 
Provident Fund ~ules. 1?43. 

(iv) G.S.R. No. 655 dated the 6th June, 1959' making certain amend-
ments to the Secretary of State's Services (General Provident 
Fund) Rules, 1943. 

(v) G.S.R. No. 845 dated the 25th July, 1959 making certain amend_ 
ments to the Indian Administrative Service (Pay) Rules, 
1954. 

(vi) G.S.R. No. 846 dated the 25th July, 1959 making certain amend-
ment to the Indian Police Service (Pay) Rules, 1954. 

(vii) G.S.R. No. 850 dated the 25th July, 1959 making certain 
further amendments to the All-India Services (Provident 
Fund) Rules, 1955. 

(viii) G.S.R. No. 851 dated the 25th July, 1959 making certain further 
amendments to the Indian Civil Service Provident Fund 
Rules, 1942. 

(ix) G.S.R. No. 852 dated the 25th July, 1959 making certain 
amendments to the Secretary of State Services (General 
Provident Fund) Rules, 1943. 

(5) A copy of Notification No. 22/2/59-Delhi dated the 16th July, 
1959, under sub-section (2) of Section 479 of the Delhi Munici-
pal Corporation Act, 1957, making certain amendment to the 
Delhi Municipal Co:-poration (Election of Councillors) Rules, 
1958, published in Delhi Gazette. 

io) A copy of Notification No. G.S.R. 592 dated the 16th May, 1959, 
under sUb-section (2) of Section 11 Of the Salaries and 
Allowances of Ministers Act, 1952, making certain further 
amendments to the Ministers (Allowances, Medical Treatment 
and other Privileges) Rules, 1957. 

(7) A copy of each of the following Notifications, under sub-section 
(4) of Section 19 of the Medicinal and Toilet Preparations 
(Excise Duties) Act, 1955, making certain further amendments 
to the Medicinal· and Toilet Preparations (Excise Duties) Rules, 
1956. 

(1) G.S.R. No. 617 dated the 30th May, 1959. 
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(ii) G.S.R. No. 754 dated the 4th July, 1959. 

(8) A copy of each of the following notifications under sub-section 
(4) of Section 43B of the Sea Customs Act, 1878:-

(i) G.S.R. No. 519 dated the 2nd May, 1959. 
Oi) G.S.R. No. 520 dated the 2nd May, 1959 making certain further 

amendment to the Customs Duties Drawback (Brand Rates) 
Rules, 1958. 

(iii) G.S.R. No. 540 dated the 9th May, 1959 making certain further 
amendment to the Customs Duties Drawback (Fixed Rates) 
Rules, 1958. 

(iv) G.S.R. No. 543 dated the 9th May, 1959. 
(v) G .. S.R. No. 566 dated the 16th May, 1959. 

(vi) G.S.R. No. 567 dated the 16th May, 1959 making certain further 
amendment to the Customs Duties Drawback (Fixed Rates) 
Rules, 1958. 

(vii) G.S.R. No. 568 dated the 16th May, 1959. 
(viii) G.S.R. No. 569 dated the 16th May, 1959 making certain 

amendment to the Customs Duties Drawback (Fixed Rates) 
Rules •. 1958. 

(ix) G.S.R. No. 570 dated the 16th May, 1959 making certain 
amendment to the Customs Duties Drawback (Fixed Rates) 
Rules, 1958. 

(x) G.S.R. No. 621 dated the 30th May, 1959 making certain further 
amendment to the Customs Duties Drawback (Gold 
Jewellery Rules, 1957. 

(xi) G.S.R. No. 622 dated the 30th May, '1959 making certain further 
amendment to the Customs Duties Drawback (Brand Rates) 
Rules. 1958 and Customs Duties Drawback (Fixed Rates) 
Rules, 1958. 

(xii) G.S.R. No. 626 dated the 30th May, 1959. 
(xiii) G.S.R. No. 627 dated the 30th May, 1959 making certain further 

amendment to the Customs Duties Drawback (Fixed Rates) 
Rules, 1958. 

(9) A copy of each of the following Notifications under sub-section 
(4) of Section 43B of the Sea Customs Act, 1878 and Section 
38 of the Central Excises and Salt Act, 1944:-

0) G.S.R. No. 571 dated the 16th May, 1959 making certain further 
amendment to the Customs and Central Excise Duties 
Refund (Fixed Rates) Rules, 1958. 

(ii) G.S.R. No. 572 dated the 16th May, 1959 making certain further 
amendment to the Customs and Central Excise Duties 
Refund (Fixed Rates) Rules, 1958. 

(iii) G.S.R. No. 629 dated the 30th May, 1959 making certain efurther 
amendment to the Customs and Central Excise Duties 
Refund (Brand Rates) Rules, 1958 and Customs and Central 
Excise Duties Refund (Fixed Rates) Rules, 1958. 
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(Iv) G.S.R. No. 630 dated the 30th May, 1959 making certain further 
amendment to the Customs and Central Excise Duties 
Refund (Fixed Rates) Rules, 1958. 

(10) A copy of Notification No. G.S.R. 875 dated the 24th July, 1959, 
under sub-section (3) of Section 28 of the Representation of 
the People Act, 1950, making certain further amendments to 
the Representation of the People (Preparation of Electoral 
Rolls) Rules, 1956. 

(11) A copy of the Report of the Rehabilitation Finance Administra-
tion for the half year ended 31st December, 1958, under sub-
section (2) of section 18 of the Rehabilitation Finance 
Administration Act, 1948. 

(12) A copy of each of the following papers under sub-section (1) 
of Section 639 of the Companies Act, 1956:-

(i) Report on the working of the Tripura State Bank Limited 
during the year ended the 31st December, 1957. 

(il) Directors' Report with Accounts of the Tripura State Bank 
Limited and the Auditor's Report for the year ended the 
31s1. December, 1957. 

(iii) Letter No. l-Rep.II-35/58 dated the 5th January, 1959 from 
the Director of Commercial Audit, New Delhi to the General 
J.l..1anager, Tripura State Bank Limited, Agartala. 

4. Opinions On Bill 

Sardar Arnar Singh Saigal laid on the Table a copy of Paper No. II 
containing opinions On the Sikh Gurdwaras Bill which was circulated for 
the purpose of eliciting opinion thereon by the 30th July, 1959. 

5. Statement by Minister of Transport and CommunicatioDS 

The Minister of Transport and Communications made a statement regard-
ing the accident to' Kalinga Airlines' Dakota aircraft near Along in N.E.F.A. 
on the 3rd August, 1959; . 

6. Report of Committee on Private Members' BJlls and Resolutions 

Sardar Hukam Singh presented the Forty-sixth Report· of the Committee 
on Private Members' Bills and Resolutions. . 

7. Statem~nt by Deputy Minister of Finance 
The Deputy Minister of Finance made a statement correcting the reply_ 

given on the 13th March, 1959 to a Supplementary on Starred Question 
No. 1193 regarding Industrial FinanCe Corporation. 

8. Government Bill-Passed 

The Indian Etectricittl (Amendment) Bm, 1958, as reported btl the Joint 
. Committee 

Discussion on the motion for consideration of the Bill,as reported by the 
Joint Committee, moved on the 4th August, 1959, continued. 

The following members took part in the debate:-
. (1) Shri Ranbir Singh Chaudhuri 

(2) Shri Shraddhakar Supakar 
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(3) Shri Premji R. Assar 
(4) Shri Braj Raj Singh 
(5) Shri Yadllv Na"ayall Jadhav 
(6) Dr. G. S. Melkote 
(7) Shri Ajit Singh Sarhadi 
(8) Shri Harish Chandra Mathur 
(9) Shri Krishna Chandra 

(10) Shri Sarjoo Pandey. 
Hafiz Mohammad Ibrahim replied to the debate. 

The motion for consideration was adopted and clause-by-clause considera-
tion was taken up. 

Clauses 2, 4 to 6 and 8 to 41 were adopted. 
Clauses 3 and 7 were adopted as amended. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill, as amended, be passed was moved by Shri 
Jaisukhlal Lalshankar Hathi. 

The motion was adopted and the Bill, as amended, was passed. 

9. Government BUI-Motlon for reference to Joint Committee-under con-
sideration 

The Dowry Prohibition Bill, 1959 

The motion for reference of the Bill to a Joint Committee was moved by 
Shri Asoke K. Sen. 

An amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon by the first day of the next Session was moved by Shri AtaI 
Bihari Vajpayee. . 

The following members took part in the debate:-
(1) Shrimati Parvathi M. Krishnan· 
(2) Shri Atal Bihari Vajpayee 
(3) Shri Mahavir Tyagi 
(4) Rani Manjula Devi (Speech Unfinished). 

The discussion was not concluded. 

10. Half-an-bour discussion on matters arising out of answer to a questleD 
Shri Vidya Charan Shukla raised a half-an-hour discussion on. points 

arising out of the answer given on the 16th April, 1959 to Starred Question 
No. 1865 regarding Bolani Ores Private Ltd. 

Sardar Swaran Singh replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 6th August, 1959.) 

CORRIGENDUM 
In Bulletin-Part I, d1.ted the 4th August, 1959, page 950, line 13, 

for '15th' read '5th', 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

ThuTsdall, August 6, 19591STavana 15, 1881 (Saka) 

No. !90 

1. Starred. QUestlODS 

Forty-six Starred Questions (Nos. 155-200) were put down on the order 
paper out of which seventeen were called. (Original notices of Starred Ques-
tions Nos. 175 and 181 were received in Hindi. 

Sixteen StaITed Questions (Nos. 155, 156, 158-170 and 192 were orally 
answered and supplementary questions were asked on all of them. Replies 
to remaining questions (including Starred Question No. 157 of which the 
questioner was absent) were laid on the Table. 

2. Unstarred Questions 

Seventy-nine Unstarred. Questions (Nos. 258-336) were put down on the 
order paper. Original notices of Unstarred Questions Nos. 304, 306, 310, 312, 
315 and 318 were received in Hindi. Replies to Unstarred Questions were laid 
on the Table. 

3. Adjoamment Motion 

The SpeakE!!' withheld his consent to the moving of an adjournment 
motion given notice of by Sarvashri Braj Raj Singh and Arjun Singh 
Bhadauria alleging discriminatory treatment against Indian traders in 
Tibet by Chinese authoritieS resulting in decline of India's trade with Tibet. 

4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of each of the following Notiftcations under sub-section (8) 
of Section 3 of the Essential Commodities Act, 1955, making 
certain further amendments to the Cotton Textiles (Control) 
Order, 1948:-

(i) G.S.R. No. 760 dated the 4th July, 1959. 
(u) G.S.R. No. 859 dated the 25th July, 1959. 

[P.T.O . • 



(2) A copy of Notification No. G.S.R. 549 dated the 9th May, 1959, 
under sub-section (3) of Section 48 of the Coffee Act, 1942, 
making certain further amendment to the Coffee Rules, 1955. 

(3) A copy of the Annual Report of the Hindustan Machine Tools 
Limited for the year 1958-59 along with the Audited Accounts 
and comments of the Comptroller and Auditor General thereon, 
under sub-section (1)· of Section 639 of the Companies Act, 1956. 

(4) A copy of the Coal Mines RescUe Rules, 1959, published in Notifi-
cation No. G.S.R. 873 -dated the 25th July, 1959, under sub-sec-
tion (7) of Section 59 of the Mines Act, 1952. 

• (5) A copy of Notification No. G.S.R. 393 dated the 4th April, 1959, 
under sub-section (3) of Section 40 of the Displaced Persons 
(Compensation and Rehabilitation) Act, 1954, making certain 
further amendment to the Displaced Persons (Compensation and 
Rehabilitation) Rules, 1955. 

(6) A copy of each of the following Notifications under sub-section (3) 
of Section 40 of the Displaced Persons (Compensation· and 
Rehabilitation) Act, 1954 making certain further amendments to 
the Displaced Persons (Compensation and Rehabilitation) Rules, 
1955:-

(i) G.S.R. No. 781 dated the 4th July, 1959. 
(li) G.S.R. Nos. 871 and 872 dated the 25th July, 1959. 

5. CaUbleat_Uen to matter of urgent public importa.Qce 

Shri Atal Bihari Vajpayee called the attention of the Minister of Finance 
to the outcome of the ftnancial talks held between the Finance Ministers of 
India and Pllkistan recently at Delhi. 

The Minister of Finance. made a statement in regard thereto. 

6. GONl'IlIIleJlt Bill-introdueed. 

The International Monetary Fund and Bank (Amendment) Bill; 1959. 

7. Government Bill-Motion for reference to Solnt Committee--adep&ed 

TheD01DT'I/ Prohibition BiU, 1959 

Discussion on the motion· for reference of the Bill to a Joint Committee 
and. the amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon, moved on the 5th August, 1959, continued. 

The following members took part in the debate:-
(1) Rani Manjula Devi 
(2) Shrimati Jayaben Vajubhai Shah 
(3) Kumari Mothey Veda Kumari 
(4) Shri Ram Sewak Yadav 
(5) Dr. Sushila Nayar 
(6) Seth Govind Das 

--_._----------------------------
-The Notification was previously laid on the Table on the 22nd April, 

.1959, and was re-Iaid under Rule 234(2) of the Rules of Procedure. , 



(7) Shrimati Krishna Mehta 
(8) Shrimati Sllbhadra Joshi 
(9) Pandit Thakur Das Bhargava 

(10) Shri Bijaya Chandrasingh Prodhan 
(11) Shri S. M. Banerjee 
(12) Shri Prakash Vir Shastri 
(13) 8hri Resham La! Jangde 
(14) Shri Mulchand Dube 
(15) Dr. M. S. Aney 
(16) Shri Raghubir Sahai 
(17) Sbri T. C. N. Menon. 

SOO Asoke K. Sen replied to the debate. 

The amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon by the first day of the next 'Session, moved by Shri Atal 
Bihari Vajpayee on the 5th August, 1959, was .withdrawn by leave of the 
House. 

The motion was adopted as follows:-

"That the Dowry Prohibition Bill, 1959, be referred to a Joint Com-
mittee of the Houses consisting of 45. members, 30 from this 
House, namely. Shri J. M. M,ohamed Imam, Dr. K. Atchamamba, 
Shri Nibaran Chandra Laskar, Shri Onkar Lal, Shrimati Jaya-
ben Vajubhai Shah. Shri BaIkrishna Wasnik. Shri Ram Krishan I 

Gupta, Shri Mahendra Nath Singh, Shrimati Satyabhama Devi, 
Shri Sinhasan Singh, Shrimati Uma Nehru, Shri J. B. S. Bist, 
Shri Hifzur Rahman. Shrimati Renuka Ray. Shri Tekur Sub-
rahmanyam, Dr. M. V. Gangadhara Siva, Shri V. Eacharan, 
Shrimati Sahodra Bai Rai, Pandit Babu Lal Tiwari, 
Shri S. R. Arumugham, Shd Jladha Charan Sharma. Shri 
R. M. Hajarnavis, Shrimati Renu Chakravartty, Shri P. T. Pun-
noose, Shri Subiman Ghose, Shri Uttamrao L. Patil, Shri Braj 
Raj Singh. Shri Ignace Beck, Shri Khushwaqt Rai and Shri 
Asoke K. Sen. 

and 15 members from Rajya Sabha; 

that in order to constitute a sitting of the Joint Committee, the 
quorum shall be one th~rd of the total number of Members of 
the Joint Committee; 

that the Committee shall make a report to this HOUSe by the end of 
the first week of the next session; 

that in other respects the Rules of Procedure of this House relating 
to Parliamentary Committees will apply with such variations 
and modifications as the Speaker may make; and 

that this' House recommends to Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and communicate to this House 
the names of Members to be appointed by Rajya Sabha to the 
Joint Committee." ' 

(P.T.O. 



8. MoUOIa re: report or Life IDsuraDce Corporatioa 

Shri Ram Krishan Gupta moved the following motion:-

"That this House takes note of the Report of the Life Insurance Cor-
poration of India for the periOd from 1st September, 1956 to 
31st December, 1957, laid on the Tablt! ot the House on the 
13th March, 1959." 

The followini members took part in the debate:-
(1) Shri K. T. K. T8.Diamani 
(2) Shri N. Keshava 
(3) Shri Prabhu Narain SiDell 
(4) Shri R. K. Khadilkar , 
(5) Shri P. Subbiah Ambalam 
(6) Shri Mool Chand Jain 
(7) Shri Ranbir SiDeh ChaudhUl'i 
(8) Shri Morarji Desai. 

Shri Ram Krishan Gupta replied to the debate. 

The motion was adopted. 

(Lok Sabha adjourned till 11 A M. on Friday, the 7th AUiUst, 1959.) 
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WI[ SABQA. 

BULLETIN-PART! 

(Brief RecGrd of Proceedings] 

Friday. August 7, 1959/Sravana 16, 1881 (Saka) 

No. 291 

1. Starred Questions 

Forty Starred Questions (Nos. 201-240 were put down on the order 
paper out of which nineteen were called. Original notices' of Starred Ques-
tions Nos. 212, 217, 218 and 234 were received in Hindi. 

Eighteen Starred Questions (Nos. 201-205 and 207-219) were orally 
answered and supplementarY questions were asked on all of them. Replies 
to the remaining questbns (including Starred Question No. 206 'ot which 
the questioner was absel,'lt) w~re laid on the. Table. 

2. UDStarred Questions 

Eighty-five Unstarred Questions (Nos. 337-421) and a st.tement to be 
laid by the Deputy Minister ot Railways corr~<1ting the reply gtve~ to part 
(b) of Unstarred Question No. 1884 on the 17th December, 1958 were put 
down on the order paper. Original notices of Unstarred Questions Nos. 343, 
374, 375, 376, 381, 387, 388, 393, 396, 397, 407, 417 and 420 were received 
in Hindi. Replies to Unsarred Questions and .the statement by the Deputy 
Minister of Railways referred to above were laid on the Table. 

3. 4djoununent NotIons 

Th2 Speaker withheld his consent to the moving of 
adjournment motions given' notice of by the members 
them:-

the following 
shown against 

Ci) Alleged arrests of Schedul-
ed Castes, Scheduled Tribes 
and other Backward 
Classes agriculturists in 
certain districts of Bom-

(U) 
bay ... 

s'ituatio~ in p~qicQelTY on 
"the . eve' of forthcoming 
elections to the Represen-
iative Assembly there. 

980 

Notice by Sarvashri BhalH'ao 
Krishnarao Galkwad, D. A. Katti, 
G. K. Manay, BaIasaheb Salunke 
Sbankarrao Khanderao Dige and 
N. Siva Raj. 

Notice by sb,rimati Renu CbalQ'a-
vartty and S~ K. T. It. 
Tangamani and T.Negi Reddy. 
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4. QuestiOn of Privl1ere 

The Speaker withheld his consent to the raising of a question of 
privilege giv,en notice of by Shri V. P. Nayar regarding the statement 
made in Lok Sabha by the Minister of Home Affairs on the 3rd August, 
1959 expressing his inability to lay on th~ Table the report of the Governor 
of Kerala on the situation in Kerala. 

5. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) Copy of a statement on sugar situation in the country. 

(2) A copy of each of the following statements showing the action 
taken by the Government on various assurances, promises, and 
undertakings given by the Ministers during the various sessions 
of Second Lok Sabha:-

(i) Supplementary Statement Seventh Session, 1959. 
No. IV 

(il) Supplementary Statement Sixth Session, 1958. 
No. VIII. 

Oil) Supplementary Statement. Fifth Session, 1958. 
No. XI 

(iv) Supplementary Statement Fourth Session, 1958. 
No. XX 

(v) Supplementary Statement Third Session, 1957. 
No. XXI 

(vi) Supplementary Statement Second Session, 1957. 
No. XXVI. 

(3) A copy of Notification No. G.S.R. 550 dated the 9th May, 1959, 
under sub-section (6) of Section 3 of the Essential Commodi-
ties Act, 1955. 

(4) A copy of the Annual Report of the Central Warehousing Cor-
poration for the year 1957-58 along with the AuditEd Accounts, 
under sub-section (9) of Section 42 of the Agricultural Pro-
duce (Development and Warehousing) Corporations Act, 1956. 

(5) Copy of a ,statement showing retail prices of coarse rice in Cal-
cutta and in the sub-divisions of West Bengal during 1958 and 
1959. ' 

6. Statement re: Govemment BosiIless 

The Minister of Parliamentary Affairs made a staten'lent regarding 
Government legislative and other business for the week commencing the 
10th August, 1959. 

7. Government BiU-lIltrodueed 
The Oil and Natural GasComm;ssion Bill, 1959. 
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8. Government BUI returned by RaJYa Sabha with Amendment&-Amead-
ments agreed to 

The Pharmactl (Amendment) Bill, 1959. 

The motion that the amendments made by Rajya Sabha in the Bill be 
taken into consideration was moved by Shri D. P. Karmarkar. 

The following members took part in the debate:-
(1) Shri C. Nanjappan 
(2) Shri Chapalakanta Bhattacharyya 
(3) Shri Atal Bihari Vajpayee 
(4) Shri Dalji~ Singh 
(5) Shri V. P. Nayar 
(6) Shri Padam Dev 

. (7) Shri C. R. Pattabhi Raman 
(8) Shri Resham Lal Jangde 

Shri D. P. Karmarkar replied to tho? debate. 

The motion for consideration was adopted. 

The motion that the amendments made by Rajya Sabha in the Bill be 
agr:!ed tu was moved by Shri D. P. Karmarkar. 

The motion was adopted and the amendments made by Rajya Sabha 
in the Bill were agreed to. 

9. Government Bill-Passed 

The P'Ub~ic Wakfs (Extension of Limitation) Bm; 1959. 

The motion for con.qideration of the Bill was mOVed by Shri R. M. 
Hajarnavis. 

The motion for consideration was adopted and clauae-by-elause con-
sideration was taken up. 

Clauses 2 to 4 were adopted. 

Clause 1, the Enacting FormUla and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri R. M. Hajarnavis. 

The motion was adopted and the Bill was passed. 

10. Motion re: FortY-sixth Report of COllllDlttee on Prtvate Members' BWs 
and ResolutioDS . 

. Shri S. Easwara lyer moved the follOwing motlon:-

"That this House agrees with the Forty-sixth Report of. the Com· 
mittee on Private Members' Bills and Resolutions presented to 
the House on the 5th August, 1959." 

The motion was adopted. 
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11. Motion re: IDcrease in AlIocatioB of . Time to a Private Member's 
~~U~. 

Shri Satya Narayan Sinha moved the following motion:-
''That the time allotted by the House on, the 24th April, 1959 (Vide 

43rd Report of tIte Committee on Private Members' Bills and 
Resolutions) for the discussion of the resolution regarding 
Inclusion of English in the Eighth Schedule of the Constitution 
be increas.ed by 21 hours." \.... 

The motion was adopted. 

12. Private Member's Resolution-withdrawn 

Di~cussion on the following Resolution by Shri Frank AnthOllY and 
Ell: amendment thereto, moved on the 24th April, 1959, continued:-

"That in the opinion of this House, English should be' included in 
the Eighth Schedule of the ConstitUtion and necessary steps 
taken in that regard." . 

The following members took part in the debate:-
(1) Shri N. R. M. Swamy 
(2) Pandit Braj Narayan "Brajesh" 
(3) Dr. P. Subbarayan 
(4) Shri Nath Pai 
(5) Shri Jaw~a.rlal Nehru 
(6) Shri Prabhu NaNin Singh 
(7) Raja Mahendra Pratap 
(8) Swami Ramananda Tirtha 
(9) Shri Mathura Prasad Mishra 

Shri Fx:~nk Anthony replied t() the qebate. 

The amendment moved by Shri Surendranath Dwivedy on the 24th 
AprU, 1~59. w,¥, withdraw:n by l~aye of the House. 

The Resolution was also withdrawn by leave of the House. 

13. Pdvate Member's lte!iolutiOD-U~r CODSideraUon 

Shti Ram Krishan Gqpta moved the following Resolution:7 
"This House recommends that in order to check tax-evasion and 

increase national income, the banks be nationalised." 

. &hri ~ ~han Gupta's spe~ch was not conclud.ed. 

(Lok Sabha adjoum~ till 11 A.M. 00,. Monday, the 10th /t.ugust, lQ~9.) 

GIPD-LSI--846(D)LS-7-8-5~900. 

M. N. KA'Q'L, 
Secretary. 



LOB:. SABRA 

BULLETIN-PART I 

[Brief Record of Proceedinill] 

Monday, August 10, 1959/STavana 19, 1881 (Saka) 

No. Itl& 

1. SlarM Questions 

Forty·four Starred Questions (Nos. 241-250 and 252-285) were put 
down on the order paper out of which seventeen were called. Original 
notices of Starred Questions Nos. 257, 258, 262, 281 and 282 were received in 
Hindi. 

Fifteen Starred Questions (Nos. U1, 242, 244-250, 252-254 and 256-258) 
were orally answered and supplementary questions were asked on fourteen 
of them. Replies to the remaining questions (including Starred Questions 
Nos. 243 and 255 of. which the questioners were absent) were laid on the 
Table. 

2. Unstarred Questions 

Ninty-two Unstarred Questions (Nos. 422-448 and 450-514) were put 
down on the order paper. Unstarred Question No. 449 was transferred to 
the list of questions for the 14th August, 1959. Original notices of Unstar-
red Questions Nos. 474, 475, 486, 493 and 503 were received in Hindi. 
Replies to Unstarred Questions were laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Tab1e:-

(1) A copy of each of the following Notifications under sub-sectIon 
(4) of Section 17 of the Coal Mines (Conservation and Safl'ty) 
Act, 1952, making certain further amendments. to the Coal 
Mines (Conservation and Safety) Rules, 1954:-

(i) S.R.O. No. 197 dated the 19th January, 1957. 
(ii) S.R.O. No. 298 dated the 26th January, 1957. 
(iii) S.R.O. No. 2244 dated the 6th July, 1957. 

.L'-,~' ,I 
" (iv) S.R.O. No. 2245 dated the 6th July, l!:l57 . 

; ',,-}. 

(v) S.R.O. No. 2551 dated the 10th August, 1115". 

(2) A copy of each of the fol1owtng paper~.- .' 
.(i) Report of the Second -General Elections in India, 1957-Volume 
. . . n (Statistical). 
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W) Results of bye-elections held between April 1957 and March 
19511. 

£ (3) A copy of Notification No. G.S.R. 349, dated the 28th March, 
1959, under sub-section (1) of Section 28 of the Mines and Mine-

'rals (Regulation and Development) Act, 1957. 
(4) A copy of the Bombay Board and Faculty of Ayurvedic and Unani 

Systems of Medicine (Re-constitution and Re-organisation) 
Order, 1959, published in Notification No. G.S.R. 615, dated the 
21st May, 1959, under sub-section (5) of Section 4 of the Inter-
State COrPorations Act, 1957. 

(5) A copy of each of the following Notifications, under sub-section 
(2) of Section 3 of the All India Services Act, 1951:-

'0) G.S.R. No. 881 dated the 1st 'August, 1959, making certain amend-
ments to the Indian Administrative Service (Pay) Rules, 1954. 

(ii) G.S.R. No. 882 dated the 1st August, 1959, making certain 
amendments to the Indian Police Service (Pay) Rules, 1954. 

*(6) A copy of each of the following Notifications, under sub-section 
(3) of Section 27 of the Foreign Exchange Regulation Act, 
1947:-

(i) G.S.R. No. 179 dated the 14th February, 1959, making certain 
further amendments to the Foreign Exchange Regulation 
Rules, 1952. 

(li) G.S.R. No. 192 dated the 14th February, 1959. 
, J 

(7) A copy of each of the following Notifications, under' Section 38 
of the Central Excises and Salt Act, 19~, making certain further 
amendments to the Central Excise Rules, 1944:-

(i) G.B.R. No. 545 dated the 9th May, 1959. . 
(ii) G.S.R. No. 597 dated the 23rd May, 1959. 
(iii) G.~R. No. 619 dated the 30th May, 1959. 
(iv) G.S.R. No. 703 dated the 20th June, 1959. 
(v) G.S.R. No. 788 ando 789 dated the 11th July, 1959. 
(vi) G.S.R. No. 885 dated the 1st August, 1959. 

(8) A copy of each of the following Notifications, under sub-section 
(4) of Section 43B of the Sea Customs Act, 1878:-

(i) G.S.R. No. 700 dated the 20th June, 1959 making certain 
further amendment to the Customs Duties Dnwback (Fixed 
Rates) Rules, 1958. 

(ii) G.S.R. No. 701 dated the 20th June, 1959. 
(iii) G.S.R. No. 720 dated the 27th June, 1959. 
(iv) G.S.R. No. 721 dated the 27th June, 1959 making certain fur-

ther amendment to the Customs Duties Drawback (Fixed 
Rates) Rules, 1958. 

• (v) G.S.R .. No. 722 dated the 27th June, 1959. 

£ The Notification was previously laid on the Tab1e on the 11th April. 
1959, and was re-laid under Rule 234(2) of the Rules of Procedure. 

·The Notifications were previously laid on the Table on the 24th April, 
1959. and were re-Iaid under Rule 234(2) of the Rules of Procedure. 
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(vi) G.S.R. No. 755 dated the 4th July, 1959 making certain further 
amendment to the Customs Duties Drawback (Fixed Rates) 
Rules, 1958. 

(vii) G.S.R. No. 756 dated the 4th July, 1959. 
(viii) G.S.R. No. 790 dated the 11th July, 1959 making certain further 

amendment to the Customs Duties Drawback (Fixed Rates) 
Rules, 1958.--

(ix) G.S.R. No. 791 dated the 11th July, 1959. 
(x) G.S.R. No. 792 dated the 11th July, 1959 making certain further' 

amendment to the Customs Duties Drawback (Fixed Rates) 
Rules, 1958. 

(xi) G.S.R. No. 793 dated the 11th July, 1959. 
(xU) G.S.R. No. 794 dated the 11th July, 1959 making certain further 

amendment to the Customs Duties Drawback (Brand Rates) 
. Rules, 1958. 

(xiii) G.S.R. No. 795 dated the 11th July, 1959. 
(9) A copy of each of the following Notifications, under sub-section 

(4) of Section 43B of the Sea Customs Act, 1878 and Section 38 
of the Central E~cises and Salt Act, 1944:-

(i) G.S.R. No. 698 dated the 20th June, 1959 making certain fUrther 
amendment to the Customs and Central Excise Duties Refund 
(Brand Rates) Rules, 1958. 

(ii) G.S.R. No. 724 dated the 27th June, 1959 making certain fu!'-
ther amendment to the Customs and Central Excise Duties 
Refund (Brand Rates) Rules, 1958. 

(ill) G.S.R. No. 757 dated the 4th July, 1959 making certain further 
amendment to the Customs and Central Excise Duties Refund 
(Brand Rates) Rules, 1958. 

(iv) G.S.R. No. 796 datetl the 11th July, 1959 making certain further 
amendment to the Customs and Central Excise Duties Refund 
(Fixed Rates) Rules, 1958. 

(v) G.S.R. No. 797 dated the 11th July, 1959 making certain further 
amendment to the Customs and Cenkal Excise Duties Refund 
(Brand Rates) Rules, 1958. 

(vi) G.S.R. No. 823 dated the 18th July, 1959 making certain further 
amendment to the Customs and Central Excise Duties Refund 
(Fixed Rates) Rules, 1958. 

(vii) G.S.R. No. 824 dated the 18th July, 1959 making certain further 
amendment to the Customs and Central Excise Duties Refund 
(Brand Rates) Rules, 1958. 

(10) A copy of Notification No. G.S.R. 759, dated the 4th July, 1959, 
under sub-section (3) of Section 41 of the Expenditure-tax Act, 
1957, making certain further amendments to the Expencbture-
tax Rules, 1958. 

4. Report of Joint Committee 
Shri Upendranath Barman presented the Report of the Joint Committee 

on the Arms Bill, 1958. 

5. EvIdence on Bill-Laid on the Table 
Shri Upendranath Barman laid on the Table a copy of the evidence 

tendered before the Joint Committee on the Arms Bill, 1958. 
[P.T.O. 



6. Statement by Minister of Steel, Mines and Fuel 
The Minister of Steel, Mines and Fuel made a statement reiardini piled 

foundations of Dui"gapur Steel Plant. 

7. Statement by Deputy Mlniste.r of External A1fairs 
The Deputy Minister of External Affairs made a statement regarding 

certain allegations made in Lok Sabha on the 7th August,. 1959, in connec-
tion with the impending elections to the Representative Assembly in Pondi-
cherry. 

8. Motion for Election to Committee 
Sardar Surjit Singh Majithia moved the following motian:-

"That in pUi"suance of clause (i) of sub-section (1) of Section 12 of 
the National Cadet Corps Act, 1948, as amended by the National 
Cadet Corps (Amendment) Act, 1952, the· members of Lok 
Sabha do proceed to elect, in such manner as' the Speaker may 
direct, two members from amongst themselvt:s to serve as 
members of the Central Advisory Committee for the National 
Cadet Corps for a term of one year from the date of their elec-
tion subject to the other provisions ofthesaiQ., A~t and of the 
National Cadet Corps Rules, 1948." 

The- motion was adopted. 

9. MotloD re Report of Road Transport Reorganisation Committee 

Shri S. K. Patil moved the following motion:-
"That this House takes note of the Report of the Road'Transport Re-

organisation Committee laid on the Table of the H>oui;e: on the 
16th April, 1959." . 

The following members took part in the debate:-
(1) Shri Asoka Mehta 
(2) Shri Harish Chandra Mathur 
(3) Dr. A. Krishnaswami 
(4) Sardar Iqbal Singh 
(5) Shri R. K. Khadllkat 
(6) Shri T. B. Vittal Rao 
(7) Shri G. S. Musafir 
(8) Shri A. M. Tariq 
(9) Shri Shraddhakar Supakar 

(10) Shri C. R. Narasimhan 
( 11) Shri Braj Raj Singh 
(12) Shri Raj Bahadur 
(13) Shri M. R. Masani 

Shri S. K. Patil replied to the debate. 
The motion was adopted. 

10. Report of Business Advisory Committee 
Shri Shivram Rango Rane presented the Fortieth Report of the Business 

Advisory Committee. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 11th August, 1959.' 

M.N. KAUL, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesdat/, August 11, 1959/Sravana 20. 1881 (Saka) 

No. 193 
1. Starred QUestiODll 

Forty-eight Starred Questions- (Nos. 28~33) were put down on the 
order pa.per out of which nineteen were called. (Original notices of Starred 
Questions Nos. 301, 303, 309, and 322-324 were received in Hindi. 

Fifteen Starred Questions (Nos. 286-297, 300, 301 and 304) were orally 
answered and supplementary questions were asked on all of them. Replies 
to the remaining questions- (including Starred Questions Nos. 298, 299, 302 
lind 303 of which the questioners were absent) were laid on the Table. 

2. Uns1arred QqestiODS 

Eighty-four Unstarred Questions (Nos. 515-596, 598 and 599 were put 
down on the order paper. Unstarred Question No. 597 was transferred to 
the list of questions for the 19th August., 1959. Original notices ot. Unstar-
red Questions Nos. 522, 568, 571, 573, 577, 579 and 580 were received in Hindt. 
Rep'lies to Unstarred Questions were laid on the Table. 

3. Acljoumment m.otion 
The Speaker withheld his consent to the moving of an adjournment 

motion given notice of by Shri M. Elias regarding the damage reported. to 
have been caused by floods in the district5 of Howrah and HooJhly. 

4. Papers laid on the Table 
/ 

The following pape~ were laid on the Table:-
(1) A copy of Directors' Report of the Indian Rare Earths (Private) 

Limited for the year ended the 31st March, 1958. 
(2) A copy of each of the following rules framed under the provISO 

to Article 309 of the Constitution:-
(i) The Rules regulating direct recruitment to the Central Electn-

cal Engineering Service, Class I, published in Notification 
No. G.S.R. 36, dated the 10th January, 1959. 

(li) The Rules regulating direct recruitment to the Central Electri-
cal Engineering Service, Class II, published in Notification 
No. G.S.R. 37, dated the 10th January, 1959. 
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(ill) The Rules rejulating direct recruitment to the Central EngIneer-
ing Service, Class II, published in Notification No. G.S.R. 38, 
dated the 10th January, 1959. 

(iv) The Rules regulating direct recruitment to the Central Engtneer-
ing Service, Class I, published in Notification No. G.S.R. 39, 
dated the 10th January, 1959. 

(3) A copy of the Companies (Issue of Share Certificates) Rules, 1959, 
published in Notification No. G.S.R. 798 dated the 11th July, 
1959, under sub-section (3) of Section 642 of the Companies Act, 
1956. 

(4) A copy of Notification No. G.S.R. 548 dated the 9th May, 1959, 
under sub-section (3). of Section 642 of the Companies Act, 
1956, making certain further amendments to the Companies 
(Central Government's)' General Rules and Forms, 1956. 

(5) A copy of Notification No. G.$.R. 607 dated the 23rd May, 1959. 
under sub-section (7) of Section 59 of the Mines Act, m52, 
making certain amendnleiifsio the Mines Rules. 1955. 

5. intimation re: Release of Member 

The Speaker informed Lok Sabha that he had received a communication 
~ated tbe 7th ... August, 1959 from the Superintendent, Central Jail. 
Cannan ore, intimating that Shri I{. P. Kuttikrishnan Nair was released from 
the jail on the 7th August, 1959. . 

6. Presen_tion of Petition 
'~. . . 

ShriS, A. Matin presented a petition signed by a petitioner regarding 
the .Welfare of Scheduled Castes and Scheduled Tribes in India. 

7. Calling Attention to Matter of Urgent Public Imporlanee 

Shri Prafulla Chandra Borooah called the attention of the Prime Mini5· 
ter to the . position qf Indian nationals (including Ladhakhi . Buddhists) in 
Tibet. .... 

The Deputy Minister of External Affairs made a statement in regard 
thereto. 

8. statement re: Additional Item of BaslDess 

The .Minister of Parliamentary Mairs made a statement regar.ding an 
~d4tlon'~1 . item of business to be tak~n up during the current week. 

9. Motion re: Fortieth RepOrt of Business Advisory Committee 
ShriSatya Narayan Sinha moved the following motion:-

''That this House agrees with the Fortieth R~port o~ the Business 
Advisory Committee presented to the House on the 10th August, 
i959." . 

The motion was adopt~. 

10. Government BIlls-passed 
(i) The Wakf (Amendment) Bill, 1959. 

Th~ motion for consideration of the Bill· was moved by Hafiz Mohammad 
Ibrahim. . . ... 

The following members took part in the debate:-
(1) Shri Sarjoo Pandey 
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(2) Shri Venketrao Sriniwasrao N ... ldurgker 
(3) Shri Hifzur Rahman. 

Hafiz Mohammad Ibrahim replied to the debate. 

The motion for consideration was adopted and clause ... by..cJause consi-
deration was taken up. 

Cla!J-~e. 2 a.Jl.d .3 were ,adopted. 

Clause 4 was adopted as amended. 

Clause 1, the Enacting Formula and the L~ Title were also adopted. 

The motion that the Bill, as amended, be passed was moved by Hafiz 
~haJlUllad Ib~him. \.1_ ; .. ;.. ' .. '_' _.. . _ 

The motion was adopted and the Bill, as amended, was passed. 

(ii) The Rajasthan and Madhya Pradesh (TransfeT of Territories) BUr, 1959 

The motion fO!' consideration of the Bill was moved by Shri B. N. Datar. 

The following members toqk P8!tin the debate:-

(l) C~"udlul9'Pr"tap Singh Daulta 
(2) Shri Nemi Chandra Kasliwal 
(3) Shri K. R. ~ch4,r 
(4) Shri Ramsingh Bhai Vanna 
(5) Shri Kanhaiyalal Khadiwala 
(6) Pandit Jwala Prasad Jyotishi 
(7) Shri Radhelal Vyas 
(8) Shri Resham Lal Jangde. 

Shri B. N. Datal' replied to the debate. 

The motion for considera~ion was adopted and clause-by-clliU8e considera-
tion was taken up. 

Clauses 2 to 17 and the First and Sec,;>n,ciScbe4ules were~dopt~ 
Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri B. N. Datar:;" 

The motion was adopted and the Bill was passed. 

~.iiij\~~: Stat~' Bank of India (Amendment) Bill, 1959 as reported by the 
- Joint Committee 

The motion for consideration of the Bill, as reported by the Joint Com-
mittee, was moved by Shri B. Gopala Reddi. 

The following members took part in the debate:-

(1) Shri Naushir Bharucha 
(2) H. H. Maharaja Pratap Keshari Deo 
(3) Shri Ranbir Singh Chaudhuri 
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(4) Shri Laisram Achaw Singh 

(5) Shri Balasaheb Patil. 

Shri B. Gopala Reddi replied to the debate. 

The motion for consideration was adopted and clause-by-c1ause con-
sideration was taken up. 

Clauses 2 to 10 were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill, as amended, be passed was moved by 
Shri B. Gopala Reddi. 

The motion was adopted and the Bill, as amended, was passed. 

11. Government Bill-under consideration 

The State Bank of India (Subsidiary Banks) Bill, 1959 as -reported by the 
Joint Committee 

The motion for consideration of the Bill, as reported by the Joint Com-
mittee. was moved by Shri B. Gopala Reddi. 

The following members took part in the debate:-

(1) Shri Prabhat Kar 
(2) Shri Ram Krishan Gupta 
(3) Shri TekUi" Subrahmanyam 
(4) Shri Ajit Singh Sarhadi 
(5) H. H. Maharaja Pratap Keshari Deo 
(6) Shri S. Easwara Iyer 
(7) Shri Radheshyam Ramkumar Morarka 
(8) Shri Nai'endrabhai Nathwani. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 12th August, 
1959). 

III 

GIPND-LS I-n5(D) LS-1l-8-~. 

M. N. KA'UL, 
Secretary. 



LOR SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings) 

. Wednesday, August 12, 1959/Sravana 21, 1881 (Saka) 

No. 1M 

1. Starred. Qaestloas 

Forty-Seven Starred Que~tions (Nos. 334 to 380) were put down on the 
order paper out of wh'ch eighteen were called. Original notices of Sta.rred 
Questions N03. 349, 353, 355 and 359 were received in Hindi. 

Fifteen Starred Questions (Nos. 334-345, 347, 349 and 351) were orally 
answered and supplementary questions were asked 'on all of them. Replies 
to the remaining que,tions (including Starred Questions Nos. 346, 348 and 
350 of which the quest oners were absent) were laid on the Table. 

2. Unstarred Questions 

One hundred and e'ght Unstarred Questions (Nos. 600 to 707) were put 
down on the order paper. Original notices of Unstarred Questions Nos. 
642, 649, 650, 657, 667, 669. 677 and 688 were received in Hindi. Replies 
to Un starred Questions were laid on the Table. 

3. Short Notice Question 

One Short No:.ice Question, regard:ng Wild Cattle in Delhi addre3sed to 
the Minister of Food and Agriculture was asked. It was orally answered 
and supplementary questions were also asked and answered thereon. 

4. AdjODJ'lUDent Motioas 

The Deputy Speaker withheld his consent to the moving of the follow-
ing adjournment motions given notice of by the memb~rs shown against 
them:-

(i) Shortage and high prices of 
rice in West Bengal. 

(ii) Lathi charge by the Ceylon 
Police on Kerala demons-
trators within the pre-
cincts of the Indian High 
Commission at Colombo. 

m 

Notice by Shrimati Renu Chak-
ravartty. 

Notices by Sarvasbri Hem Barua 
and S. C. Gupta. 

[p.T.O. 



5. Papers laid on the Table .. 
The following papers were laid on the Table:-

(1) A copy of Notification No. S.O. 1709 dated the 1st August, 1959, 
under Section 58 of the Delhi Development Act, 1957. 

(2) A copy of the Annual Report of the Indian Cotmcil of Acri-
cultural Research for the year 1955-56. 

(3) A copy of each of the following Notifications under sub-section 
(6) of Section 3 of the Essential Commodities Act, 1955:-

(i) G.S.a. No. 837 dated the 16th July. 1959. 
(ii) G.S.a. No. 874 dated the 23rd July. 1959, 
(iii) G.S.R. No. 877, dated the 27th July. 1959 containing the Sugar 

(Movement Control) Order. 1959. 
(iv) G.S.a. No. 893 dated the 1st August, 1959 making certain fur-

ther amendments to the Rice and Paddy (Andhra Pradesh) 
Second Price Control Order, 1959. 

(v) G.S.R. No. 925 dated the 8th August, 1959 making certain fur-
ther amendment to the Inter-Zonal Wheat Movement Control 
Order" 1957. 

(4) Copy of a statement containing reply to a memorandum received 
from a Member in connection with Demands for Grants (Rail-
ways) 1959-60. 

6. Goveinment Bill-Introduced 

The Andhra Pradesh and Madras (Alteration of Boundaries) Bill, 1959. 

7. Gov8l'1U1lent Bills-Passed 

(i) The State Bank of India (Subsidiary Banks) Bill, 1959, as reported by 
the Jo'n~ Comm:ttee 

Discussion on the motion for considera lion of the Bill, as reported by the 
Joint Committee, moved on the 11th August, 1959, continued. 

Shri B. Gopala Reddi replied to the debate. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

Clauses 2 to 65 and the Fit'st, Second and Third Schedules were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill, as amended, be passed was moved by Shri 
B. Oopala Reddi. 

The following members took part in the debate:-
( 1) Shri Prabhat Xar 
(2) Shri M. Shankaraiya 
(3) Shri B. Gopala Reddi. 

The motion was adopted and the Bill, as amended, was passed. 



(ti) The Banking Companies (Amendment) Bill, 1959, as reported bll the 
Joint Committee 

The motion for consideration of the Bill. as t"eported by the Joint Com-
mittee, was moved by Shri B. Gopala Reddi. 

The following members took part in the debate:-
(1) Shri V. P. Nayar 
(2) Shri Ram Krishan Gupta 
(3) Shri Naushir Bharucha 
(4) Shri Laisram Achaw Singh 
(5) Shri PnJbhat Kar 
(6) Shri K. R. Achar 
(7) Shri Ranbir Singh Chaudhun 
(8) Shri Rameshwar Tant!a. 

Shri B. Gopala Reddi replied to the debate. 

The motion for consideration was adopted and clause-by-clause con-
sideration was tak:en up.· 

Clauses 2 to 36 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended, be passed was moved by Shri 

B. Gopala Reddi. 

The following members took part in the debate:-
(1) Shri V. P. Nayar 
(2) Shri C. R. Pattabhi Raman 
(3) Shri B. Gopala Reddi. 

The motion was adopted and the Bill, as amended, was passed. 

8. Government BIll-wuler CODSideratiOD 

The Oil and Natural Gas Commission Bill, 1959 

The motion for consideration of tbe Bill was moved by Shri Kesbava 
Deva Malaviya. 

An amendment for reference of the Bill to a Select Committee was 
moved by Shri Venketrao Sriniwasrao Naldurgker. His speech was not 
concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 13th August, 1959.) 
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LOK SABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday .. At~gust 13, 1959/Sravana 22, 1881 (Saka) 

No. 215 

1. Starred Qaestlous 

Fifty-three Starred Questions (Nos. 381-433) were put down on the order 
paper out of which sixteen were called. Original notices of Starred Ques-
tions Nos. 397, 400, 404, 407, 408, 428 and 432 were received in Hindi. 

Fourteen Starred Questions (Nos. 381-387, 389-393, 395 .and 396 were 
orally answered and supplementary questions were asked on all of them. 
Replies to the remaining questions (including Stan-ed Questions Nos. 388 
and 394 of which the questioners were absent) were laid on the Table. 

2. UnMarred Qa~tiODS 

Ninety-eight Unstarred Questions (Nos. 708-804) and a statement to be 
laid by the Minister of Mines and Oil correcting the reply to Unstarred 
Question No. 1652 On the 10th March, 1959 were put down on the order 
paper. Original notices of Unstarred Questions Nos. 755-759, 763, 764, 768. 
770, 771, 772, 777 and 794 were received in Hindi. Replies to Unstarred 
Questions and the statement by the Minister of Mines and Oil referred to 
above were laid on the Table. 

3. Atljoanunent Motions 

The Speaker withheld his consent to the moving of the following 
adjournment motions given notice of by the members shown against them:-

(i) Reported propaganda com-
paign by Chinese autho-
rities for the "liberation" 
of Sikkim, Bhutan and 
Laddakh. 

(il) Reported mix up of D.D.T. 
with wheat unloaded in a 
jetty at Calcutta. 
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Notices by Sarvashri Atal Bihali 
Vajpayee, Uttamrao L. Patit 
and Bra; Raj Singh. 

Notice by Sarvashri S. M. Baner-
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4. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy of Notification No. G.S.R. 861 dated the 25th July, 1959, 
under sub-section (1) of Section 28 of the Mines and Minerals 
(Regulation and Development) Act, 1957 making certain further 
amendments to the Mining Leases (Modification of Terms) 
Rules, 1956. 

(2) 

(3) 

(4) 

A copy of the Hyderabad Khadi and Village Industries Board 
(Dissolution) Order, 1959, published in Notification No. G.S.R. 
878 dated the 27th July, 1959 under sub-section (5) of Section 4 
of the Inter-State Corporations Act, 1957. 

A copy of Notifl.cation No. G.S.R. 887 dated +he 1st August, 1959, 
under sub-section (4) of section 43B of the Sea Customs Act, 
1878 making certain further amendment to the Customs Duties 
Drawback (Fixed Rates) Rules, 1958. 

A copy of Notification No. 888 dated the 1st August, 1959, under 
sUb-section (4) of Section 43B of the Sea Customs Act, 1878 and 
Section 38 of the Central Excises and Salt Act, 1944 making 
certain further amendment to the Customs and Central Excise 
Duties Refund (Fixed Rates) Rules, 1958. 

(5) Copy of a corrigendum to the statement showing retall prices of 
coarse ·rice in Calcutta and in sub-divisions of West Bengal 
during 1958 and 1959, laid on the Table on the 7th August, 1959. 

5. Statement re: Excess ApPl'O)tl"iation for 1955~56 

Shri Morarji Desai presented a statement of Excess Appropriation in 
respect of the Budget (General) for 1955-56. 

a. Statement re: Demands fOJ' Excess Gr.nts for 1956-57 

Shri Morarji Desai presented a statement showing Demands for Excess 
Grants in respect of the Budget (General) for 1956-57. 

7. Presentation of petition 

Shri Ram Chandra Majhi presented a petition signed by 574 petitioners 
relating to the Andhra Pradesh and MadTas (Alteration of Boundaries) 
Bill, 1959. 

8~ Govel1lJDent Bill-Dnder consi4eraUon 

The Oil and Natural Gas Commission Bill, 1958. 

Discussion on the motion for consideration of the Bill and the amend-
ment for reference of the Bill to a Select Committee, moved on the 12th 
August, 1959, continued. 

The following members took part in the debate:-
(1) Shri Venketrao Sriniwasrao Naldurgker 
(2) Shri Raghubir Sahai 
(3) Shri Radheshyam Ramkumar Morarka 
(4) Shri T. C. N. Menon 
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(5) 8hri Arun Chandra Guha 
(6) Shri Hem Barua 
(7) Shri C. R. Narasimhan 
(8) Shri Sht-addhakar Supakar 
(9) 8hri Narendrabhai Nathwani 

(10) Shri R. K. Khadilkar 
(11) Shri Ajit Singh Barhadi 
(12) Shri Naushir Bharucha. 

Shri Keshava Deva Malaviya commenced his speech in reply to the 
debate, which was not concluded. 

9. Motion re: Report of National Coal Development Corporation 

Shri Rameshwar Tantia moved the following motion:-
"That this House takes note of the Annual Report ot the National 

Coal Development Corporation tor the year 1957-58, laid on 
the Table of the House on the 17th February, 1959." 

The following members took part in the debate:-
(1) Shri T. B. Vittal Rao 
(2) Shri Anm Chandra Guha 
(3) Shri Surendranath Dwivedy 
(4) Seth Achal Singh 
(5) Sardar Swaran Singh. 

Shri Rameshwar Tantia replied to the debate. 
The motion was adopted. 

(Lok Babha adjourned till 11 A.M. on Friday, the 14th August, 1959). 

tTl 
GIPND-LSI-696(D) ~13-8-59.-"O. 

K. N. KAliL. 
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LOK. 8A.BBA 

BULLETIN-PART I 

[Brief Record of Proceedings) 

Fridall, August 14, 1959/S1'41141&4 23, 1881 (Selka) 

No. 296 

1. Starred Qaestioas 
Fifty-seven Starred Questions (Nos. 434-490) were put down on the 

order paper out of which twenty-one were called. Original notices of 
Starred Questions Nos. 443, 448, 449, 453. 459, 463 and 483 were received in 
Hindi. 

Seventeen Starred Questions (Nos. 434-439. 442-446, 448-450 and 
452-454) were orally answered and supplementary questions were asked on 
sixteen of them. Replies to the remaining questions (including Starred 
Question Nos. 440, 441, 447 and 451 of which the questioners were absent) 
were laid on the Table. 

2. Uastarred Qv.estJoDs 

Eighty-foUl" Unstarred Questions (Nos. 805-882 and 884-889) were put 
down on the order paper. Unstarred Question No. 883 was transferred to 
the list of questions for the 27th August, 1959. Original notices of Unstarred 
Questions Nos. 846 and 867 were received in Hindi. Replies to Unstarred 
Questions were laid on the Table. . 

3. AdjOlll'DllleDt motloa 

The Speaker withheld his consent to the moving of an adjournment 
motion given notice of by Sarvashri Atal Bihari Vajpayee anc;l Uttamrao 
L. PatH regarding the reported statement of the Prime Minister of Ceylon 
with respect to the Ceylon Police action against Kerala demonstrators on the 
10th A)Jgust. 1959, in the precincts of the Indian High Commission at 
Colombo. 

4. Papers laid OD tile Table 

The following papers were laid on the TabIe:-
(1) A copy of the Annual Report Of the Nahan Foundry Private 

Limited for the year 1957-58 along with the Audited Accounts 
and comments of the Comptroller and Auditor General thereon 
under sub-section (1) of Section 639 of the Companies Act, 19511. 

[P.T.O. 
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(2) A copy of each of the certified Accounts of the Coir Board for the 
years 1955-56 and 1956-57, together with the Audit Reports 
thereon under sub-section (4) of Section 17 of the Coir Industry 
Act, 1953. 

(~ 

(4) 

A copy of the Annual Report of the Employees' State Insurance 
Corporation for the year, 1958-59, along with the Revised Esti-
mates for 1958-59 and Budget Estimates for 1959-60 under Sec-
tion 36 of the Employees' State Insurance Act, 1948. 

, 
A copy of the Coal Mines Pithead Bath Rules, 1959, published in 

Notification No. S.O. 1711 dated the 1st August, 1959, under sub-
section (7) of Section 59 of the Mines Act, 1952. 

(5) A copy of Notification No~ G.S.R. 896 dated the 1st August, 1959, 
under sub-section (3) of Section 40 of the Displaced Persons 
(Compensation and Rehabilitation) Act, 1954 making certain 
further amendments to the Displaced Persons (Compensation 
and Rehabilitation) Rules, 1955. 

5. statement re: Government business 
The Minister of Parliamentary Affairs made a statement regarding Gov-

ernment legislative and other business for the week 'Commencing the 17th 
August, 1959. 

6, Statement by Deputy Minlster of Rallways 
The Deputy Minister of Railways ma4e a statement regarding an acci-

dent to Kalka-Delhi-Howrah Mail on the 13th August, 1959, near Moghal-
sani. 

7. Calling attention to matter of urgent pw.blic lmportanee 

Shri AtaI Bihari Vajpayee called the attention of the Minister of Defence 
to the assistance rendered by the Indian Army to the people of Jammu and 
Kashmir dUring the recent floods. 

The Minister of Defence made a statement ip. regard thereto. 

8. Motion re: rise in the prices of Sugar 
Shri Khushwaqt Rai moved the following motion:-

"That this House expresses its concern at the policy of the Govern-
ment in regard to the distribution of sugar and urges upon the 
Government to take suitable steps to check the rise in the 
prices of sugar and profiteering by sugar interests." 

Three amendments were moved by-

(1) Shri ShibbanLal Saksena 
(2) 8hri Braj Raj Singh 
(3) 8hri D. R. Chavan 

One substitute motion was moved by Shri Raghunath Singh. 

The following members took part in the debate:-

(1) Shri Braj Raj Singh 
,(2) Shri Shibban La} Saksena 
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(3) Sbri H. C. Heda 
(4) Shri S. M. Banerjee 
(5) Sbri Banarsi Prasad Jhunjhunwala 
(6) Shri Kashi Nath Pandey 
(7) Sbri Atal Bihari Vajpayee 
(8) Sbri R. K. Khadilkar 
(9) Pandit Krishna Chandra Sharma 

(10) Sbri Ajit Prasad Jain 

Shri Khushwaqt Rai replied to the debate. 

On the amendment moved by Sbri Shibban Lal Saksena the House divid-
ed, Ayes 32; Noes 84. The amendment' was accordmg1y negatived. 

The other two amendments were also negatived. 

The following ,substitute motion moved by Shri Raghunath Singh was 
adopted:-

"This House expresses its concern at the rise in the sugar prices and 
after taking note ,of the steps already taken by Government 
recommends that Government should take such further steps as 
are found necessary from time to time to check the rise in the 
prices of sugar and profiteering by sugar interests." 

9. Private Members' Bills-Introduced 

(1) The Backward Communities (Religious Protection) Bill, 1959, by 
Shari Prakash Vir Shastri. 

(2) The Displaced Persons (CompensatiOn and Rehabilitation) 
Amendment Bill, 1959, (Amendment of section 24) by Shri 
Ajit Singh Sarhadi. 

(3) The Representation of the People (Amendment) Bill, 1959 
(Amendment of sections 81, 82, 86 and 116-A and omission of 
sections 88 and 89) by. Sbri Ajit Singh Sarhadi. 

(4) The Code of Criminal Procedure (Amendment) Bill, 1959 
(Amend~t of section 488) by Sbri Ajit Singh Sarham. 

(5) The Undue Delay and Presumption of Corruption Bill, 1959 by 
Shari Jhulan Sinha. 

(6) The Catholic Church Premises and Ecclesiastic Order (Restric-
tiOn of Political Activity) Bill, 1959 by Shri T. B. Vittal Rao. 

(7) The Representation of the People (Amendment) Bill, 1959 
(Insertion of new section 7 A) by Shri T. B. Vittal Rao. 

10. ExteDsiOD of time for eUcitlq opiDloas on BID 

Sardar Amar Singh Saigal moved that the time appointed for elicitine 
opinions on the Sikh Gurdwa.ras Bill, 1958, be further extended up to the 
15th February, 1960. 

The motion was adopted. 

[P.T.O. 
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11. Private Member's Blll-MotIoD for circulation-negatived 

The Equal Remuneration Bm, 1957 by Shrimati Renu Chakravartty. 

Discussion on the motion for circulation of the Bill for· the pu.rpose of 
eliciting opinion thereon by the 30th September, 1959, moved by Shrimati 
Renu Chakravartty on the 1st May, 1959, continued. 

The Abid Ali concluded his speech. 

Shrimati Renu Chakravartty replied to the debate. 

The motion was negatived. 

12. Private Member's 8111- UDder CODSideratioD 
The Code of Criminal Procedure (Amendment) Bm, 1957 (Omission of 

Bections 107, 109 and 110 and amendment of section 161) by snri 
Jagdish Awasthi. ' 

The motion for consideration of the Bill was moved by Shri Jagdish 
Awasthi. 

The following members took part in the debate:-
(1) Shri Sarjoo Pandey 
(2) Shri Mool Chand Jain 
(3) Shri T. C. N. Menon 
(4) Shri K. T. K. Tangamani 
(5) Shri Venketrao Sriniwasrao Naldurgker 
(6) Shri Prabhu Narain Singh 
(7) Shri B. N. Datar (Speech unfinished). 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 17th August, 1959.) 
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LOR SABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

.' .;.~ -, 

Monda", August 17, 1959/Sra1'ana 26, 1881 (Saka) 

No. 291 

1. Starred QaestioDl 

Forty-six Starred Questions (Nos. 491--538) were put down on the order 
paper out of which twenty-two were called. Origin'al notices of Starred 
questions (Nos. 503, 511, 531 and 536) were received in Hindi. 

Eighteen S:arred Questions (Nos. 491-493, 496, 498 and 500-512) were 
orally answered and lupplementaryquestions were asked on all of them. 
Replies to the. remaining questions (including Starred Questions Nos. 494, 
495, 497 and 499 of which the questio~ers were absent) were laid on the 
Table. 

2. U~ Qu~ 
One hundred and Thirty-five Unstarred Questions (Nos. 890-958 and 

958-1025) were put down on the order paper. Unstarred Question No. 957 
was transferred to the list of questions for the 27th August, 1959. OricmaJ 
notices of Unstarred Questions tios. 902, 95S-960, 962, 965, 986, 968, 
969, 973, 975--977, 980, 981, 986-988, 998, 1004, 1005 and 1013 were ~ved 
in Hindi. Replies to Unstarred Questions were laid on the Table. 

3. Withdrawal of a Member 

Shri M. Elias withdrew from the House for the day in accordance with 
the direction of the Speaker. 

4. Papen laJd ~ the Table 
A co.py of each of Notifications Nos. G.S.R. 863, 884 and 865 dated the 

25th July, 1959 issued under the Agricultural Produce (Development and 
Warehousing) Ct>rp?rations Act, 1956 was laid on the Table 

5. Message from Rajya &abba 

Secretary reported a message from Rajya Babha that at its sitting held 
on the 13th August, 1959, Rajya Sabha had passed a. motion referring the 
Prevention of Cruelty to Animals Bill, 1959, to a ~in:t Committee of the 
Houses consisting of 45. M~mbers, 15 from Raj18 Sabh~, name1r!-

1. Shrimati Laksbmi N. Menon 
2. SOO Jai Narain Vyas 
~. Dr. 1d. D. D. Gilder 
4. Shri ;I). Madhava Menon 
5. Shrimati ChanclN.vati Lakhanpal 

[P.T.O. 
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6. Shri N. R. Malkani 
7. Shri Amolakh Chand 
8. Shri T~jamul Husain 
9. Shri Onkar Nath 

10. Shri V. C. Kesava Rao 
11. Dr. H. N. Kunzru 
12. Shri Lalji Pendse 
13. Shri Dahyabhai V. Patel 
14. Shri Niranjan Singh 
15. Shrimati Rukmini Devi Arundale 

and 30 from Lok Sabha and had recommended that Lok Sabha do join in the 
said Joint Committee and communicate to that House the names of Members 
to be appointed by Lok Sabha to the said Joint Committee. 

6. Statement re: Supplementary Demands for Grants for 1959-10 

Shri·· Morarji Desai presented -a statement showing Supplementary De-
mands for Grants in respect of the Budget (General) for 1959-60. 

7. Calling attention to matter of Urgent PubUc Importance 

Shri Atal Bihari Vajpayee called the attention of the Minister of Com-
merce and Industry to the accumulation of stocks of tobacco in Andhra as a 
r-esult of refusal by tobacco companies to buy tobacco. 

The Minister of Commerce made a statement in regard thereto. 

8. Summary of report of Governor of Kerala-Laid on the Table 

Shri Govind Ballabh Pant laid on the Table a copy of the Summary by 
the Governor of Kerala of his report to the President on the situation in 
Kerala. 

9. Government ResolutioD-UDder consideration 

Shri Govind Ballabh Pant moved the following Resolution:-
"That this House approves the Proclamation issued by The President on 

the 31st July, 1959, under clause (1) of Article 356 of the Consti-
tution in relation to the State of Kerala." 

Two amendments and three substitute motions were ruled out of order. 

(Lok Sabha adjourned at 2.10 P.M. and reassembled at 3.30 P.M.) 

The following members took part in the debate:-
(1) Shri Shripad Amrit Dange 
(2) Shri J. B. Kripalani 
(3) Shri M. R. Masani 
(4) Shri R. K. Khadilkar 
(5) Shri S. Easwara Iyer (Speech unfinished) 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 19th August, 1959.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday, August 19, 1959/Sravana 28, 1881 (Saka) 

No. 298 

1. Starred Questions 

Fortyseven Starred Questicns (Nos. 537-583) were put down on the order 
paper out of which twentyseven were called. Original notices of Starred 
Questions Nos. 555, 565 and 57a were received in Hindi 

Twentyone Starred Que3tions (Nos. 537-539, 542-544, 546, 547, 550-557 
and 559--31>3) were orally answered and supplementary questions were asked 
on nineteen of them. ,Replies to the remaining questions (including Starred 
Q~estjons Nos. 540, ~41. 545,548, 549 and 558 of which the questkmers were 
absent) were laid on the Table, 

2, Unstarred QaestiODS 

Ninety two Unstarrc<.l ~Ul'StionS ~Nos. 1026-1117) were put down on the 
order paper. Original notices of Unsta:':'ed Questions Nos. 1043, 1076, 1077, 
1079-1082, 1085-1089 and 1097 were received in Hindi. Replies to Un-
starred Questions were laid on the T&~le. 

3. Papers laid OD the Table 

A copy of each of Notification Nos. G.S.R. 908 and 909 dated the 8th 
August, 1959, was laid on til£; Table under sub-section (2) of Section 3 of the 
All India Services Act, 1951. 

4. Me!Jlllt.&'CShom Bah'a 8a ..... 

Secretary reported three messages from Rajya Babha that at its sitting 
held on the 17th August, 1959, Rajya Sabha had agreed witbout any amend-
ment to the following Bills:- ' 

(1) The Road Transport Corporations (Amendment) Bill, 19$9, passed 
by Lot Sabha on the3rd August, 1959. 

(2) The State Bank of India (Amendment) Bill, 1959, passed by Lok 
Sabha on the 11th August, 1959. 

(3) The Banking Companies (Amendment) Bill, 1959, passed by Lok 
Sabha on the 12th Augus" 1959, 

[P.T.O, 



5. Report of Committee on Private Members' Bills and Besoluti_ 

Sardar Amar Singh Saigal presented the Forty-seventh Report of the 
Committee on Private Members' Bills and Resolutions. 

6. Presentation of Petltlon 

Shri N. R M. Swamy presented a petition signed by a petitioner relating 
to the Andhra Pradesh and Madras (Alteration of Boundaries) Bill, 1959. 

7. Calling attention to matter of urgent public importance 

Shri Raghunath Singh called the attention of the Minister of Home 
Affairs to two bomb explosions in Delhi, one near Chandani Chowk on the 
10th August, 1959~ resulting in injuries to eight persons and the other near 
Jama Masjid on the 14th August, 1959 resulting in the death of one person. 

The Minister of State in the Ministry of Home Affairs made a statement 
in regard thereto. 

8. Statement re: change in Government business 

The Minister of Parliamentary Affairs made a statement regarding a 
change in Government legislative and other business for the current week. 

9. Government Resolution-Under consideration 

Discuss~on on the following Resolution moved on the 17th August, 1959, 
continued:-

"That this House approves the Proclamation issued by the President 
on the 31st July, 1959, under clause (1) of Article 356 of the 
Constitution in relation to the State of Kerala." 

The following members took part in the debate:-

( 1) Shri S. Easwara Iyer 
(2) 8hri A. M. Thomas 
(3) Shrimati Sucheta Kripalani 
(4) Shri Frank Anthony 
(5) 8hri A. K. Gopalan 
(6) Shri Jawaharlal Nehru 
(7) Shri N. Siva Raj 
(8) Dr. M. S. Aney 
(9) H. H. Maharaja Pratap Keshari Deo 

(10) Shri Narendrabhai Nathwani 
(11) Shri Braj Raj Singh (Speech unfinished). 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 20th August, 1959.) 

88a 
G~LS 1-745 <I?' LS-19-8-59-900. 

M. N.KAUL, 
Secretary. 



LOB: SABDA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, August 20, 1959/Sra"a:na 29, 1881 (Sllka) 

No. 199 

1. Starred Questions 

Fortyeight Starred Questions (Nos. 584-631) were put down on the order 
paper out of which eighteen were called. Original notice of a Starred Ques-
tion No. 611 was received in Hindi. 

Sixteen Starred Questions (Nos. 584, 586-588, 590--600 and 608) were 
orally answered and supplementary questions were asked on all of them. 
Replies to the remaining questions (including Starred Questions Nos. 585 and 
589 of which the questioners were absent) were laid on the Table. 

2. Unstarred Questions 

Eighty Unstarred Questions (Nos. 1118-1197) were put down on the 
order paper. Original notices of Unstarred Questions Nos. 1160 and 1190 
were received in Hindi. Replies to Unstarred Questions were laid on the 
Table. 

3. Papers laid on the Table 

The following papei"S were laid on the Table:-

(1) A copy of each of the following papers:-

(i) Audit Report, Defence Services, 1959 (including Report on the 
Appropriation Accounts of the Defence Services and the Com-
mercial Appendix thereto for the year 1957-58), under Article 
151(1) of the Constitution. 

(U) Appropriation Accounts of the Defence Services for the year 
1957-58 and Commercial Appendix thereto. 

(2) A copy of the Report of the Indian Delegation to the 14th Session 
of the Contracting Parties to the General Agreement on Tariffs 
and Trade held in Geneva in May, 1959. 

(3) A copy of Notification No. S.O. 1737 dated the 8th August, 1959, 
under sub-section (6) of Section 3 of the Essential Commodities 
Act, 1955, making certain further amendment to the Cotton 
Control Order, 1955. 

(p.T.O. 



4. Ileuaces from Raj,. Sabha 

Secretary reported the following two messages from Rajya Sabha:-

(i) That at its sitting held on the 18th August, 1959, Rajya Sabha had 
agreed without any amendment to the State Bank of India 
(Subsidiary Banks) Bill, 1959, passed by Lok Sabha on the 12th 
August, 1959. 

(ll) That at its sitting held.GJl -the 19th August, 1959, Rajya Sabha had 
agreed without any amendment to the Indian Electricity 
(Amendment) Bill, 1959, passed by Lok Sabha on the 5th 
August, 1959. 

5. B.eport of Committee on abseuee ..... .anbers from the sittlnp of the Bouse 
Shri MulcbaBd ,Dube presented the Fifteenth Report of the Committee on 

Absence of Members from the Sittings of the House and also laid on the 
Table a list showing names of members who were continuously absent from 
the sittings of the House for 15 days or more from the 1st April to the 9th 
May, 1959 during the Seventh Session. 

6. statement by Depaty Minister of External Mairs 

Tbe Deputy Mi.nister 01. External Affairs made a statement correcting the 
statement made by her on the 10th August, 1959, regard.i.ng the situation in 
Pondicherry. 

~Govemment BesoluUOD-Adopted 

Discussion on the following Resolution moved on' the 11th August, 1959, 
contin~~-- . 

''That this House approves the ProclamatiOn issued by the President 
on the 31st July, 1959, under clause (1) of Article 356 of the 
Constitution in relation to the State of Kerala." 

The following members took part in the debate:--
(1) 8hri Braj Raj Singh 
(2) Pandit Thakur Das Bhargava 
(3) Shri K. P. Kuttikrishnan Nair 
(4) Dr. K. B. Menon 
(5) 8hri T. C. N. Menon 
(.6)·Sbri AtalBihari V.ajpayee 
(1) Shri P. T. Punnoose 
(8) Shri V. P. Nayar. 

8hri Govind Ballabh Pant replied to the debate. 

On the Resolution the House divided, Ayes 270; Noes 38. The Resolu-
tion was aocordingly adopted. 

8. Govemment Bill--P-aued 

The on Clad Natur.a.l Gu CommissUm Bi-Il, lQ59 

8hri Xeshava Deva Malaviya concluded his speech in reply to the debate 
on the motion for consideration of the Bill and the amendment for reference 
of the Bill to a Select Committee, moved on the 12th August, 1959. 
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The amendment for reference of the Bill to a Select COmmittee, moved by 
8hri Venkett"ao Sriniwasrao Naldurgker on the 12th August, 1959. was with-
drawn by leave of the House. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

Clauses 2, 3, 5, 7 to 18, 20 and 22 to 32 were adopted. 

Clauses 4, 6, 19 and 21 were adopted as amended. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill, as amended, be passed was moved by 
Shri Keshava Deva Malaviya. 

The motion was adopted and the Bill, as amended, was passed. 

9. Government Blll-UDder consideration 

The International Moneta.TtI Fund a.nd Bank (Amendment) Bm, 1959 

The motion for consideration of the Bill was moved by Shrimati Tukesh-
wari Sinha and her speech was not concluded. 

10. Govenun.eDt BilI.-lDtroduced 

The Central Excises and Salt (Amendment) Bill, 1959. 

11. Report of Business Advisory Committee 
8hri Shivram Rango Rane presented the Forty-first Report of the Busi-

ness Advisory Committee. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 21st August, 1959.) 
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LOK SABBA 

BULLETIN-PART I 

[~rjef Record of Proceedings] 

Friday, August 21, 1959/Sravana 30, 1881 (Saka) 

No. lOt 

1. Starred. QaestiODS 

Forty Six Starred Questions (Nos. 632--676 and 110) were put down on 
the order paper out of which twenty two were called. Original notices of 
Starred Question Nos. 642, 651, 660 and 861 were received in Hindi. 

Nineteen Starred Questions (Nos. 632-643, 645, 648, 649-653) were orally 
answered and supplementary questions were asked on eighteen of them. 
Replies to the remaining questions (including Stllf'I'ed Questions Nos. 844, 
647 and 648 of which the questioners were absent) were laid on the Table. 

2. UDStarred Qaestlons 

Eighty eight Unstarred Questions (Nos. 1198--1285) were put down on 
the order paper. Original notices of Unstarred Questions Nos. 1249-1253, 
1257 and 1259 were received in Hindi. Replies to UnstarTed Questions were 
laid on the Table. 

3. Ac1joamment MottoDs 

The Speaker withheld his consent to the moving of two adjournment 
motions given notice of by Sarvashri S. C. Gupta and T. Nagi Reddy and 
Shrimati Parvathi M. Krishnan regarding the reported violation of air space 
over Calcutta by foreign military aircraft. . 

4. Papers la1d on the Table 

The following papers were laid on the Table:-

(1) A copy of a statement regarding revision of the constructiQn 
schedule of the Bhakra Dam. 

(2) A copy of each of Notifications Nos. F. 12(5)/58 and F.12(41)/56 
dated tbe 7th May, 1959, under sub-section (3) of Section 133 
of the Motor Vehicles Act, 1939, making certain amendments to 
the Delhi Motor Vehicles Rules, 1940, published in Delhi Gazette. 

(3) A copy of Notification No. G.S.R. 922 dated the 8th August, 1959, 
under sub-section (6) of Section 3 of the Essential Commodities 
Act, 1955. 

[P.T.O. 
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(4) A copy of each of the following Notifications under sub-section (6) 
of Section 3 of the Essential Commodities Act, 1955:-

(i) G.S.R. No. 932 dated the 7th August, 1959, containing the Delhi 
Wheat and Wheat Products (Export Control) Order, 1959. 

(ii) G.S.R. No. 934 dated the 9th August, 1959, making certain fur-
ther amendment to the Manipur Foodgrains (Movement) 
Control Order, 1956. 

5. Messa ... from &aua Sabba 

Secretary reported two messages from Rajya Sabha that at its sitting held 
on the 19th August, 1959, Rajya Sabha had agreed without any amendment 
to the following Bills:-

(1) The Employment Exchanges (Compulsory Notification of Vacan-
cies) Bill, 1959, passed by Lok Sabha on the 4th August, 1959. 

(2) The Public Wakfs (Extension of Limitation) Bill, 1959, passed by 
Lok Sabha on the 7th August, 1959. 

6. statement re: cbaD&"e in Govemment BasiDeas 

The Minister of Parliamentary Mairs made a statement retarding a 
change m the Government bUsiness for the Cl:1lTent week. 

7. Motion re: Forty-first Report of Business AdvJsory CominlUee 
Shri Satya Narayan Sinha moved the following motion:-

"That this House agrees with the Forty-first Report of the Business 
Advisory Committee presented to the House on the 20th August, 
1959." 

The motion was adopted. 

8. DiScilsSion on matter of argent public: Importance 
Dr. Ram Subhag Singh raised a discussion on the situation arising out of 

rise in foodgrains prices in the country with special reference to West Bengal 
where levy and price control on rice had been withdrawn. 

The following members took part in the debate:-
(1) Shrimati Renu Chakravartty 
(2) Shri Mahavir Tyagi 
(3) 8hri Surendranath Dwivedy 
(4) 8hri N. R. Ghosh 
(5) Shri Tridib Kumar Chaudhuri 
(6) 8hri Upendranath Barman (Speech unfinished). 

The discussion was not concluded. 

9. Motion re: Forty-seventh Report Of Coinmlttee oil Prfvate Members' BiDs 
ancl Resolutions 

Sardar Amar Singh Saigal moved the following motion:-
"That this House agrees with the Forty-seventh Report of the Com-

mittee On Private Members' Bills and Resolutions presented to 
the House on the 19th August. 1959." 

The motion was adopted. 



10. Prlvate MeDlber's Beeolutlon-Witbdrawn 

Shri Ram Krishan Gupta concluded his speech on the following Resolu-
tion moved by him on the 7th August, 1959:-

"This House recommends that in order to check tax-evasion and 
increase national income, the banks be nationalised." 

An amendment was moved by Shri Prabhat Kar. 

The following members took part in the debate:-

(1) soo Prabhat Kar 
(2) Shri S. R. Damani 
(3) Shri Prabhu Narain Singh 
(4) Shri G. D. Somani 
(5) Raja Mahendra Pratap 
(6) Shri Rameshwar Tantia 
(7) Shri Mool Chand Jain 
(8) Shri K. R. Achar 
(9) Shri Ranbir Singh Chaudhuri 

(10) Shri B. R. Bhagat. 

Shri Ram Krishan Gupta replied to the debate. 

The amendment was negatived. 

The Resolution was withdrawn by leave of the House. 

11. Private Member's Resolution-aDder COIUdderatlGa 

Shri Atal Bihari Vajpayee moved the following Resolution:-

"This House is of opinion that Government should refer the Tibetan 
issue to the UiLited Nations." 

Shri Braj Raj Singh commenced his speech on the Resolution which was 
not concluded. 

(Lok Sabha adjourned till 11 A.M. on Saturday. the 22nd August, 1959). 
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LOK SABIIA 

BULLETIN-PART I 

[Brief Record of Proceedings) 

Saturdatl, August 22, 1959/Srat1ana 31, 1881 (Saka) 

No. 181 

1. Starred QaestlOlUl 

Thirty-two Starred Questions (Nos. 677-708) were put down On the 
order paper out of which twenty":eight were called. Original notices of 
Starred Questions Nos. 685 and 692 were received in Hindi. 

Sixteen Starred Questions (Nos. 677, 680--683, 685, 686, 688, 689, 691, 696, 
696, 699, 700, 702 and 704) were orally answered and supplementary 
questions were asked on all of them. Replies to the remaining questions 
(including Starred Questions Nos. 678, 679, 684, 687, 690, 692-894, 697, 698, 
701 and 703 of which the questioners were absent) were laid on the Table. 

2. UDStarred Qaestlou 

Ninety-one Unstarred Questions (Nos. 1286-1376) were put down on the 
order paper. Original notices of Unstarred Questions Nos. 1336-1338, 
1340-1343, 1345, 1350 and 1351 were rec.eived in Hindi. Replies to Unstarred 
Questions were laid on the Table. 

3. Obituary Befereaee 

The Prime Minister, Shii Jaipal Singh and the Speaker made references 
to the passing away of Shri Fazl AU, Governor of Assam. 

Thereafter members stood in silence for a minute as a mark of respect. 

4. Statement by MIDIster of IrrIpUon IUld Power 

The Minister of Irrigation and Power made a statement regarding the 
damage caused by accident on the 21st August, 1959 to the hoist chamber 
of a tunnel at the Bhakra Dam. 

5. AdjCMll'llDleD.t MotIGa 

The Speaker withheld his consent to the moving of an adjournment motion 
given notice of by Sarvashri T. Nagi Reddy and T. C. N. Menon retardin, 
the damage caused by accident on the 21st August, 1959 to the hoist chamber 
of a tunnel at the Bhakra Dam. 

[P.T.O. 
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6. Papen laid on the Table 

The following papers were laid on the Table:-

(1) A copy of each of the follQw1ng statements showing the action taken 
by the Government on various assurarices: promises and undertakings given 
by the Ministers during the various sessions of Second Lok Sabha:-

0) Supplementary Statement Seventh Session, 1959. 
No. V. 

(il) Supplementary Statement Sixth Session, 1958. 
No. IX. 

(iii) Supplementary Statement Fifth Session, 1958. 
No. XII. 

(iv) Supplementary Statemen~ .... ourth Session, 1958. 
No. XXI. 

(v) Supplementary Statement Second Session, 1957. 
No.'·Xxvn. 

(2) A copy of Notification No. G.S.R. 915 dated the 8th August, 1969, 
under Section 38 of the Central Excises and Salt Act, 1944, malting certain 
fl.1rther amendment to the Central Excise Rules, 1944. " 

(3) A copy of the Customs and Central Excise Duties ~xport Dr$wback 
(G1m~al) Rules, 1959, published in Notification No. G.S.B. 917 dated the 
8th August, 1959, under sub-section (4) of Section 43B of the Sea CUstOm,-
Act, 1878 and Section 38 of the Central Excises and Salt Act, 1944. 

7. Statement re: Government Business .. ~. " .; , . 

Tbe Minister of Parliamentary Mairs made a statement regaJ."ding the 
G_overnment Legislative and other business for the week commencing the 
24th August, 1959. 

8. Government Bm-Passed. 
~IJ.~, l't~tionaJ bfo/'et(l!]l fy.n4 ~~ B.an~ (Am~me:nf) aUl, 1818. 
Shriroati Tarkeshwari Sinha concluded her speech on the motion for 

~Qf1_~4era~i~ !If th.e ~iU ~~!e(1 ~ ~ 20th ~~t, HiSS· 
The following members took part it!- tbe 4e~~;-

.'"' e ' . .!.. I" ". ~" .. ;, _ . , 

(1) l?bri Slfr~nclI:a ¥allilpty 
(2) SIg~ T. Nagi ~ciY. ,-
(3) Sbri M. Shankaraiya. 

Shrimati Tarkesbwari Sinha replied to the debate. 

The mQtion for consideration was adopted and c1ause-by-cllruse eonsidera-
t~OI'l was taken up. 

Clauses 2 to 5 were adopted. 

ClaUSe 1, the Enacting Formula and the Long Title were also adopted. 



The motion that the Bill be passed was moved by Shrimati Tarkeshwarl 
Sinha. 

The motion wall adopted and the Bill was passed. 

9. Discussion . on Matter of Urgent Public Importance. 

Discussion on the situation arIsing out of rise in foodgrains prices in the 
country with special reference to West Bengal where levy and price control 
on r:ce had been withdrawn, raised by Dr. Ram Subhag Singh on the 21st 
August, 1959, continued. 

The following members took part in the debate:-
(1) Shri Upendranath Barman 
(2) Shri Purushottamdas R. Patel 
(3) Shri Liladhar Kotoki 
(4) Shri Vutukuru Rami Reddy 
(5) Shri Ram Sewak Yadav 
(6) Shri Bibhuti Mishra 
(7) Shri Surendra Mahanty 
(8) Sardar Amar Singh Sa~gal 
(9) Dr. A. Krillhnaswami 

(10) Shri Harish Chandra Mathur 
(11) Shri G. S. Musafir. 

Shri Ajit Prasad Jain replied to the debate. 

10. BaIt-aD-hour DiscassJon on Matters arising out of ADswer to a QUesUOD. 

Shri Harish Chandra Mathur raised a half-an-hour discussion on points 
arising out of the answer given on the -12th August, 1959 to Starred Question 
No. 340 regarding Hydrogenated Oils. 

Shri D. P. Karmarkar replied to the debate. 

(Lok Sabha ad;oumed till 11 A.M. on Monday, the 24th Auguat, 1959.) 

Y. N. KAUL. 

Secretary. 
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LOR SABRA 

BULLETlN-PART I 
[Brief Record of Proceedinp] 

Jloaciafl, Aupst 24, l8st/BhaMa 2, 188-1 (SokCl) 

No. _ 

1. Starred QuestioDS 

Sbcty..one Starred Quemon! (Nos. 70&-169) were put down on the 
order paper out of wldch 'l'w~nty-one were called. Original notices of 
Starred Questions Nos. 723, 726, 729, 730, 760 end 762 were received in 
Hindi. 

Sixteen starred Questions (Nos. 710, 711, 713-715, 71~723 and 
'125-729) 'Were orally answered and supplementary questions were asked 
on all of them. Replies to the remaining questions (including Staried 
Questions Nos. 709, 712, 716, 717 and 724 of which the questioners were 
absent) were laid on the Table. 

2. Uasturecl QM&t1eDs 
Seventy-nine Unstarred Questions (Nos. 1377 and 1379-1456) were put 

down on the order paper. Un starred Question No. 1378 was transferred to 
the liat .f Que.Wcms for t.be 31st August, 1959. Oriainal DOticeS of tJnstar-
red Questions Nos. 1420-1422, 1428, 1448 and 1449 were received in Hindi. 
Repne. to Unstarre4 Questions were Wei on the Table. 

3. Short Notice Question 
One S110rtNot.ice Quesaon, regarding Elections in Kerala addressed to 

the Minister Law was asked. It was orally answered and supplementary 
qUf'mons Went also aded and annre1'eli thereon. 

4. Adjoarnment Motions 

The Speaker withheld his oonsent to tbemovini of the followina adjown-
ment motions given notice of by the members shown against them:-

.(i) 5mtation amilll out of hunpr IIUike NotiOll8 by Sarvl.hri S.M. Bauerjft, ChiD· 
by 20 Delhi School Teachers. wnani Panigrahi. Ate! Bibari Vljpayee 

and Hem Barul. 

(U) Restrictions reponed. have been im- Notice by SUi Atal Mati Vajpayee. 
posed by Chinese authorities on 
IBdiaD resideDI8 in Tibet II aIao the 
CRtty of Indian pn,rims ioto Tibet. 

[p.'1'.O. 



6. Papers latd on the Table 

The following papers were laid on the Table:-
(1) A copy of 'Plan Resources and Outlay-a Review'. 

(2) A copy of each of the following papers:-
Ci) Report of the (;()al Price Revision Committee on the Bengal-

Bihar Coalfields and the Outlying Coalfields (other than Assam 
and Andhra Pradesh). 

(li) pecisions of the Government of India on the recommendations 
contained in the above report. 

(3) A copy of the Statement. of cases in which the lowest tenders have 
not been accepted by the India Store Department London,dur-
ing the half-year ending the 30th June, 1959: 

{4) A copy of the Annual Report of the Registrar of Newspapers for 
India for the year 1958. 

(5) A copy of Administrative Report on the Working of the Central 
Silk Board for the financial year 1958-69. 

6. Message from Rajya Sabha 

Secretary reported a message from Rajya Sabha that at its sitting held 
on thE' 21st August, 1959, Rajya Sabha had agreed without any amendment 
to the Waki (Amendment) BiD, 1959, passed by Lok Sabha on the 11th 
August, 1959. 

7. Statement by Minister of Irrigation and Power 

The Minister of Irrigation and Power made a further statement regarding 
the damage caused by accident oil the 21st August, 1959, to the hoist cham-
ber of a tunnel at the Bhakra Dam. 

8. StatemeJlt re: Demands for Excess Grants for 1956-57 (Rlmaebal Pradesh) 

Shri B. Gopala Reddi presented a statement showing Demands for ExCesl 
Grants in respect of the Government of Himachal Pradesh for 1956-57 (1st 
April, 1956 to 31st October, 1956). 

9. Statement re: Demand for Excess Grant for 1956-57 (Delbi) 

Shri B. Gopala Reddi presented a statement showing Demand for Excess 
Grant in respect of the Government of Delhi State for 1956-57 (1st April, 
1956 to 31st October, 1956). 

10. Statement re: Supplementary Demands for Grants for 1959-61 (J[erala) 

Shri B. Gopala Reddi presented a statement showing Supplementary 
Demands for Grants for expenditure of the Government of Kerala for the 
year 1959-60. 

11. CalUq AUenUon to Matter of Urgent Publlc Imporiance 

8hri Prafulla Chandra Borooah called the attention of the Minister of 
Defence to the reported presence recently of Chinese sub-marines off the 
West Coast of Kerala. 

Th Minister of Defence made a statement in regard thereto. 



The following memben were granted leave of absence :from the sittings 
of the House for the periods mentioned against each:-

(I) Shrimati Lalita Rajya Laxmi lOth March to 7th May, 1959 (SeVenth 
Session). . 

(2) Sardar Baldev Singh 9th April to 9th May, 1959 (Seventh Ses-
sion) and ~rd August to 30th AIJIUIt. 1959 
(Eighth Scssion). 

(3) Shri Fatehsinhrao Pratapsinhrao 3rd August to nth September, 1959 (Eilhth 
Session). Gaekwad. 

(4) Shri Lachman Singh. 13th August to nth Septmlt)er, 1959 
(Eighth Scssion). 

Cs) Shri Rajendra Singh 13th August to lIth September, 1959 
(Eighth Session). 

(6) Shri V. N. Swami. 3rd August to 11th September. 1959 
(Eighth Session). 

(7) Shri Hircndra Nath Mukerjee 3rd August to 18th August, 1959 (Eighth 
Session). 

13. Statement re: AdcUtional Items of BasIn_ 
The Minister of Parliamentary Affairs made a statement regarding addi-

tional items of Government legislative and other business to be taken up 
during the current week. 

14. Government BIll Introduced 
The Kerala Local Authorities Laws (Aulendment) Bill, 1959. 

15. Demallds lor Excess Grants 1956-5'7 

The following Demands for Excess Grants in respect of the Budget 
(General) for 1956-57 were voted in full:-

----------------------_._--_.-
Number 

of 
Demand 

25· 

47 
54 
56 
57A 
64 
89 

102 
103 
106 

135 

Name of Demand 

I. EXPENDITURE MET FROM REVENUE 
Miscellaneous Expenditure under the Ministry of External 
Affairs 
Ministry of Health 
Police 
Privy Purses and allowances of Indian Rulers . 
Laccadivi, Minicoy and Amindivi Islands 
Broadcasting 
Other Organisations under the Ministry of Production 
Supplies 
Other Civil Works 
Department of Atomic Energy 

II. EXPENDITURE MET FROM CAPITAL 
Other capital Ouday of the Ministry of Irrigation and Power 

997 

Amount of 
Excess 

DCDlIDd 

RI. 

It45,121 
I,7~3 

35,12,949 
88,775 
55,398 

23.94.460 
66,30,638 
4.28,8:z7 

6.52,33,504 
2,9S3 

28,9O,2J8 

[p.T.O. 



16. Statement by Minister of Revenue and Civil Expend.iture 

The Minister of Revenue and Civil Expenditure made a statem.ent l"eprd-
iq the l"eceipt by Government of the Report of the Pay Commission. 

17. Supplementary Demands lor Grants lor 1959-60 

The following Supplementary Demands for Grants in respect of the Budget 
(General) for 1959-60 were voted in tull:-

Number 
of 

Demand 
Name of Demand 

--------------------

2 

18 

73 

107 

121 

I. EXPENDITURE MET FROM REVENUE : 
(Ministry of Commerce and IndustrY). 

Industries 
(Ministry of External Mairs). 

External Affairs 
(Ministry of Rehabilitation). 

El\penditure on Displaced persons and Minorities 

II. EXPENDITURE MET FROM CAPITAL AND 
DISBURSEMENT OF LOANS AND AnV ANCES : 

(Ministry of Commerce and IndustrY). 
Cspital Outlay of the Ministry of Commerce and Industry . 

(Ministry of Food and Agriwlture) 

Other Capital Outlay of the Ministry of Food and Agricul-
ture 

(Ministry of Steel, Mines and Fuel). 
Capital Outlay of the Ministry of Steel, Mines and Fuel 

18. GtwenuneDt BllI.-UDder Consideration 

Amount of 
SupplementarY 

Demand 

Rs. 

1,34,000 

The Central Excisea and Salt (Amendment) Bill, 1959. 

The motion for consideration of the Bill was tno'Ved by Shri B. Gopala 
Reddi. 

The following members took Part in the debate:-
(1) Shri T. C. N. Menon 
(2) Shri Naushir Bharucha 
(3) Dr. M. S. Aney 
(4) Shri Keshava Deva Malavi,.a 

Shri B. Gopala Reddi commenced his speech in reply to the debate, 
which was not concluded. 

(Lok Sabha adjourned till 11 A.M. on TuesdaY,the 25th August, 1959.) 
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LOX SABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

TUeBdall, August 25, 1959/Bhadra 3, 1881 (Saka) 

No. SOl 

1. Starred Quest10DS 

Forty-one Starred Questions (Nos. 770-810) were put down on the 
order paper out of which tWenty-nine Wel'e called. (Original notices of 
Starred Questions Nos. 779, 784, 786, 797 and 807 were received in Hindi.) 

Twenty-three Starred Questions (Nos. 770-779, 781, 782, 784, 785, 787, 
789, 791-796 and 798) were orally answered and supplementary questions 
were asked on twenty-two of them. Replies to the remaining questions 
(including Stan'ed Questions Nos. 780, 783, 786, 788, 790 and 797 of which the 
questioners were absent) were laid on the Table. 

2. UDStarred QUesUODlI 

One hundred and ten Unstarred Questions (Nos. 1457-1565 and 1587) 
and a statement to be laid by the Minister of Health correcting the reply 
given to part (a) of Unstarred Question No. 3301 on the 20th April, 1959 
Wel'e put down on the order paper. Original notices of Unstarred Questions 
1509, 1510, 1512, 1516, 1519, 1520, 1527, 1541, 1555, 1558, 1563 and 1564 were 
received in Hindi. Replies to Unstarred Questions and the statement by the 
Minister of Health referred to above were laid on the Table. 

3. Report of COlDDllttee on Private Membel'll' Bills and Resolutions 

Sardar Hukam Singh presented the Forty-eighth Report of the Committee 
on Private Members' Bills and Resolutions. 

4. Pre8eu.tatton of PetltloDS 

Shri T. N. Viswanatha Reddy presented the following petitions:-

(i) A petition signed by a petitioner regarding accidents at railway 
level crossings. 

(ii) A petition signed by a petitioner relating to amendment of the 
Indian Arms Rules, 1951. 

[P.T.O. 



5. Statement by Deputy Minister of Irrigation and Power 

The Deputy Minister of lITigation and Power made a statement correcting 
the reply given on the 17th August, 1959 to a Supplementary by Shri Radha 
Raman on Starred Question No. 496 regarding Power Units at Bhakra. 

6. Government Bllls-Introduced 
(1) The Appropriation (No.4) Bill, 1959. 
(2) The Appropriation (No.5) Bill, 1959. 
(3) The Appropriation (No.6) Bill, 1959. 

7. Government Bills-Passed 

(i) The Central Excises and Salt (Amendment) Bill, 1959 

Shri B. Gopala Reddi concluded his speech in reply to the debate on the 
motion for consideration of the Bill nwved on the 24th August, 1959. 

The motion for consideration was adopted and clauae-by-clauae.censi-
deration was taken up. 

ClaUse 2 was adopted. 

Clause 1, the Enacting Formula and the Long Title were also 1ldopted . 

. The motion that the ,Bill be passed was moved ~ Shri B. GopalaBeddi. 

The following members took part in the debate:-

(l)Shri T. C. N. Menon 
(2) Shri T. N. Viswanatha Reddy 
(3) Shri B. Gopala Reddi. 

The motion was adopted and the Bill was passed. 

(il) The KeralaLocal Authorities LatDS (Amen.dment) Bil1, .~5D 

The motion for consideration of the Bill was moved by Shrlmati Violet 
Alva. 

The following members took part in tM debaie:-
(1) Shri T. C. Menon 
(2) Shri K. R. Achar 
(3) Shri Chapalakanta Bhattacharyya 
(4) Shri K. P. KuttikrishnanNair 
(5) Shri B. C. Kamble 

Shrimati Violet Alva replied to the debate. 

The motion for consideration was adopted and clauae-by-clause COD-
sideration was taken uP. 

Clauses 2 to ., were adopted. 

Clause 1, the Enacting Formula, the Long Title and the Preamble were 
also adopted. 

The motion that the Bill be passed was moved by Shrimati Violet Alva. 

The motion was adopted and the Bill was passed. 
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8. Motion re: Joint Committee on Government B1I1-Ullder CoJaIIderatioll 

The Prevention of Cruelty to Animals BUl, 1959 

The motion for concurrence in the recommendation of Rajya Sabha for 
reference of the Bill to a Joint Committee of the Houses wu moved by 
Shri M. V. Krishnappa. 

The following members took part in the debate:-

(1) Shri Naushir Bharucha 

(2) Shri Ramji Verma 

(3) Shri Ranbir Singh Chaudhuri 

(4) Shri Diwan Chand Sharma 

(5) Shri K. K. Warior 

The discussion was not concluded. 

9. Motion re: Report of Sanskrit CoDDDilslon 

Discussion on the following motion b~ Shri Shraddhakar Supatar and 
the amendment thereto, moved on the 5th May, 1959, continued:-

"That this House takes note of the Report of the Sanskrit Commis-
sion, 1956-57, laid on the Table of the House on the 28th 
November, 1958." 

The following members took part in the debate:-

(1) Pandit Thakur Das Bhargava 

(2) Pandit Jwala Prasad Jyotishl 

(3) Shri Mulchand Duha 

(4) Shri Braj Raj Singh 

(5) Shrimati Sabodra Bai Rai 

(6) Dr. K. L. Shrimali 

The amendment moved by Shri Atal Bihari Vajpayee on the 11th May. 
1959, was withdrawn by leave of the House. 

The motion was adopted. 

10. Presentation Of PeUUon 
Shri T. N. Viswanatha Reddy presented a petition signed by two peti-

tioners relating to the Andhra Pradesh and Madras (Alteration of Boun-
daries) Bill, 1959. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 27th Auaust, 1959.) 
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LOI( SA.'IUIt\ 

BULLETIN-PAnT I 

[Brief Record of Proceedings] 

Thursday, August 27, 19591Bhadra 5, 1881 (Saka) 

1.SWre4 QIIeIUoQs 

Fifty-five Starred Questions (Nos. 8U--a6S) were put down on the order 
paper out of which thirty-two were called. Original notices of Starred 
Questions Nos. 823, 840, 841, 844 and 855 were received in ·Hindi. 

Twtnty-three Starred Questions (Nos. 81l--a24, 827, 828, 830, 831, 1.133, 
837, 840, 841 and 843) were orally answered and supplementlary questionR 
were asked on twenty-one of them. Replies to the remaining questions 
(including Starred Questions Nos. 825, 826, 829, 832, 834--a36, 838 and 839 
of which tJhe questioners were absent) were laid on the Table. 

2. UDStarred qu_tIoDs 
One hundred and three· UnstaITed Questions (Nos. 1568-1618 and 1620-

1671) were put down on the order paper. Unsbarred Question No. 1619 was 
transferred to the list of questions for the 4th September, 1959. Original 
notices of Unstarred Questions Nos. 1618, 1624, 1627, 1628, 1633 and 1646-
1648 were received in Hindi. Replies to Unstarred Questions were laid on 
the Table. 

3. SIuwt Netitle ~ 
One Short Notice Question, regarding MaulanaAzad Medical College, 

New Delhi addressed to the Minister of Hea1th was asked. It was orally 
answered and sv.pplementary questions were also asked and answered there-
on. ., 

4. Pape1'8 laid on the Table 

The following papers were 'laid on the Table:-
(1) A copy of the.Appropriation Acco1.1Ilts (Civil), 1957·58 (including 

proforma commercial accounts) and the Audit Report, 1959, 
. under Article 151(1) of the Constitution. 

(2) A C9PY of the Navy (Authorised Deductions) Regulations, 1959. 
published in Notification No. S.R.O. 227 dated the 22nd AuguI,II, 
1959, under Section 185 of the Navy Act, 1957. 
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(3) A copy of Notification No. S.R.O. 228 dated the 22nd August, 1959, 
making certain amendments to the Indian Reserve Forces Rules, 
1925. 

5. Presentation of petWon 

Shri T. N. Vishwanatha Reddy. prese~ted"a petition signed by a petitioner 
relating to amendment of the'Ihdiari MMg Rules, 1951. 

6. Government Bi1Is-lntroc1ll~ 
(1) The Government. Savings Banks (Amendment) 'Bill, 1959. 

(2) The Government Savings Certificates Bill, 1959. 

(3) The Public Debt (Amendment) Bill, 1959. 

7. Government Bills-Passed 

(i) The Approp1'iatiOft'(No. 4) Bill, 1959 

The motion for consideration of the Bill was moved by.Shrl:B.lt.mtagat. 

The motion for consideration was adopted an4 ~lause~b~-cla\1se. ~nsi-
derati1:Jn was taken up. . '. . ..' . 

.. , ..... 

Clauses 2, ,and· 3 and the Sehedulewere 'adopted:" . 

Cl<luse. I,. the: Enaef1ing. Formula 'arid the Long Title' were alSO ·ad*ted. 
',: ,- : " : ': , '. i " . ~ " . i '. - '" '. " : . 

The~otion;that :the Bi,ll be I)II-Bsed was moved by Shri B. R . Bhagat. " 
The mo:tionwasadopted and the Bill was passed. 

: ~ r' , . ' . ' . '. . . \ ' . 

(ii) The Appropriation (No.5) Biu"1959: 

.Themot,\on forA~(msidenltipn of the Bill Wajf moved QY ShriB; RBhllgat. 
, '. The' motion '1.br consi4erati® waS' adopted and' clause:by~~lause consi-
derati~ was, takerlup. . ' '", 

Clauses.~ and 3 a~KLthe Schedule' were adopted, 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved"bY$hrl. B.'R. B~gat. 

The moti6n J;was' a:dopted ana the Bill was 'passed. 
,-- i' f I .-' -" • ' . - • 

(iii)Th~ Approprlation (No. fl)' Bill, 1959 
The motion for consideration of the Bill was moved by Shri B. R. Bhagat. 

, I • ~ ,; : :, ' ~, ; : .'_':)_'_ 

The motion for consideration was adopted and clause·by-clause consi-
deration was taken up. . 

Cltuises. 2. ~d. 3andtheSchedulc:!~re adapted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the lllllb'e :l?ass~cf was moved bySpr1B. R. Bhagat. 

The motion was adopted ami the Bill was passed. 
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8. MoUoD re: IcUt Committee on Government Bm-Adoptell 

The ~~miioti of CTUeUv ~'A~i~lB'~m.'1959 
. . ,',' '. 

I>iscussion on the motion for, concurrence ~ the recommendation of 
BajtaSabhafoi' reteren~ of the -am, to a Joint Comtnittee of the Houses, 
moved' on the' 26th AUgUst, 1959,continiied.. 

The following 'members took part in the debate:-
(1) Shrl Glu!p~Ilnta, Bpa4achvnra 
(2) Shri C. Nanjappan ' 
(3) Sardar Ama:r Singh Saipl 
(~) Seth Achal Singh 
(5) Shri T. R. Neswi 
(6) Shrimati Sabodra Bai Rai 
(7) Shri S. 1\4. Banerjee 
(8) Shri Shree Narayan Das 

Shri 1\4. V. Krishnappa replied to tp.e de~te. 
The motion was adopWas ,foUows:-,' ,'" 

"That this House concurs in the ~~dat.ion,ofBajJ:aSabluFthat 
the House do join in the Joint Committee of the Houses on the 
Bill to preven~, ,tl1~~cti~,~",~~~, p~ ~,;"Wleri4' OD 
animals and for that purpose to amend the law relating to the 
prevention of cruelty 'to' abiJnala, made in the motion adopted 
byBaj,.1l Sabha' at' its Bittimgbeld 0ii;'tihelMhAuguSt,1959 abd 
COm1nUiiicated to this House on tM 17th 'August, lfi9"ab.d 
resolv_ tbat the following', members :of, LokSabha be nominated 
to serve on the said Joint Committee, nametr.- ',:' , ' 

?andit Thak,l!-l" Das Bhariava, S~ 1\4. L. Dwivedi, Shril\4asuriya Din, 
" ", Sbri H8r Prasad Singh; Shrf K G. Wodeyar, Shrimati :Ma1lda 

Ahmed, Sbrimati Subhadra Joshi, Shri Chapalakanta Bhatta-
"c~a, Kumari Mothey Veda Kumari, Shri C. R. Narasimhan, 

",' 'Shri M. K. Jinachandran, Shri Kanhaiyalal Khadiwala, Shri 
Mobanlal Bakliwal, Shri Inder J. Malhotra, Shri Laxmanrao 
Shrawamji Bbatkar, Shri Akbarbhai Chavda, Shri Aninldha 
Sinha, Shri Chandramani Lal Choudhry, Shri K. S. Ramaswamy, 
Shrimati Uma Nehru, Shri T. C. N. Menon, Shri Baishnab 
Charan Mullick, Shri Jagdish Awasthi, Shri Amjad Ali, Shri 
Kamal Singh, Shri Balasaheb Salunke, Shri Atal Bihari Vaj-
payee, Shri Prakash Vir Shastri, Dr. Sushila Nayar and Shri 
S. K. Paill." 

9. Supplementary Demands for Grants for 1959-81 (lterala) 

Discussion on the Supplementary Demands for Grants in respect 'of 
Kerala State for 1959-60 commenced. 

Three cut motions--of which one was on Demand No. XI and two on 
Demand No. XV-were moved. 

One cut motion was ruled out of order. 
The discussion was not concluded. 
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10. Motion re: Fourteenth Report of Law Commlssion 

Shri Ram Krishan Gupta moved the following motion:- .. ' 

"That this HOl,lSetakes note of the Fourteenth;Report ofJ;~eclA.l1V~­
, riiissloii on the Reform of Ju<i:ici~l Ad:JnWsttatiQn (Vo,lumes 

I & II) laid on the Table of the House on the 25th February, 
1959." " 

One amendment was moved byShi'i Nemi Chandra Kasliwal. 

The following members took part in the debate:-
(1) Shri Nemi Chandra Kasliwal 
(2) Shri T. C. N. Menon 
(3) Shri Chapalakanta Bhattacharyya 
(4) Shri Subiman Ghose 
(5) Paudit Mukat Behari Lal Bhargava 
(6) Shri B. C. Kamble 
(7) Pandit Krishna Chandra Sharma 
(8) Shri Naushir Bharucha (Speech unfinished) 

"The discussion was not concluded. 

11. ,-intimation re: arrest and release of Members 

1;l1e r>eputy $peakerinformed Lok Sabha that he had receiv.ed a telegram 
.4ated the ,25th August, 1959, from ,the Sub-.Divisional Magistr"te, Chinsurah, 
,Hooghly, intimating that SarvashriPrabhat Kai' and K.T. K. Tangamani 
,lrire ~e!!ted un4er West Bengal Security Act and released on the 25th 
August, '1959 on, P,olice report. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 28th A~t, 1959.) 
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BULLETIN-PART I 

[Brief Record of Proceedings] 

Fridav. August 28, 19591Bhadra 6. 1881 (Saka) 

No. 105 
1. starred QuesUoas 

Forty-eight Starred Questions (Nos. 886--913) were put. down on the 
order paper ou~ of which twenty-seven were called. Original notice of 
Starred Question No. 887 was received in Hindi. 

Twenty Starred Questions (Nos. 86~70, 872-874, 876-878, 880, 882, 
883, 886-889, 891 and 892) were orally answered and supplementary ques-
tions were asked on all of them. Replies to the remaining questions (in-
cluding Starred Questions Nos. 871, 875, 879, 881, 884, 885 and 890 of which 
the questioners were absent) were laid on the Table. 

2. UDStarred Qaesttoas 

Sixt<y-two Unstarred Questions (Nos. 1672-1733) were put down on the 
order paper. Original notices of Unstarred Questions Nos. 1703, 1708-
1712, 1714 and 1725 were received in Hindi. Replies to Unstarred Ques-
tions were laid on the Table. 

3. Short Notice QuestioDS 

Four Short Notice Questions, three addressed to the Prime Minister 
regarding (i) occupation of Ladakhi Territory by Chinese Forces; (ii) 
Chinese Propaganda about Bhutan and Sikkim; and (iii) Pakistan Presi-
dent's meeting with Prime Minister and the fourth addressed to the Minis-
ter of Labour and Employment regarding Gorakbpur Labour Organisation, 
were asked. These were orally answered and supplementary questions 
were also asked and answered thereon. 

4. Adjoamm.ent MotI_ 
The Speaker withheld his consent to the moving of the following five 

adjournment motions given notice of by the members shown against tbem:-
(i) Reported entry of Chinele 

troops ihto Indian tenitOry 
and exchange Gf fire bet-
ween Chinese forces and 
Indian border pickets in 
NEFA. 

Notices by Sarvalhri Hem Barua, 
Narayan Ganesh GOl'8Y, Braj Raj 
Singh.' Hariah Chandra Sharma 
and Atal Bihari Vajpayee. 
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Cii) Alleged probing by Chinese 
forces of India's defences and 
the attitude of Government 
in regard thereto .. 

5. Papers laid on the Table 

Notice by Shri B. C. Kamble. 

The following papers were laid on the Table:-

(1) A copy of each of the following papers:-
(i) Annual Report of the Ashoka Hotels Limited for the year 

ended 30th September, 1958 along with the 'Audited Accounts, 
under sub-section (1) of Section 639 of the Companies Act, 
1956. 

(ii) Review by Government on the above Report. 

(2) A copy of each of tihe following papers:-

(i) Annual Report of the Heavy Electricals Private Limited for 
the year 1957-58 along with the Audited Accounts and com-
men.ts of the Comptroller and Auditor General thereon, 
under sub-section (1) of Section 639 of the Companies Act, 
1956. 

(ii) Review by Governmenj) on the above Report. 

6. Message from Rajya Sabha 

Secretary reported a message from Rajya Sabha that Rajya Sabha had 
no recommendations to make to Lok Sabha in regard to the International 
Monetary Fund and Banks (Amen~nt) Bill, 1959 passed by Lok Sabha 
on the 22nd August, 1959. 

7. Calling attention to Matter of Urgent Public Importance 

Shri S. M. Banerjee called the attention of the Minister of ~ance to 
the reported recommendations of the Pay Commission and the delay 
apprehended in Government's deeision thereon. 

The Minister of Finance made a s1latement in regard thereto. 

8. Motion re: policy of Government in regard to I'IlbUc Borrowing 

Shri Arun Chandra Guha moved the following motion:.-

"%at this House takes note of the policy of the Government in regard 
to public borrowing and urges upon the Government to bring 
necessary legislation regulating its porrowing power as envisaged 
in article 292 of the Constitution." 

The following members took part in the debate:-
(1) Shri Radheshyam Ramkumar Morarlta 
(2) Shri N. R. M. Swamy. 

The discussion was not concluded . 
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9. Motion re: Foriy-eighth Beportof COIIUDittee on Private ........ • BIlk 
and Resolutions 

Sardar Amar Singh Saigal moved the following motion:-

"That this House agrees with the Forty-eighth Report of the Com-
mittee on Private Members' Bills and Resolutions presented to 
the House on the 25th August, 1959." 

The motion was adopted. 

10. PrIvate Members' Bllis-introduced 

(l) The Transport Co-ordination Bill, 1959 by Shri Jhulan Sinha. 

(2) The Industrial Disputes (Amendment) Bill, 1959 (Amendment of 
section 3) by Shri Ram Krishan Gupta. 

(3) The Co-operative Societies (for Union Territories) Bill, 1959 by 
Shri Arjun Singh Bhadauria. 

11. Private Members' BlUs-negatived 
(i) The Code of Criminal Procedure (Amendment) Bill, 1957 (Omission of 

sections 107 109, and 110 and amendment of section 161) btl Shri 
Jagdish Awasthi 

Discussion on the motion for consideration of the Bill moved by Shri J8g-
dish Awasthi on the 14th August, 1959, continued. 

Shri B. N. Datar concluded his speech. 

Shri Jagdish Awasthi replied to the debate. 

The motion for consideration was negatived. 

(ii) The States Reorganisation (Amendment) Bill, 19&8 (Amendment of 
section 51) btl Shri S. Easwara Itler 

The motion for consideration of the Bill was moved by Shri S. Easwara 
Iyer. 

The following members took part in the debate:-

(1) Shri Diwan Chand Sharma 

(2) Shri Nemi Chandra Kasliwal 

(3) Shri K. R. Achar 

(4) Soo T. C. N. Menon 

(5) Pandit Mukat Behari Lal Bhargava 

(6) Shri M. K. Jinachandran 

(7) Shri V. Eacharan 

(8) Shri B. N. Datar. 

Shri S. Easwara Iyer replied to the debate. 
On the motion for consideration the House divided, Ayes 10; Noes 94. The 

motion for consideration was accordingly negatived. 
[P.T.O. 
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12. Private Mealbet'sBlJI-aJIder ~nsliJeratl_ 

The MiTzaPUT Stone Mahal (Amendment) Bm, 1958, (Amendment oj 
secti<m 3) by Shri Raghunath S{'rt.ah 

The motion for consideration of the Bill was moved by Shri Raghunath 
Singh and his speech was not concluded. 

13. Report of Business Advisory Committee 

Shri Shivram Rango Rane presented the Forly-second Report of the Busi-
ness Advisory Committee. 

(Lok Sabha adjourned till 11 A.M. on Saturday, the 29th August, 1959.) 

1009 

GIPD-LS 1-821 (D) LS-28-8-59-900. 

M. N. KAUL, 
. Secretary. 



LOE SABRA 

BULLETIN-PART I 

[Brief Record of ProceedinJs) 

S/Jturd4l1. August 29, 1959/Bhadra. 7, 1881 (Saka) 

No. 186 

1. Starred QaeMIoaI 
Forty~seven Starred Questions (Nos. 914-960) were put down on the 

order paper out of which twenty three were called. Original notices at 
Starred Questions Nos. 923, 929, 931, 942, 953 and 960 were Fved in 
Hindi. 

Eighteen Starred Questions (Nos. 914-928, 930, 935 and 936) were orally 
answe~ and supplementary questions were asked on all of them. Replies 
to the remaining questions (induding Stanred Questions Nos. 929 and 
931-934 of which the questioners were absent) were laid on the Table. 

2.. Unstarred QaestiGlle 
Seventy-five Unstarred Questions (Nos. 1734-1808) were put down on 

the order paper. Original notices at Unstarred Questions Nos. 1767, 1'172, 
1773, 1775, 1776, 1783 and 1786-1788 were received in Hindi. Replies to 
Unstarred Questions were laid on the Table. 

3. Withdrawal of Members 

Sarvashri S. M. Banerjee, Jagdish Awasthi, Braj Raj Singh and Prabh~ 
Narain Singh withdrew from the House for tht! day in accordance with 
the direction of the Speaker. 

4. Papers laid oa the Table 
The fol1owing papers were laid on the Table:-

(1) A copy of tht! Annual Report at the Damodar Valley Corpora-
tion for the year 1957-58 along with the Audited Accounts, 
under sub-section (5) of Section 45 of the Damodar Valley 
Corporation Act, 1948. 

(2) A copy of Annual Report at the National Co-qperative Deve-
lopment and Warehousing Board for the year 1957-58 along 
with the Audited Accounts for the years 1956-57 and 1957-58, 
under sub-section (3) of Section 15 and sub-section (4) of 
Section 41 at 1he A~ultW11J. Rroduce (Deve1opment and 
Warehoustn&) Corporations Act, 1956. 
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(3) A copy of each of the following Notifications under Sub-section 
- (6) of Section 3 of th~ Essential Commoditiee Act, 1955:-

0) G.S.R. No. 951 dated the 17th August, 1959 making certain furlhet' 
amendment to the West Bengal Rice (Movement Control) 
Order, 1958. 

(ii) G.S.R. No. 971 dated the 22nd August, 1959 making certain 
further amendment to the Uttar Pradesh Foodgrains 
(Restrictions on Border Movement) Order, 1959. 

5. Statement re; Government Busine8s 

The Minister of Parliamentary Affairs made a statement regarding the 
Government legislative and other business for the week -commencini the 
31st August, 1959. 

6. Motion re: Forty-Second Report of Business Adv~ (lommJ.ttee 

Shri Satya Narayan Sinha moved the following motion:-

"That this House agrees with the Forty-Second Report of the 
~siness Advisory Committee presented to the House on the 
28th August, 1959.". 

The motion was adopted. 

7. Supplementary Demands for Grants for 195.-60 (Kerala) 
Discussion on the Supplementary Demands for Grants in respect of 

Kerala State for 1959-60 concluded. 

All the '::11t motions moved on the 27th August, 1959 were negatived. 

The following Demands were voted in full:-

Number 
of 

Demlnd 

XI Elections 

XV Police 

XVII Education 

Name of Demand 

XXV Miscellaneous Departments 

XXXIV Construction of Irrigation, Navigation, Embankment and Drainage 
Works (Non--Commercial).. . . . . 

XXXVIII Capital A-:count of Civil Works outside the Revenue Account 

XLIV Loans and Advances by State Government 
- - -------------------.---------

lOll 

Amount 
of 

Supple-
mentary 
Demand 

-lU, 
15,00,00 0 

100 

35,100 

1,00,000 



8. MoUoa re: PoUcy of Gove1'lllBeD.t ia. rerard to .. bOo BorrowiJal 
Discussion on the following motion moved by Shri A.run Cbandra Guha 

on the 28th August. IV59, continued:-

"That this House takes note of the policy of the Government m 
regard to public borrowing and urges upon the Government to 
bring necessary legislation regulating its borrowing power as 
envisaged in article 292 of the Constitution." 

The following members took part in the debate:-
(1) Shri Naushir Bharucha 
(2) Shri Chintamani Panigrahi 
(3) Shri Sinhasan Singh 
(4) Shri Banarsi Prasad Jhunjhunwala 
(5) Shri Morarji Desai 

Shri Arun Chandra Guha replied to the debate. 

The motion was withdrawn by leave of the House. 

9. Motiora re: Report of National SmaU industries Oorporatlon 

Shri Huish Chandra Mathur moved the following motion:-
"That this House ta-kes note of the Third Annual Report of t.he 

National Small Industries Corporation Private Limited for the 
year 1957-58. laid on the Table of the House on the 27th April, 
1959." 

The following members took part in the debate:-
(1) Shri Chin tamani Panigrahi 
(2) Shri H. C. Heda 
(3) Shri Ajit Singh S8I'hadi 
(4) 8hri Banarsi Prasad Jhunjhunwala 
(5) Shri S. R. Damani 
(6) 8hri Mulchand Dube 
(7) 8hri Manubhai Shah 

Shri Harish Chandra Mathur replied to the debate. 
The motion was adopted. 

(Lok Babha adjourned till 11 A.M. on Mcmday, the 31st A~t, 1959.) 
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LOB: SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, AUgUSt 31, 1959/BhadTCL 9, 1881 (Sak4) 

No. 307 

1. Starred Questions 

Fifty Starred Questions (Nos. 961-1010) were put down on the order 
paper out of which twenty-five were called. Original notices of Starred 
Questions Nos. 974, 986, 987, 988, 990, 992 and 1003 were received in Hindi. 

Eighteen Starred Questions (Nos. 962-970, 972, 974-976, 979, 980, 982, 
984 and 985) were orally answered and supplementary questions were asked 
on sixteen of them. Replies to the remaining questions (including Starred 
Questions Nos. 961, 971, 973, 977, 978, 981 and 983 of which the questioners 
were absent) were laid on the Table. 

2. UDStarred Questions 
Ninety-two Unstarred Questions {Nos. 1809-1900) were put down on the 

order paper. Original notices of Unstarred Questions Nos. 1858, 1860, 
1862-1864, 1878, 1879, 1885-1887, 1893, 1894 and 1895 were received in Hindi. 
Replies to Unstarred Questions were laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of Notification No. a.S.R. 936 dated the 15th August, 1959, 
under sub-section (2) of Section 13 of the Central Sales Tax 
Act, 1956, making certain further amendment to the Central 
Sales Tax (Registration and Turnover) Rules, 1957. 

(2) A copy of each of the following rules under sub-section (3) of 
Section 24 of the Supreme Court Judges (Conditions of Ser-
vice) Act, 1958:-

(i) The Supreme Court Judges (Travelling Allowance) Rules, 1959 
published in Notification No. G.S.R. 844 dated the25tb July, 
1959. 

(ii) The Supreme Court Judges Rules, 1959 published in Notification 
No. 935 dated the 15th August, 1959. 

fP.T.O. 
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The motion for consideration waJ adopted and clause-by-clause consi-
deration was taken up. 

Clauses 2 and 3 were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shrimati Tarkeshwari 

Sinha. 

The motion was adopted and the Bill was passed. 

9. Motion re: Fourteenth RepOrt of the Law Commission 

Discussion on the following motion by Shri Ram Krishan Gupta and 
the amendment thereto, moved on the 27th August, 1959, continued:-

''That this House takes note of the Fourteenth Report of the Law 
Commission on the Reform of Judicial Administration 
(Volumes I & II) laid on the Table of the House on the 
25th February, 1959." 

The following members took part in the debate:-
(1) Shri Naushir Bharucha 
(2) Shri Harish Chandra Mathur 
(3) Shri Raghubir Sahai 
(4) Shri N. R. M. Swamy 
(5) Shri Khushwaqt Rai 
(6) Shri Jaswantraj Mehta 
(7) Shri Braj Raj Singh 
(8) Shri Kalika Singh 
(9) Shri Shibban Lal Saksena 

(10) Shri Satyendra Narayan Sinha 
(11) Shri Diwan Chand Sharma 
(12) Shri Mulchand Dube 
(13) Shri Shree Narayan Das 
(14) Shri B. N. Datar (Speech unfinished). 

The discussion was not concluded. 

10. Statement re: Changes in Government Business 

The Minister of Parliamentary Affairs made a statement regarding 
certain changes in the Government business for the current week. 

11. Balf_AD-DoUf Discussion on Matters Arising out of Answer to a 
Question 

Shri K. T. K. Tangamani raised a half-an-hour discussion on points 
arising out of the answer given on the 13th August, 1959 to Starred 
Question No. 381 regarding Post-Matrie Scholarships to Scheduled Castes, 
Scheduled Tribes and other Backward Classes. 

Dr. K. L. Shrimali replied to the debate. 

(lJok Sabha adjourned till 11 A.M. 'On Tuesday, the 1st September, 1959.) 
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LOX SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesdall. September I, 1959/Bhadra 10, 1881 (Saka) 

No. 388 
1. Starred Questions. 

Forty-two Starred Questions (Nos. 1011-1052) were put down on the 
order paper out of which fourteen were called. Original noUce of Starred 
Question No. 1018 was received in Hindi. 

Twelve Starred Questions (Nos. lOll, 1012, 1014_1021, 1023 and 1037) were 
orally answered and supplementary questions were asked on all of them. 
Replies to the remaining questions (including Starred Questions Nos. 1013 

. and 1022 of which the questioners were absent) were laid on the Table. 

Z. UDStarred Questions. 

Seventy-two Unstarred Questions (Nos. 1901-1972) were put down on 
the order paper. Original notices of Unstarred Questions Nos. 1946, 1949-
1951, 1954, 1955 and 1965 were received in Hindi. Replies to Unstarred 
Questions were laid on the Table. 

3. Short Notice Question. 
The reply to a Short Notice Question regarding impending closure of 

Hotel Cecil, Delhi addressed to the Minister of Labour and employment 
was laid on the Table the questioner being absent. 

4. Adjoammeut MotiODS. 

The SPeaker postponed till the 2nd September, 1959 his decision on the 
admissibility of seven adjournment motions given notice of by the foUow-
ing members regarding the reported resignation of the Chief ot Staff, 
Indian Army, to be followed by the resignations ot the Chiefs ot Staff of 
the Indian Air Force and Indian Navy:-

Sarvashri J. B. Kripalani, Asoka Mehta, Narayan Ganesh Goray, 
Khushwaqt Rai, Hem Baroa, S. M. Banerjee, Prakash Vir 
Shastri, Surendra Mahanty, Shraddhakar Supakar. S. C. 
Gupta and Tridib Kumar Chaudhuri. 

5. StatemeDt by MiDlster of IrriptiOD and Power. 
The Minister of Irrigation and Power made a statement on the breach 

in the Navigation Canal of the Damodar Valley Corporation, in the 
Howrah-Hooghly area of West Bengal. 

[P.T.O. 
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6. GovernmeDt Blll-Pused 
The KeraIa ApPTopriation Bill, 1959. 

The motion for consideration of the Bill was moved by Shrimati Tarke· 
shwari Sinha. 

The motion for consideration was adopted and clause-by-clause conside-
ration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clausb 1, the Enacting Formula and the Long Title were also adopted. 

The motion .:.hat the Bill be passed was moved by Shrimati Tarkeshwari 
Sinha. 

The motion was adopted and the Bill was passed. 

7. Motion re: Fourteenth Beport of the Law Commission 

Discussion on the following motion by Shri Ram KrishanGupta and the 
amendment thereto, moved on the 27th August, 1959, continued:-

"That this House takes note of the Fourteenth Report of the Law 
Commission on the Reform of Judicial Administration (Volu-
mes I & II) laid on the Table of the House on the:l5th Febru-
ary, 1959." 

The following members took part in the debate:-

(1) Shri B. N. Datar. 

(2) Shri Asoke K. Sen. 

Shri Ram Krishan Gupta replied to the debate. 

The amendment moved by Shri Nemi Chandra Kasliwal on the 27th 
August, 1959. was withdrawn by leave of the House. 

The motion was adopted. 

8. Demand for excess grant for 1956-5'7 (DeW) 

The following Demand for Excess Grant in respect of the Government of 
Delhi State for 1956-57 (1st April, 1956 to 31st October, 1956) WIl'lJ wtedin 
full:-
--------------------------------------
Number 

of 
Demand 

Name of Demand 

----------- -----------------

10 Administration of Justice 

Amount of Excess 
Demand 

Rs. 

-------.-.----_._------------ -------------
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9. Demands for Excess Grants for 1956-57 (Himachal Pradesh) 

The following Demands for Exce~s Grants in respect of the Govern_ 
ment of Himachal Pradesh for 1956-57 (lst April, 1956 to 31st October, 
H156) were voted in full:-

Number 
of 

Demand 

H.-EXPENDITURE MET FROM CAPITAL 

Name of Demand 
Amount of Excess 

Demand 

Rs. 

Capital Outlay on the Improvement of Public Health 50,148 

Capital Outlay on Electricity Schemes 

Payment of Commuted value of Pensions 

10. Govel'DJllent Bill-UDder Consideratlon 

1,85,018 

The Arms Bill, 1958, as reported by the Joint Committee. 

The motion for consideration of the Bill, as reported by the Joint Com-
mittee, was moved by Shri B. N. Datar and his speech was not concluded. 

11. Motion re: Annual Report of Hindustan Shipyard (Private) LImited 

Shri Ram Krishan Gupta moved the following motion:-

"That this House takes note of the Annual Report of Hindustan 
Shipyard (Private) Limited for the year 1957-58 along with the 
Aud_ted Accounts, laid on the Table of the House on the 31st 
March, 1959." 

The following ~mbers took part in the debate:-

(1) Shri Raghunath Singh 

(2) 8hri T. Nagi Reddy 

(3) 8hri Raj Bahadur 

8hri Ram Krishan Gupta replied to the debate. 

The motion was adopted. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 2nd September, 
1959). 
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LOX SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wedne.ciall, September 2, 1959/Bhadra 11, 1881 (SaIca) 

No. 189 

l. Starred Questions 

Forty-two Starred Questions (Noo. 1053-1094) were put down on the 
order paper out of which twenty-six were called. (Original notices of Star-
red Questions Nos. 1065, 1066, 1067, 1074 and 1078 were received in Hindi. 

Nineteen Starred Questions' (Nos. 1054-1056, 1058-1061, 1063-1066, 
1069-1071, 1073-1075, 1077 and 1078) were orally answered and supple-
mentary questions were asked on all of them. Replies to the remaining 
questions (including Starred Questions Nos. 1053, 1057, 1062, 1067, 1068, 
1072 and 1076 of which the questioners were absent) were laid on the Table. 

2. UDStalTed Questions 

Ninty-nine Unstarred Questions (Nos. 1973-2071) were put down on 
the order paper. Original notices of Unstarred Questions Nos. 2011, 2021. 
2026, 2027, 2032, 2039, 2047, 2052, 2063, 2065, 2067 and 2068 were received 
in Hindi. Replies to Unstarred Questions were laid on the Table. 

3. Adjournment Motions 
The'Speaker withheld his consent to the moving of the seven adjourn-

ment motions given notice of by the following members on the lst Septem-
ber, 1959, regarding the reported resignation of the Chief of Staft, Indian 
Army. to be followed by the resignations of the Chiefs of Staft of the Indian 
Air Force and Indian Navy:-

Sarvashri J, B. Kripalani, Asoka Mehta, Narayan Ganem Goray, 
Khushwaqt Rai, Hem Barua, S. M. Banerjee, Prakash Vir 
Shutri, Surendra Mahanty. Shradcihakar Supakar, S. C. Gupta 
and Tridib Kumar Chaudhuri. 

4. CallJna' Attention to Matter of Url"ent Publle Importance 

Shri S. M.' Banerjee called the att~tion of the Minister of FOod and 
Agriculture to the food situation in West Bengal and the steps taken or 
Proposed' in this regaid. 

The Minister of Food and Agriculture made a statement in retard 
thereto. 

[P.T.O. 
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5. Papers laid on tbe Table 
The following papers were laid on the Table:-

(1) A copy of each of the following statements showing the action 
taken by the Government on various assurances, promises and 
undertakings given by the Ministers during the various sessions 
of Second Lok Sabha:-

(i) Supplementary Statement 
No. VI 

(ii) Supplementary Statement 
No. X 

Seventh Session, 1959. 

Sixth Session, 1958. 

(2) A copy of the Annual Report of the All-India Institute of Medical 
Sciences for the year 1958-59, under Section 19 of the All India 
Institute of Medical Sciences Act, 1956. 

(3) A copy of the Delhi Development Authority (Maintenance of Cur-
rent Account) Rules, 1959, published in .NotUication No. G.S.R. 
944 dated the 15th August, 1959, under Section 58 of the Delhi 
Development Act, 1957. 

6. ~Of Committee on Private Members' Bills aDd Resolutions 
Sardar Amar Singh Saigal presented the Forty-ninth Report of the Com-

mittee on Private Members' Bills and Resolutions. 

7. Statement by Minister of Irrigation and Power 

The Minister of Irrigation and Power made a further statement regard-
ing the damage caused by accident on the 21st August, 1959, to the hoist 
chamber Of a tunnel at the :Bhakra Dam. 

8. Government Bill-Introduced 
The Travancore-Cochin Vehicles Taxation (Amendment and Validation) 

Bill, 1959. 

9. Statement Be: OrdiDaDce-Laid 00 the Taltle 

Statement explaining the circumstances' which necessitated bnmedia.te 
legislation by the Travancore-Cochin Vehicles Taxation (Amendment and 
Validation) Ordinance, 1959, (No.4 of 1959) promuIpted by tile GoVernor 
of Keralaon the 9th July, 1959, was laid on the Table under RUle 71 (1) 
of the Rules of Procedure and Conduct of Business in Lok sabba. 

10. Government BDI-Introdueed 

The Appropriation (No.7) BIll, 1959. 

11. Motion re: Report of Committee of Parliament on 0ftlcIal La.ncua«e 
Shri Govind BaUabh Pant moved the foUowinl motitm:-

''That this House takes note of the Report of the Committee of Par-
liament on Official Language laid on the Table of the House 
on the 22nd April, 1959." 
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Ten amendments and three substitute motions were ruled out of order. 

The following members took part in the debate:-

(1) Seth Govind Das 
(2) Dr. A. Krishnaswami 
(3) Shl'i Sarjoo Pandey 
(4) Swami Ramananda Tirtha 
(5) Shri Ajit Singh Sarhadi 
(6) Panclit Braj Narayan "Brajesh" 
(7) Shri E. V. K. Sampath 
(8) Shri Kalilea Singh 
(9) Shri S. A. Matin 

(10) Shri Mathura Prasad Mishra (Speech unfinished). 

The discussion was not concluded. 

(Lok Sabba adjourned till 11 A.M. on Thursday, the 3rd September, 
1959.) 
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LOK SUJiA. 

BULLETIN-PART I 

[Brief Record of Proceedings] 

T~~JI, SepteTTJ.ber3, 1959/BhadrQ 12, 1881 (Saka) 

Mo. &It 

1. SUuTed Qu~ 

Thirty-seven Starred Questions (Nos. 109.5-1131) wel'e Pllt down on the 
order paper out of which nineteen were called. Original notices of Star-
red Questions Nos. 1111. 1112 and 1116 were received in Hindi. 

Fifteen Starred Questions (Nos. 1095-,110.2, 1104-1107. 1109, 1111 and 
1113) were orally answered and supplement,ary questions were asked on 
fourteen of them. Replies to the remaining questions (including Starred 
Questions Nos. 1103, 1108, 1110 and 1112 of which ,the questi9lM"rs were 
absent) were laid on the Table. 

2. Unstarred Questions 

Seventy-three Unstarred Questions (Nos. 2O'7l!-2144) we!'e put down on 
the order paper. Original notices of Unstarred Questions Nos. 2114, 2115, 
2118, 2121, 2122, 2123, 2127, 2132 and 2134 were received in Hindi. Replit's 
to Unstarred Questions were laid em the Table. 

3. Papers Qid :8Iltbet!able 

The following papers wer~ laid on the Table:-

(1) A copy of Notification No. S.O. 1892 dated the 25th.A,quat, 1869, 
under sub,section (3) of Section 8 of the Coal Mines (Conser-
vation and Safety) Act, 1952. -. 

(2) A copy of Notification No. G.S.R. 988 dated the 29th August, 1951:1, 
under sub-section (4) of Section 17 of the Coal Mines (Conser-
vation and Safety) A<!t, 1952, making certain further amendment 
to the Coal Mines (Conservation and Safety) Rllles, UM. 

(3) A copy of Notification No.G.S.R. 937 dated the 15th August, liSS. 
u~ suP--s.ection (3) of Section 2B of the Public Debt Act. 
1944, making certain amendments to the Public Debt Rules. 1946. 

[P,T,O. 
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4. Measqes from Bajya· Sabba 

Secretary reported the follow:ng messages from Hajya Sabha:-
(i) That Rajya Sabha had no recommendations to make to Lok 

Sabha in regard to the following Bills passed by Lok Sabha 
on the 27th August, 1959:-

(1) The Appropriation (No.4) aiU. 1959. 
(2) The Appropriation (No. 5) Bil~, 1959. 
(3) The Appropriation (No.6) BiIl,i959. 

(ii) That at its s:ttir~g held on the 1st September, 1959, Rajya Sabha 
had concurred in the recommendation of Lok Sabha to join 
in the Joint Committee of the Houses on the Dowry Prohibi-
tion Bill. 1959, and· had nominated the following members to 
serve on the said Joint--Conunittee:-

(1) Pandit S. S. N. Tankha 
(2) Shrimati T. Nallamuthu ·Ramamurti 
(3) Shri Akhtar Husain 
( 4) Giani Zan Singh 
(5) Shri Sheel Bhadra Yajee 
(6) Shrimati Yashoda Reddy 
(7) Shri Bhagirathi Mahapatra 
(8) Shri Jethalal Harikrishna JGshi 
(9) Shrimati Rukmani Bai 

(10) Shri Jugal Kishorc· 
(11) Shri N. R. Malkani 
(12) Shri Abdur Rezzak Khan 
(13) Shri Devendra Prasad Singh 
(14) Shri Abhimanyu Rath 
(15) Shrimati Jahanara Jaipal Singh. 

5. eaUiDr attention to matter or orrent public lmportaace. 
Shri Raghunath Singh called the attention of the Minister of Defence 

to the help rendered by the Army in the recent floods in Ambala. 

The Deputy Ministcr of Defence made a statement in regard. thereto. 

6. Gevenunent BOI-Passed 

The Appropriation (No.7) Bill, 1959 

The motion for consideration of the Bill was moved by Shri B. R. 
Bhqat. 

The motion .for consideration was adopted and clause-by-clause consi-
deration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the BiIl be passed was moved by Shri B. R. Bhagat. 

The motion was adopted and the Bill was passed. 
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7. Motion re: Beport of Committee of Parliament on omclal Laaauare 
Discussion on the following motion moved on the 2nd September, 1959, 

continued:-
"That this House takes note of the Report of the 

Parliament on Official Language laid on the 
House on the 22nd April, 1959." 

The following members took part in the deblte:-
(1) Shri Mathura Prasad Mishra 
(2) Shri Frank Anthony 
(3) Shri Asoka Mehta 
(4) Shri Surendra Mahanty 
(5) Shri A. M. Tariq 
(6) Pandit Govind Malaviya 
(7) Shri Naushir Bharucha 
(8) Shri Jagdish Awasthi 
(9) Shrimati Renuka Ray 

(10) Shri Uttamrao L. Patil 
(11) Shri B. C. Kamble 
(12) Shri Prakash Vir Shastri 
(3) Shri Prafulla Chandra Borooah 
(14) Shri C. Nanjappan 
(15) Shri J. B.Kripalani 
(16) Shri T. Nagi Reddy 
(17) Shri Mohammad Tahir 
(18) Dr. Sushila Nayar 
(9) Kumari Mothey Veda Kumari 
(20) Shri Bibhuti Bhushan Das Gupta 
(21) Shri Ranbir Singh Chaudhuri. 

The discussion was not concluded. 

Committee of 
Table of the 

(Lok Sabha adjourned till 11 A.M. on Friday, the 4th September, 1959.) 
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LOK SABRA 

BULLETIN-PART I 
[B:..ief Record of Proceedings] 

Friday. SeptembeT 4, 19591Bhadra II, 1881 (811J1a) 

No. 111 
1. IIarlW __ I II OW 

Forty-seven Starred Questions (Nos. 1132-1178) were put down on the 
or4er paper Qut of which twenty-five were called. Original notices ot 
Starr~d Quelltlons Nos. U51 ~nd 1168 were received in Hin(ij. 

'l'wenty Starrecl Questions (Nos. 1132-113f, 1138-1144, Uti, 1149-1151 
and 1153-1156) were orally answered and supplementary quest:ons were 
asked on nineteen of them. Replies to the remaining questions (including 
Stal'Md Questioos Nos. 113'1, 1145, 114'7, 1148 and 1152 of which the ques-
tioners were absent) were laid on the Table. • 

2. Uasfarnd QaestileIIs 
Seventy-three Unliltarred Questions (Nos. 2145-2217) were put down 

on ~ 0f"r Paper. Origiaal notices of Ul'l8tarred QuestionS Nos. 2182, 2184, 
2199, 2202 and 2203 were received in Hindi. Replies to U1UltlllTed Questions 
were laid on the Table. 

3. Short Notice Qa~ ... 
Three Short Notice Questions regMding (i) U.S. Rocket bases in Pakis-

tan; (ii) Rise in price of Sugar io Madras State and (iii) National and Griad-
lays Bank Dispute addressed to the Prime Minister and the Ministers of Food 
and .c\;nclUture and Labo\U' and Emplpyment rellpectively were asked. They 
were orally answered and supplementary questions WWe _Iso .. ked _ad 
answered thereon. 

4. Adjo1U'llDlent Motions 
The Speaker withheld his consent to the moving of eight adjournment 

motiolu gi",n notiee of by the following members !'egarding the situation 
arising. out of disturbances in Calcutta and other places in West Bengal, the 
consequent dislocation of communications and the calling in of troops to meet 
the situation in Calcutta:-

Sarvashri S. M. Banerjee, Jagdish Awasthi, Prakash Vir Shastri, 
A. It. Go~ lTiciib Kumar Cbaudhuri, V. P. Hayar, Prabbat 
Kar, M. Elias, K. T. K. Tbangamani, T. C. N. Menon, Shamrao 
Vishnu Parulekar, Sarjoo Pandey, Kansan Halder; S. C. Gupta, 
Braj Raj Singh, Bibhuti Bhushan Das Gupta ane!. Atal Bihari 
Vajpayee, Paadit Braj Narayan ''Brajesh" and Shrimati Renu 
Chakravartty. 

[P.T.O. 
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5. Papers laid on the Table 

A copy of each of the following papers was laid on the Table:-

(i) Vivian Bose Board of Inquiry's Report of the Life Insurance Cor-
poration Inquiry. 

(ii) The advice of the Union Public Service Commission in Shri 
H. M. Patel's case. 

(iii) The advice of the Union Public Service Commission in Shri 
G. R. Kamat's case. 

(iv) Government Resolution No. F. 15158-HS dated 27th May, 1959. 

6. Messages from. Rajy. Sabha 

Secretary reported the followingmel;sages from Rajya Sabha:-

(i) That Rajya Sabha had no recommendations to make to Lok Babha 
in regard to the Central Excises and Salt (Amendment) Bill, 
1959, passed by Lok Babha on the 25th August, 1959. 

(ii) That at its sitting held on the 2nd September, 1959· Rajya Sabha 
had agreed without any amendment to the Oil and Natural Gas 
CommisSion Bill, 1959, passed by Lok Babha on the 20th August, 
1959. 

(iii) That at its sitting held on the 31"d September, 1959 Rajya Babha 
.had agreed without any amendment to the following Bills:-

(1) The Rajasthan and Madhya Pradesh (Transfer of Territories) 
Bill, 1959, passed by Lok Sabha on the 11th August, 1959. 

(2) The Government Savings Banks (Amendment) Bill, 1900, passed 
by Lok Sabha on the 31st August, 1959. 

(iv) That at its sitting held on the 2nd September, 1959 Rajya Babha 
had passed the Criminal Law (Amendment) Bill, 1959. 

7. Bill passed by Rajya Sabha-Iaid on the Table 

Secretary laid on the Table the Criminal Law (Amendment) Bill, 1959, as 
passed by Rajya Sabha. 

8. Report of Committee of PrivUeges 

Sardail" Hukam Singh laid on the Table the Tenth Report of the Com-
mittee of Privileges. 

9. Calling attention to matter of urgent public importance. 

Shri Shraddhakar Supakar called the attention of the Prime Minister to 
the talks held between the President of Pakistan and the Prime Minister of 
India on the 1st September, 1959. 

The Prime Minister made a statement in regard thereto. 
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10. StatementJ'e: Govnmnent Basine5S 

The Minister of Parliamentary Affairs made a statement regarding Gov-
ernment legislative and other business for the week commencing the 7th 
September, 1959. . 

11. -Motion for Election to Committee 

Shri Satya Narayan Sinha moved the following motion:-

"That the Members of this House do proceed to elect in the manner 
required by sub-rule (3) of Rule 254, read with sub-rule (1) of 
Rule 309 of the Rules of Procedure and Conduct of Business in 
Lok Sabha, one member from among themselves to serve as .. 
member of t!le Committee on Public Accounts for the unexpired 
portion of the term -ending on 30th April, 1960, vice Dr. P. Subba-
rayan ceased to be a member of the Committee on his appoint-
ment as a Minister." 

The motion was adopted. 

12. Government BUt-introduced 
The Mines (Amendment) Bill, 1959. 

13. Motion re: Report of Committee of ParlJament on OfBclal Lanpap 

Discussion on the following motion moved on the 2nd September, 1959, 
continued:-

"That this House takes note of the Report of the Committee of Par-
liament on Official Language laid on the Table of the House on 
the 22nd April, 1959." 

The following members took part in the debate:-

(1) Shri -Jawaharlal Nehru 

(2) Sardar Hukam Singh 

. (3) Dr. M. S. Aney 

(4) Shri Tekur Subrahrnanyam 

(5) Shri R. K. Khadilkar 

• Shri Govind Ballabh Pant replied to the debate. 

The motion was adopted. 

14. Motlonre: Forty-ninth Report of Committee on PrIvate Members' BIlls 
and Resolutions 

Sardar Amar Singh Saigal moved the following motion:-
''That this House agrees with the Forty-ninth Report of the Committee 

on Private Members' Bills and Resolutions presented to the 
House on the 2nd September, 1959." 

The motion was adopted. 
[P.T.O. 
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15. Private Member's Resolution-Negatived 
Dileusaion OIl·the following Resolution moved by Shl'i AW Bihari Vaj-

payee on the 21st August, 1959, continued:-

"This House is of opinion that Government should refer the Tibetan 
issue to the United Nations." 

Five amendments were ruled out of order. 
One amendment was moved by Dr. tJeorao Yeshwantrao Cohc)JIar. 

The fQBowing member. took part ia the ckbate:-
(1) Shri Braj Raj SiBgh 
(2) . H. H.~aja Pl1ltap ~eshari Deo 
(3) Sllri Shree Narayan Das 
(4) Dr. Deorao Yeshwantrao Gohokar 
(5) Shri Joachim Alva 
(6) Shri Hem Barua 
(7) Shri Brajeshwar Prasad 
(8) Shri Jawahadal Nehru 

Shri Atal Bihari Vajpayee replied to the debate. 

The amendment moved by Dr. Deorao Yeshwantrao Gohekar was ;vith-
drawn by leave of the House. 

The Resolution was negatived. 

If. ,ri.ae Me ........... Qtioa ="'*M coasideftSea 

Shri Prakash Vir Shastri moved the following Resolution:-
"This HOUse is of opinion that one Session of Lok Sabha be held in 

South India at Hyderabad or Bane.1oN ev.-y 1e4l'." 

Shri Prakash Vir Shastri's speech was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the "th September, 1959.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monda'll, September 7, 1959/Bhadra 16, 1881 (Saka) 

No.3U 

1. S~ Qa~ 

Thirty-six Starred Questions (Nos. 1179-1213 and 1215) were put down 
on the order paper out of which twenty-thi-ee were called. Starred QUes-
tion No. 1214 was withdrawn by the Member. Original notices of Starred 
Questions Nos. 1189, 1195, 1196, 1198, 1199, and 1211 were received in Hindi. 

Twenty-one Starred Questions (Nos. 1179-1184, 1186-1196, 1198-1201) 
were orally answered and supplementary questions were asked on all of 
them. Replies to the remaining questions (including Starred QUestio!ls 
Nos. 1185 and 1197 of which the questioners were abient) were laid on the 
Table. 

2. U~ Qa~ 

One hundred and seven Unstarred Questions (Nos. 2218-2308 and 
2310-2325) were put dOWn on the order paper. Question No. 2309 was 
transferred to the list of questions for the 9-9-59. Original notices of Un-
starred Questions Nos. 2269, 2270, 2273, 2280, 2283-2285, 2290, 2291, 2297, 
2302, 2315, 2321, 2322 and 2325 were received in Hindi. Replies to Unstarred 
Questions were laid on the Table. 

3. Short NeUce Questions 

Two Short Notice Questions, regarding Indians arrested by Chinese 
Forces and Singareni Collieries addressed to the Prime Minister and the 
Minister of Labour and Employment respectively were asked. They were 
orally answered and supplementary questions were also asked. and answered 
thereon. 

4. PaPers Laid 011 the '.fable 

The following papers were laid on the Table:-

(1) A copy of White Paper containing Notes, Memoranda and 
Letters exchanged and Agreements signed between the Gov7 
ernments of India and China, 1954-1959. 

{P.T.O. 
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(2) A copy of Notification No. G.S.R. 968 dated the 22nd August, 
1959, under sub-section (5) of' Section 7 of the Indian Tele. 
graph Act, 1885, making certain further amendments to the 
Indian Telegraph Rules, 1951. 

(3) A copy of the Report of the Indian Delegation to the Twelfth 
World He~lth Assembly held at Geneva in May, 1959. 

(4) A copy of Notification No. F.12(142)/55-Transport dated the 
9th July, 1959, published in Delhi Gazette, under sub-section (3) 
of ~e~iun 133 of the Motor. Vehides Act, 1939. 

(5) A copy of Notification No. G.S.R. 980 dated the 24th August, 1959, 
under sub-section (6)· of Section 3 of the Essential Commo_ 
dities Act, 1955. 

5. Message from ltajya Sabba 

Se(;retary reported a message frOm Rajya Sabha that at its sitting held 
on the 4th September, 1959, Rajya Sabha had passed a motion referring 
the Orphanages and other Charitable Homes (Supervision and Control) 
Bill, 1959, by Shri Kailash Bihari Lall, to a Joint Committee of the Houses 
consisting of 30 Members, 10 from Rajya Sabha, namely:~ 

(1) Dr. W. S. Barlingay 

(2) Shri Deokinandan Narayan 

(3) Shrimati Savitry Devi Nigam 

(4) Shri Ram Sahai 

(5) Shri M. H. Samuel 

(6) Shri D. A. Mirza 

(7) Shri N. C. Sekhar 

(8) Shri Kamta Singh 

(9) Shri V. Venkataramana 

(10) Shri Kailash Bihari Lall 
and 20 from Lok Babha and had recommended that LokSabha do join in 
the said Joint Committee and communicate .to that House the names of 
Members to be appointed by Lok Sabha to 'the said Joint Committee. 

6. Statement by MiDJster of Irrlption and Power 

The Minister of Irrigation and Power made a further statement regard-
ing the damage caused by accident on the 21st August, 1959 to the hoist 
chamber of a tunnel at the Bhakra Dam and also laid on the Table the 
SIxteenth Report of the Board of Consultants, Bhakra Dam. 

7. Motion re: Tenth Report of Committee. of PrtvUeees 

Shri Shivram Rango Rane moved the following motion:-

"That this House agrees with the Tenth Report of the Committee 
of Privileges laid on the Table on the 4th September, 1959." 

The motion was adopted. 
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8. Motion re: Vivian Bose Board of Inquiry's Report of LUe IDIaraDce 
Corporation 1nquJ.ry. 

Shri Harish Chandra Mathur moved the following motion:-

"That this House takes note of the Vivian Bose Board of Inquiry's 
Report of the Life Insurance Corporation Inquiry, the Advice 
of the Union Public 8erviee Commission thereon and Govern.. 
ment of India Resolution dated the 27th May, 1959." 

Two substitute motions were moved by-

(1) Shri J aganatha Rao 
(2) Shri Laxmi Narayan Bhanja Deo 

The following members took part in the debate:-

(1) 8hri Shamrao Vishnu Parulekar 
(2) 8hri 8urendranath Dwivedy 
(3) Shri Jaganatha Rao 
(4) 8hri Radheshyam Ramkumar Morarka 
(5) 8hri Indulal Kanaiyalal Yajnik 
(6) Shri Feroze Gandhi 
(7) 8hri Laxmi Narayan 'Bhanja Deo 
(8) 8hri Surendra Mahanty 
(9) Shri S. M. Banerjee (Speech. unjinish.ed). 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Tuesday. the 8th September, 
1959.) 

1032 

GIPND-LS I-9l5(n) LS-7-9-59-900. 

M. N. KAUL. 
Secretary. 



LOK SABRA. 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, September 8, 1959/Bhadra 17, 1881 (Sak4) 

No.lla 
1. Starred QuestiOllS 

Thirty-seven Starred Questions (Nos. 1216-1252) were put down On the 
order paper out of which seventeen were called. Original Mtices of Starred 
Questions Nos. 1234, 1238 and 1247 were received in Hindi. 

Fifteen Starred Questions (Nos. 1216-1218, 1220--1226 and 122S-1232> 
were orally answered and supplementary questions were asked on all of 
them. Replies to the remaining questions (including Starred Questions 
Nos. 1219 and 1227 of which the questioners were absent) WE're laid on the 
Table. 
2. Unstarred Questions 

Sixty-eight UnstalNd Questions (Nos. 2326-2393) were put down on the 
order paper. Original notices of Unstarred Questions Nos. 2363, 2366, 2370, 
2375. 2376, 2380, 2384, 2387 and 2391 were received :n Hindi. Replies to Un-
starred Questions were laid on the Table. 

3. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy of each of the following papers:-
(i) Annual Report of the Indian Mining and COI"~truction Company 

(Private) Limited for the year 1957-58 along with the Audited 
Accounts and comments of the Comptroller and Auditor 
General of India thereon, under sub-section (1, of Section 839 
of the Companies Act, 1956. 

(ii) Review by Government on the above Report. 

(2) A copy of Notifl.cation No. G.S.R. 983 dated the 29t h August, 1959, 
under sub-section (2) of Section 3 of the All India Services Act, 
1951, making certain amend."llents to the All India Services 
(Medical Attendance) Rules, 1954. 

4. Report of COlllm1tteeon Ab!lence otMem'hn fNIn the 8ItIIDp of the 
HOUSe 

Shri Mulchand Dube presented, the Sixteenth Report of the Committtl.e on 
Absence of Members from the Sittings of the Houge. 

5. Statement by Minister 01 state in the MinIstry 01 1'raDsport ... d CommauJ-
caUons 

The Minister of State in the Ministry of Transport and Communications 
made a statement regarding the accident to the Calcutta Port Commissioner's 
tug ''Etnpire Oberon" and a ligbter in the River Hooghly on the 7th Septem-
ber, 1959. 

(P.T.O. 
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6. Motion re: Vivian Bose Board of inquiry'. Report of Life IDsara.Dce 
Corporation Inquiry 

Discussion on the following motion by Shri Harish Chandra Mathur and 
the substitute mot:ons thereto, moved on the '1th September, 1959, continued:_ 

''That this House takes note of the Vivian Bose Board of Inquiry's 
Report of the Life Insurance Corporation Ii!qulry, the Advice of 
the Union Public Service Commission thereon and Government 
of India Resolution dated 1he 27th May, 1959." 

The following members took part in the debatl!;-
(1) Shri S. M. Banerjee 
(2) Shri P. T. Thanu Pillai 
(3) Shri B. C. Kamble 
(4) Shri Prabhu Narain Singh 
(5) Shri Govind Ballabh Pant. 

Shri Harish Chandra Mathur replied to the debate. 
The substitute motion moved by Shri-Laxmi Narayan Bhanja Deo on the 

7th September, 1959 was withdrawn by leave of the House. 
On the substitute motion moved by Shri Jaganatha Rao on the 7th 

September, 1959, the House divided, Ayes 121; Noes 47. The substitute 
motion was accordingly adopted as follows:-

"That this House takes note of and approves the action taken by the 
Government of India as contained in the Ministry of Home 
Affa:rs Resolution No. F. 15/58HS dated the 27th May, 1959, 
in the cases of Shri H. M. Patel, Shri G. R. Kamat and Shri 
L. S. Vaidyanathan on the advice given by the U.P.S.C. on the 
Report of Vivian Bose Board of Enquiry." 

7. Motion re: Report of Commissioner for Llnguistic Minorities 
Shri B. N. Datar moved the following motion:-

''That this House takes note of the Report of the Commissioner for 
Linguistic Minorities for the period 30th July, 1957 to 31st July, 
1958, laid on the Table of the House on the 8th May, 1959." 

Two amendments were moved by-
(1) Shri Surendra Mahanty 
(2) Shri Bibhuti Bhushan Das Gupta 

The following members took part in the debate:-
(1) Shri Surendra Mahanty 
(2) Shri R. K. KhadiHtar 
(3) Shri Bibhuti Bhushan Das Gupta 
(4) Shri T. Manaen 
(5) Shri Ansar Harvani 
(6) Shri Chintamani Panigrahi (Speech unfinished). 

The discussion was not concluded. 

8. Report of Business Advisory Committee 
Shri. Shivram Rango Rane presented the Forty-third Report of the 

Business Advisory Committee. 

(Lok Sa})ha adjourned till 11 A.M. on Wednesday, the 9th September, 1959.) 

M. N. KAUL, 
Secretary. 
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LOJ[ SABRA 

BULLETIN-PAR'!' I 

[Brief Record of ProceediniS] 

Wednesday. September 8, 1959/Bhadra 18, 1881 (Saka) 

No. au 
1. Starred Questions 

Sixty-two Starred Questions (Nos. 1253-1270, 127C)..A, 1271-1274, 12'14-A. 
1275-1303, 1303-A, 1304-1309, 1309-A and 1310) were put down on the 
order paper out of which nineteen were called. Original notices of Starred 
Questions Nos. 1265, 1272 and 1275 were received in Hindi. 

Seventeen Starred Q~estions (Nos. 1253-1268, 1260-1267, 1269, 12'10 and 
1300 were orally answered and supplementary questions were asked on six-
teen of them. Replies to the remaining questions (including Starred Ques-
tions Nos. 1259 and 1268 of which the questioners were absent) were laid on 
the Table. 

2. Uustarrecl Questions 

One hundred and thirteen Unstarred Questions (Nos. 2394-243'1, 2439-
2485, 2487-2505, 2505-A. 2505-B and 2505-C) were put down on the order 
paper. Unstarred Question Nos. 2438 and 2486 were transferred to the list 
of questions for the 11th September. 1959. Original notices of Unstarl'ed 
Questions Nos. 2439. 2451, 2465, 2470. 2471, 2477. 2490 and 2492 were r.eceived 
in Hindi. Replies to Unstarred Questions were laid on the Table. 

3. Shon NoUce Qu~ 

Two Short Notice QUestions, regarding "Chinese Map showing Indian 
Territory" and "Talks between India and Pakistan on Evacuee Property" 
addressed to the Prime Minister and the Minister of Rehabilitation and 
Minority Affairs respectively, were asked. They were orally answered and 
supplementary questions were also asked and answered thereon. 

4. Paper laid on the Tallie 

A copy of Notification No. S.O. 1809 dated the 13th August, 1959, was 
laid on the Table under sub-section (2) of Section 1SA of the Industries 
(Development and Regulation) Act, 1951. 

[P.T.O. 
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5. Messares from Bajya Sabha 
Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 7th September, 1959, Rajya Sabha 
had agreed without any amendment to the following Bills passed 
by Lok Sabha on the 31st August, 1959:-

(1) The Public Debt (Amendment) Bill, 1959. 

(2) The Government Savings Certificates Bill, 1959. 

(ii) That Rajya Sabha had no recommendations to make to Lok Sabha 
in regard to the following Bills:-

(1) The Appropriation (No.7) Bill, 1959, passed by Lok Sabha on 
the 3rd September, 1959. 

(2) The Kerala Appropriation Bill, 1959, passed by Lok Sabha on 
the 1st September, 1959. 

-, .. ~ .... -.- -.-". 

6. Minutes of Committee on Petitions-laid on the Table 

The Minutes of the sittings (Thirty~third to Thirty-seventh) of the 
Committee on Petitions held during the Eighth Session were laid on the 
Table. 

7. Report af Committee on Subordinate Legislation 

SM-dar Hukam Singh presented the Sixth Report of the Committee on 
Subordinate Legislation. 

8. Report of Committee on Private Members' Bills and Resolutions 

Sardar Hukam Singh presented the Fiftieth Report of the Committee on 
Private Members' Bills and Resolutions. 

9. Report of Committee on Petitions 

Shri Upendranath Barman presented the Seventh Report of the Com-
mittee on Petitions. 

10. Statement by Deputy Minister of RehabUJtatioll 

On behalf of the Minister of Commerce, the Deputy Minister of Rehabili-
tation made a statement correcting the reply given on the 22nd April, 1959 
to a Supplementary by Shri R. Narayanaswamy on Starred Question No. 1978 
regarding Cardamom Board. 

11. Motion re: Jl'orty-thIrc1 Report of Business Advisory Committee 

Shri Satya Narayan Sinha moved the following motion:-

''That this House agrees with the Forty-third Report of the Business 
Advisory Committee presented to the House on the 8th Sep-
tember, 1959." 

The motion was adopted. 
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The Travancore-Cochin VehicIe8 Taxation (Amendment and Validcticm) 
Bill,1959. 

The motion for consideration of the Bill was moved by ShriB. N. Datar. 

An amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon by the 30th October, 1959, was moved by Sbri Venketral' 
Sriniwasrao Naldurgker. 

The following members took part in the debate:-
(1) Shri Venketrao Sriniwasrao Naldurgker 
(2) Shri T. C. N. Menon 
(3) Shri Balasaheb Patil 
(4) Shri Mathew Maniyangadan 
(5) Shri V. P. Nayar. 

Shri B. N. Datar replied to the debate. 

The amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon, moved by Shri Venketrao Sriniwasrao Naldurgk'er, ...... 
negatived. 

The motion for consideration 'was adopted and c1ause-by-clauae con-
sideration was taken up. 

Clauses 2 to 4 were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri B. N. Datar. 

Shri K. K. Warior spoke on the motion. 

The motion was adopted and the Bill was passed 

13. Motion re: &eport of Commissioner for Lingalstic Mtnorltiel 

Discussion on the following motion and the amendments thereto, moved 
on the 8th September, 1959, continued:-

"That this House takes note of the Report of the Commissioner for 
Linguistic Minorities for the period 30th July, 1957 to 31st July. 
1958, laid on the Table of the House on the 8th May. 1959." 

The following members took part in the debate:-

(l) Shri Chintamani Panigrahi 

(2) Shri Hifzur Rahman 

(3) Shri Bhakt Darshan 

(4) Shri Narayan Ganesh Goray 

(5) Shri Chapalakanta Bhattacharyya. 

The discussion was not concluded 
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1" MetioD re:*ADnaal Report of the ElDpl07ee5' state laslll'llllce Corporatillll 

Shri T. C. N. Menon moved the following motion:-

"That this House takes note of the Annual Report of the Employees' 
State Insurance Coiporation for the year, 1958-59, along with 
the Revised Estimates for 1958-59 and Budget Estimates for 
1959-60, laid on the Table of the House on the 14th. August, 
1959." . 

The following members took part in the debate:-
(1) Shri Ghanshyamlal Oza 
(2) Shri S. M. Banerjee 
(3) Shri Ramsingh Bhai Varma 
(4) Soo Kashi Natb Pandey 
(5) Shri M. Elias 
(6) Shri Ranbir Singh Chaudhuri 
(7) Shri Gulzarilal Nanda. 

Shri T. C. N. Menon replied to the .debate. 

15. Ball-an-hour discwIBIODS on matters arislDc out of lUlBWers to questions 
(i) Shri Uma Charan Patnaik raised a half-an-hour discussion on point.e; 

arising out of the answer given on the 10th August, 1959 to Starred Ques-
tion No. 244 regarding manufacture of Avro 748. 

Shri V. K. Krishna MenOn replied to the debate. 

(il) Shri Dinesh Singh raised a half-an-hour discussion on points arising 
out of the answer given on the 12th August, 1959 to Starred Question No. 339 
regarding l'eplacement of Dakotas. 

Dr. P. Subbarayan replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 10th September, 
1959.) 
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Secretary. 



LOK SABIIA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, September 10, 1959/Bhadra 19, 1881 (Saka) 

No. 315 

1. starred QUestioDS 

Fifty-four Starred Questions (Nos. 1311-1334, 1334-A, 133S-1352, 
1352-A and 1353-1362) were put down on the order paper out of which fifteen 
were called. Original notices of Starred Questions Nos. 1319, 1321, 1324, 
1336, 1355 and 1360 were received in Hindi. 

Fourteen Starred Questions (Nos. 1311~1321 and 1323-1325) were orally 
answered and supplementary questions were asked On all of them. Replies 
to the remaining questions (including Starred Question No. 1322 of which 
the questioner was absent) were laid on the Table. 

2. UDStarred Questions 

One hundred and twenty-five U,ntarred Questions (Nos. 2506-2626, 
2626-A, 2626-B, 2626-C and 2626-D) and a statement to be laid by the Deputy 
Minister of' Railways correcting the reply given to part (d) of Un starred 
Question No. 1826 on the 12th March, 1959 were put down on the order 
paper. Original notices of Unsta·rred Questions Nos. 2525, 2552, 2565, 2567, 
2568, 2572, 2580, 2583, 2590, 2604, 2605, 2606 and 2617 were received in Hindi. 
Replies to Un starred Questions .and the statement by the Deputy Minister 
of Railways referred to above were laid on the Table. . 

3. Adjournment Motion 
The Deputy Speaker withheld his consent to the moving of an adjourn-

ment motion given notice of by Sarvashri P. T. Punl'loose, K. K. Warior and 
T. C. N. Menon regarding the reported attack.~ in Kerala on people welcom-
ing Shri E. M. S. Namboodripad. 

4. Papers laid on tbe Table 

The following papers were laid on the Table:-
(1) Copy of further documents exchanged between the Governments 

of India and China in continuation of the White Paper 'laid on 
the Table on the 7th September, 1959. 

[P.T.O. 
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(2) A copy of each of the following statements showing the action 
taken by· the Government on various assurances, promises and 
undertakings given by the Ministers during the vadous sessions 
of Second Lok Sabha:-

(i) Statement No. I 

(ii) Supplementary statement No. VIIj 

(iii) Supplementary Statement No. XI 

(iv) Supplementary Statement No. XIII 

(v) Supplementary Statement No. XXII 

(vi) Supplementary Statement No. XXt't .. 

(vii) Supplementary Statement No. XXVlII 

Eighth Session, 1959. 

Seventh Session, 1959. 

Sixth Session, 1958. 

Fifth Session, 1958. 

Founh Session, 1958. 

Third Session, 1957. 

Second Session, 1957. 

(3) A copy of the Report of the Sliip Repairs Committee. 

(4) A copy of Notification No. G.S.R. 996 dated the 29th August, 1959, 
under sub-section (6) of Section 3 of the Essential Commodities 
Act, 1955, making certain further amendments to the Fertilizer 
(Control) Order, 1957. 

(5) A copy of Notification No. G.S.R. 1019 dated the 5th September, 
1959, under sub-section (i) of Section 3 of the Essential Commo-
dities Act, 1955, making certain amendment to the Andhra 
Pradesh Rice (Information, Inspection and Seizure) Order, 1958. 

5. Financial Committees, 1958-59 (A Beview)-laid OIl tile Table 

Secretary laid on the Table a copy of the 'Financial Committees, 1958-59 
(A Review)'. 

6. M.essal'e from RajyaSabba· 

Secretary reported a message from Rajya Sabha that at its sitting held on 
the 7th September, 1959, Rajya Sabha had passed the Miscellaneous Personal 
Laws (Extension) Bill, 1959. -

7. BID passed by Rajya Sabha-laid on the Table 

Secretary laid on the Table the Miscellaneous Personal Laws (Extension) 
Bill, 1959, as passed by Rajya Sabha. 

8. Statement by Deputy Minister of FOOd and. A,rleu1tare 

The Deputy Minister of· Food and Agriculture made a statement COlTect-
ing the reply given on the 7th August, 1959 to a Supplementary by Shri 
Premji R. Assar on Starred Question No. 219 regarding Foodgrains from 
U.S.A. 

9. Government BiIl-)WlSed 

The Criminal Law (Amendment) Bill, 1959, as passed by Rajya Sabha. 

The motion for consideration of the Bill, as passed by Rajya Sabha, was 
moved by Shri Asoke K. Sen. 
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Tbe following members took part in the debate:-
(1) Shri S. C. Gupta 
(2) Shri Surendra Mahanty 
(3) Shri Shradd.hakar Supakar 
(4) Shri Chapalakanta Bhattacbaryya 

Shri Asoke K. Sen replied to the debate. 

The motion for consideration was adopted and clause-by-claUie CODIi. 
deration was taken up. 

Clause 2 was adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Asoke K. Sen. 

The motion was adopted and the Bill was passed. 

10. MotioD re: Report of CommA.dODer for LlDpJstle Mblorltles 

Discussion on the following motion and the amendments thereto, moved 
on the 8th September, 1959, continued:-

"That this House takes note of the Report of the Commissioner for 
Linguistic Minorities for the period 30th July, 1957 to 31st July, 
1958, laid on the Taple of the House on the 8th May, 1959." 

The following members took part in the debate:-
(1) Shri Diwan Chand Sharma 
(2) Shri K. R. Achar 
(3) Shri Prakash Vir Shastri 
(4) Shri .Uddaraju Ramam 
(5) Shri Abdul Latif 

Shri B. N. Datar replied to the debate. 
The amendment¥ moved on the 8th September, 1959, were negatived.. 

The motion was adopted. 

11. Motion re: AccideDt &0 the Boist CbalDber of a 'l1ume1 at Bbaba Dam 

Sardar Iqbal Singh moved the following motion:-
''That this House takes note of the Statements made by the Minister 

of Irrigation and Power in the House on the 22nd August, 24th 
August, 2nd September and 7th September, 1959 regarding the 
damage caused by the accident on the 21st August, 1959 to the 
hoist chamber of a tunne'! at the Bhakra Dam." 

The following members took part in the debate:-
(1) Shri Ranbir Singh Cbaudhuri 
(2) Shri Narayan Ganesh Garay 
(3) Shri Diwan Chand Sharma 
(4) Shri B. C. Kamble 

1"1 . 
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(5) Shri Ajit Singh Sarhadi 
(6) Shri Naushir Bharucha 
(7) Dr. K. Atchamamba 
(8) Shri Prakash Vir Shastri 
(9) H. H. Maharaja Shri Karni Singhji of Bikaner 

(10) Pandit Thakur Das Bhargava 
(11) Chaudhary Pratap Singh Daulata 
(12) Hafiz Mohammad Ibrah:m. 

Sardar Iqbal Singh replied to the debate. 

The motion was adopted. 

12. Half-an-bour Discussion on Matters arising out of auswer to Question 

Shri Vutukuru Rami Reddy raised a half-an-hour discussion on points 
arising out of the answer given on the 17th August, 1959 to Starred Ques-
tion No. 498 regarding Tungabhadra High Level Canal. 

Shri Jaisukhlal Lalshankar Hathi replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Friday, the llth September, 1959). 
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LOB: SAlIBA 

BULLETIN-PART I 
(Brief Record of Proceedings] 

Friday, Septemm 11, 19591Bhad1'a20, 1881 (Silica) 

No. 318 

L Slarred Quelftoas 

Fifty Starred Questions (Nos. 1363-1390, 1390-A, 1390-B, 1391-1402, 
1402-A, 1403-1409) were put down on the order paper out of which nine-
teen were called. Original notice3 of Starred Questions Nos. 1372, 1377, 
1382, 1897. 1398, 1.03 and 1407 were received in Hindi. 

Fourteen Starred Questions (Nos. 1363-1365, 1367-1370, 1373-1375 and 
1378--1381) were orally answered and supplementary questions were asked 
on all of them. Replies to the remaining questions (including Starred 
Questions Nos. 1366, 137], 1372, 1376 and 1377 of which the questioners 
were absent) were laid on the Table. 

2. Unstarred Questions 

One hundred and two Un starred Questions (Nos. 2627-2711, 2713--.2727, 
2730 and 2731) and a statement to be laid by the Minister of Defence 
correcting the reply given to Unstarred QUestion No. 1.873 on the 31st 
August, 1959 were put down on the order paper. Unstarred Questions 
Nos. 2712, 2728 and 2729 were transferred to the list of questions tC1r the 
10th September, 1959. Original notie~s of Unstarred Questions NOB. 2659, 
2664, 2667, 2673, 2677, 2678, 2691, 2692, 2703, 2704 and 2707-2709 were 
received in Hindi. Replies to Unstarred Questions and the statement by 
t~ Minister of Defence referred to above were laid on the Table. 

3. Papers laid on the Table 

The f.allowing papers were laid on the Table:-

(1) A copy of Notification No. S.O. 1857 dated the 29th August, 1959,. 
under sub-section (2) of Section . 12 of the Capital Issues 
(Control) Act, 1947 making certain amendment to the Capital 
Issues (Exemption) Order, 1949. 

(2) A copy of NoWlc",tiO,l No. 5.0. 1915 dated the 5th S':!ptember. 
1959, unde1' s'lb-section (3) of Section 8 of the Coal Mine<! 
(Conservation and Safety) Act, 1952. 

[P.T.O. 
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i2. Private Member's Bill-Withdrawn 

The MiTHpur Stone Mahal (Amendment) Bm, 1958 (Amendment of 
Section 3)bll Raghunath Sinl7h 

Shri Raghunath Singh concluded his speech on the inotion for consi-
deration of the Bill moved by him on the 28th August, 1959. 

The followingmembefs took part in the debate:-
(1) SAri Gajendra Prasad Sinha 
(2) Shri Keshava Deva Malaviya 

8hri ltaghunath Singh replied to the debate. 

The Bill was withdrawn by leave of the House. 

11. Motiob· R: 601at CommIttee OR ~P~ate Member's BtD-Aaupted 

The Ot-phanages .a1Id otheT ChaTitable Home. (Supe1"vision and Control) 
Bill, 1959, by Shri Kailash Bihari Lan 

The motion fm:concu.rrence in the recommendation of Rlllya Sabba for 
reference of the Bill to a Joint Committee of the Houses was moved by 
Shri Diwan ChaDd Sharma. 

The following members took part in the debate:-
.(1 )Shri S. M. Banerjee 
(2) Shri Banarsi Prasad JhunjhunWiala 
(3)Shrimati Jayaben Vajubhai Shah 
(4) 8hri V. P. Nayar 
(5) Shri Laisram Achaw Singh. 
(6) Shri Shree NaraYQn Das 
(7) Shri P. K.Kodiyan 
(8) Pandit Jwala Prasad Jyotishi 
(9) Shrimati Sangam Laxmi Bai 

(10) Shri R. M. Hajarnavis 

The motion was adopted as follows:-
"That this House coneurs in the recommendation of Rajya Sabha 

that the Howe do join in the Joint Committee of the Houses 
on the Bill to provide for the supervision and control of 
orphanages, homes for neglected women orchlldren and 
other like institutions and for matters connected therewith 
by Shri Kailash Bihari Lall, made in the motion adopted by 
Rajya Sabha at its sitting held on the 4th September, 1959 
and comnnmicated to this House on the 7th September, 1959 
and resolves that the following members of Lok Babha be 
nominated to serve on the said Joint Committee namely:-

1. Shri Asoke K. Sen 
2. Shri R. 14. Hajarnavis 
3. Shri K. V. Ramakrishna Reddy 
4. Kumari Maniben Vallabhbhai Patel 
5'. Shri B. L. Chandak 



6. Shri S. A. Agadi 
7. Dr. N. C. Samantsinhar 
8. Pandit Mukat Behari Lal Bhargava 
9. Shri Ansar Harvani 

10. Shri Bhagwan Din 
11. Shrimati Renuka Ray 
12. Shri Nek Ram Negi 
13. Shri A. Doraiswami Gounder 
14. Shri K. K. Warior 
15. Shri Khushwaqt Rai 
16. Shri Ram Gari'b 
17. Shri Bibhuti Bhushan Das Gupta 
18. Shri Bhaurao Krishnarao Gaikwad 
19. Shri Mohammad Tahir 
20. Shri Diwan Chand Sharma." 

14. Private Member's Bill-UDder CODSlderatlOll 

The Code of CriminaZ Procedure (Amendment) Bill, 1957, (Amendment 
of section 198) btl Shrimati Subhadra Joshi 

The motion for consideration of the Bill was moved by Shrimati 
Subhadra Joshi and her speech was not. concluded. 

'IS. BaH-An-Hour Discussions on Matters arislnr ollt of ADswers to 
Questions 

(i) Shri N. R. M. Swamy raised n half-an-hour discussion on points 
arising out of the answer given on the 17th December, 1958, to Starred 
Question No. 1125 regarding Cooperative Sugar Factories in Madras. 

Shri B. S. Murthy replied to the debate. 

(ii) Shri T. Nagi Reddy raised a half-an-hour discussion on points 
arising out of the answer given on the 11th August, 1959 to Starred 
Question No. 294 regarding Fertilizer Factory in Andhra Pradesh. 

Shri Satish Chandra replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Saturday, the 12th September, 
1959.) 
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LOK SAIUIA 

:sULL,ETIN-PART I 

[,Brief Record' of Proceedil\iSJ 

Saturday, September 12, 1959 jBhadra 21, 1881 (Saka) 

No.. 31'7 

1. Sho~ Notice QU.m0ll5 

Three Short Notice Questions one addressed to the Minister of Informa-
tion and Broadcasting regarding' News Agencies and two ~dresSed to the 
Minister of Labour and Employment regarding (i) Bengal-Nagpur Cotton 
T~tile Mill, Rajnandgaon and (ii) Membel1ihip of Central Trade Uni.on 
Organisations, were asked. They were orally answered and supplementary 
questions were also asked and answered thereon. 

2. Adjo~ent MotlOll 
The Deputy Speaker withheld his consent to the moving of an acijoum-

ment motion given notice of by Shri Narayan Ganesh Goray regarding 
certain reports in Pakistan Press on the recent talks betw£!j!n the Prillident 
of Pakistan and the Prime Minister of India. 

3. Papers laid on the Table 

The foll()wiI\g papers were laid on the Table:-
(1) A copy of corrigendum to the Annual ~rt of the All India 

Institute of Medical Sciences for the year 1958-59 laid on the 
Table on the 2nd September, 1959. 

(2) Copy of a statement showing imports into and exports from 
Rajasthan of principal foodgrains by rail and river. 

4. Minutes o.f C~mittee on Government ~es-Lald on the Table 

The Minutes of the sittings (Fourteenth and Fifteenth) of the Committee 
on Government Assurances held during the Eighth Session were laid on 
the Table. 

5. Message from Rajya Sabha 

Secretary reported a message from Rajya Sabha that Rajya Sabha bad ~o 
recommendations to make toLok Sabba in regard to the Travancore-Cochin 
Vehicles Taxation (Amendment and Validation) ,Bill, 1959, passed by I..ok 
Sabha on the 9th September, 1959. 

[P.T.O. 
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6. President's Assent to BWs 

Secretary laid on the Table the following Bills passed by the Houses of 
Parliament during the current Session and -assented to by the President since 
the last report made to the House on the 31st August, 1959:-': 

(1) The Appropriation (No.4) Bill, 1959. 
(2) The Appropriation (No.5) Bill, 1959. 
(3) The Appropriation (No.6) Bill, 1959. 
(4) The Central Excises and Salt (Amendment) Bill, 1959. 

7. Calling attention to matters of urgent public importance 

Shri S. M. Banerjee called the attention of Prime Minister to the reported 
Pakistani protest to the U.N. Security Council over the contemplated exten-
sion of jurisdiction of the Supreme Court and the Election Commission of 
India to Jammu and Kashmir State. 

The Prime Minister made a statement in regard thereto. 

- In response to the other calling attention notice by Shri Uma Charan 
Patnaik regarding the reported purcp.ase of two sqadrons of Sea Hawk jet 
fighter aircraft from Hawker Siddley Group of U.K., the Deputy Minister of 
Defence laid a statement on the Table. 

8. Statement by Minister of Irrigation and Power 

The Minister of Irrigation and Power made a statement regarding the 
step taken to repair the damage caused, by accident on the 21st August, 1959 
to the hoist cl.lamber of a tunnel at the Bhakra Dam. 

9. Motion re: White Paper on Indo-Chinese Relations 

H. H. Maharaja Pratap Keshari Deo moved the following motion:-
"That the White Paper containing Notes, Memoranda and Letters 

exchanged and Agreements signed between the Governments of 
India and China, during 1954-1959, laid on the Table on the 
7th September, 1959 and the further documents in continuation 
thereof laid on the Table on the 10th September, 1959, be taken 
into consideration." 

Eight substitute motions were moved by-
(1) Shri J. M. Mohamed Imam 
(2) Shri Braj Raj Singh 
(3) Shri Venketrao Sriniwasrao Naldurgker 
(4) Shri Atal Bihari Vajpayee 
(5) Shri Ram Sewak Yadav 
(6) Shri Shibban Lal Saksena 
(7) Shri Liladhar Kotoki 

The following members took part in the debate:-
(1) Shri J. B. Kripalani 
(2) Dr. Ram Subhag Singh 
(3) Shri Shripad Amrit Dange 
(4) Shri Bhakt Darshan 
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(5) Shrimati Renuka Ray 
(6) Seth Govind Das 

(7) Shri N. Siva Raj 
(8) Shri Braj Raj Singh 
(9) Lt. Col. H. H. Maharaja Manabendra Shah ot Tehri Garhwal 

(10) Shri Nemi Chandra Kasliwal 
(11 ) Shri R. K. Khadilkar 
(12) Shri P. T. Thanu Pillai 
(13) H. H. Maharaja Shri Karni Singhji of Bikaner 
(14) Shri Joachim Alva 
(15) Shri Jawaharlal Nehru 

H. H. Maharaja Pratap Keshari Deo replied to the debate. 

One of the substitute motions moved by' Shri Braj Raj Singh was with-
drawn by leave of the House. 

The other substitute motions moved by Sarvashri J. M. Mohamed Imam, 
Braj Raj Singh, Atal Bihari Vajpayee, Ram Sewak Yadav, Shibban Lal 
Saksena and Liladhar Kotoki were negatived. 

The following substitute motion moved by Shri Venketrao Sriniwasrao 
Naldurgker was adopted:-

"This House having considered the White Paper containing Notes, 
Memoranda, and letters exchanged and Agreements signed bet-
ween the Governments of India, and China, during 1954-59, laid 
on the Table on the 7th September, 1959 and the further docu-
ments in continuation thereof laid on the Table on the 10th 
September, 1959 agrees with the policy ot the Government 
adopted with regard to the frontier problem existing between 
the Governments of India and China and endorses the view and 
stand taken by them in connection with this problem." 

10. Half-an-hour discussion on matters arisinr oat of answer to qae&Uon 

Shri Kashi Nath Pandey raised a half-an-hour discussion on points 
arising out of the answer given on the _28th August, 1959 to Short Notice 
Question No.7 regarding Gorakhpur Labour Organisation. 

Shri Gulzarilal Nanda replied to ~e debate. 

(Lok Sabha adjourned sine die at 5' 22 P.M.) 
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